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INTRODUCTION

I, the Chairman of the Estimates Committee, having been authoris-
ed by the Committee to submit the Report on their behalf, present
this Thirty-seventh Report on action taken by Government on the
recommendations contained in the Twelfth Report of the Estimates
Committee (Sixth Lok Sabha) on the Ministry of Agriculture and
Irrigation (Department of Irrigation)—Development of Irrigation
Facilities.

2. The Twelfth Report was presented to Lok Sabha on 6 April,
1978. Government furnished their replies indicating action taken on
the recommendations contained in that Report between 20 November,
1978 and 1 February, 1979. The replies were examined by the Study
Group ‘J’ of Estimates Committee (1978-79) at their sitting held on
23 April, 1979. The draft Report was adopted by the Estimates Com-
mittee (1978-79) on 25 April, 1979.

3. The Report has been divided igto the following Chapters:—

I. Report.

II. Recommendations which have been accepted by Govern-
ment.

III. Recommendations which the Committee do not desire to pur-
sue in view of Government’s replies.

IV. Recommendations in respect of which replies of Government
have not been accepted by the Committee,

V. Recommendations in respect of which final replieg of Gov-
ernment are still awaited.

4. An analysis of action taken by Government on the recommen,
-dations contained in the 13th Report of the Estimates Committee is
given in Appendix ITI. It would be observed therefrom that out of
124 recommendations made in the report, 113 recommendations i.e.
91.1 per cent have been acrepted by Government and the Committee
do not desire to pursue 9 recommendations i.e. 7.3 per cent in view
of Government’s replies. Replies of Government have not been

(vii)
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accepted by the Committee 1n respect of 1 recommenducton ie. 0.8

- per cent. Final reply of Government in respect of 1 recommenda-
tion i.e. 0.8 per cent is still awaited.

New DeLHI; SATYENDRA NARAYAN SINHA,
April 26, 1979. Chairman,
Vaisakha 6, 1901 (S).

Estimates Committee.



CHAPTER I

REPORT

1

1.1. This Report of the Estimates Committee deals with the action
taken by Government on the recommendations contairted in their
Twelfth Report (Sixth Lok Sabha) on the Ministry of Agriculture
and Irrigation (Department of Irrigation)—Development of Irriga-
tion Facilities.

1.2. Action taken notes have been received from the Government
in respect of all the 124 recommendations containeq in the Report.

1.3. The action taken notes on the recommendations of the Com-
mittee have been categorised as follows:—

(i) Recommendations/observations that have been accepted by
Government

Sr. Nos. 1, 2, 3, 4, 17, 8, 9, 10, 11, 12, 13, 14, 15, 16, 17 to
41, 44 to 72, 79 to 108, 110 to 124.

(Total 113—Chapter II)

(ii) Recommendations/Observations which the Committee do
not desire to pursue in view of Government’s replies

Sr. Nos. 5, 6, 73 to 78 and 109.
(Total 9—Chapter III)

(lii) Recommendations/Observations in respect of which Gov-
ernment’s replies have not been accepted by the Commjttee

Sr. No. 42. (Total 1—Chapter IV)

(iv) Recommendations/Observations in respect of which final
replies of Government are still awaited.

Sr. No. 43. (Totdl 1—Chapter V)

XA The Committee will now deal with the action taken by Gov-
ernment on some of their recommendations.



Setting up of Cost Control Cells
Recommendaion at SL No. 42 (Para 3.50)

15. The Committee had noted with concern that no perceptable
progress had been made in setting up Cost Control Cells in major
irrigation projects and that the Ministry had taken 7 years to pre-
pare the model pattern of costing cells and its duties and functions
after receipt of the report of the Rates and Cost Committee. The
Commitee had desired that the reasons for this inordinate delay

should be investigated.

1.6. In their reply (November, 1978) the Ministry of Agriculture
and Irrigation (Department of Irrigation) stated that the recommen-
dations of the Rates and Costs Comm ttee contained in Part I of their
report as mod'fied by the team of officers were communicated to the
State Governments in 1962. It was stressed that the implementation
of these recommendations would ensure better =fficiency and overall
economy in the implementation of the river wvally projects. Re-
commendation No. 4 dealt with the establishment of costing cells in
the r'ver projects costing more than Rs. 15 crores more particularly
where construction was mostly carried out departmentally, Although
this matter was regularly pursued with the State Governments since
then, the response was voor. The matter was further considered in
the Department of Irrigation when it was decided to give speecific
guidelines to the States and the model pattern of the cost engineer-
ing cells was prepared and recommended to the States in August,

* 1969 for implementation.

1.8..The Commitiee are not satisfied with the Ministry’s reply.
It is not clear why the Ministry took seven years to prepare the
model pattern of costing cells and their duties and functions. The
Committee would, therefore, like to reiterate that the reasons for
the inordinate delay should be investigated and the Committee be
informed of the outcome.

Modernisation/Remodelling of Old Works
Recommendation at Sl. No. 55 (Para 4,13)

1.9. The Committee had desired that the question of preparation
of proje~t reports for modernisation of the remaining 10 orojects
out of 15 proiects which had heen identifled as priority ones o' be in-
cluded in the Fifth Plan should be vigorously pursued with the State



Government concerned and the project reports already received
should be scrutinised by the Central Water Commission expeditious-
ly. The Committee had also desired that all efforts should be made to
ensure that the 15 priority projects were implemented during the
Fifth Plan period.

1.10. In their reply (November, 1978) the Ministry of Agriculture
and Irrigation (Department of Irrigation) stated that 15 projects had
been identified as priority projects for modernisation to be included
in the Fifth Plan and the State Governments had been requested to
prepare the reports. Some of the projects (reports) have been re-
ceived in the Commission and are being scrutinised. The review of
the project reports for modernisation submitted by the State Gov-
ernments has revealed that all of the modern:sation aspects have not
been considered while framing the reports. In order to overcome
the d'fficulties experienced by the the States in the preparation of the
modernisation projects a detailed note on modernisation of irrigation
schemes prepared by the Central Water Commission has been circula-
ed to the State Governments. Further a working Group has been
constituted by the Department of Irrigation to formulate guidelines
for the preparation of the projects on modernisation of irrigation
system. The sub-Group has prepared the guidelines which are also
being circulated to the State Governments. The Secretary, Depart-
ment of Irrigation in all the meetings held with the State Govern-
ments had laid emphasis on modernisation of irrigation projects. In
addition, four special teams headed by expert consultants have been
constituted for prepar'ng modernisation project report for a few
selected projects. The project reports prepared by these teams
would also be useful as models for preparation of modernisation re-
ports of other projects in the States.

The benefits accruing from the modernisation projects shall be
evaluated and publicised when such benefits start accruing after the
completion of such projects,

111. The Committee note the steps taken by Government for the
preparation and finalisation of the modernisation project reports.
The Commiittee are, however, not satisfied with the progress made
in preparation and finalisation of the project reports for modernisa-
tion of .15 projects which had been identified as priority
projects to be included in the Fifth Plan. Unless
concerted efforts are made at all levels and the matter
is vigorously pursued with the State Governments, the preparation
and finalisation of the project reports is bound to be delayed and
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the allotment of priority to them would have no meaningful pur-

- powe, The Committee desire that all efforts should be made to om-
swre that the project reports in respect of these selected projcts are
Sualised expeditiously and these projects are implemented accerd-
img to a time-bound programme.

Guidelines for maintenance of Irrigation Projects
Recommendation at Sl No. 65 (Para 4.44)

1.12. While noting that attention to soil conservation measures
was being paid from Third Plan onwards, the Committee had ex-
pressed their unhappiness over the tardy progress made in respect
of the 30 River Valley Projects selected for treatment in catchment
area under the Centrally Sponsored schemes of soil conservation
during the Third, Fourth and Fifth Plans. The total area requiring
treatment in these catchments was about 79 million ha. of which 10
million ha. of the areas was estimated to be critically eroding and
needing treatment on a high priority basis. Beginning from the Third
Plan period till the end of 1975-76 only an area of 1.14 million ha.
had been actually treated at a total expenditure af Rs. 50.75 crores
under the Central Sector scheme. According to the Department at
this rate the remaining area of 8.96 million ha. could be covered in a
period of 110 years at an estimated cost of Rs. 1330 crores. An area of
18.71 million ha. had also been treated upto 1975-76 under the State
Sector schemes. In view of the enormity of the problem and the
slow progress made in this regard the Committee had suggested pre-
paration of an integrated and a realistic programme for treatment of
catchment of the various river valley projects 10 be implemented
under the Central and State Sector Schemes on a long term basis giv-
ing priority to the treatment of catchment of reservoirs where rate
of siltation was very high. _

L13. In their reply (February, 1978) the Department of Irrigation,
however, stated that the Central Water Commission which is associat-
ed with the programme has always stressed the need for making ade-
quate provisions in the plans for the speedy completion of the
measure envisaged for the river valley catchments. However, the
implementation of the programme has been restricted to the ’avai]-
ability of the funds. With a view to accelerate the measureg in the
River Valley Projects under the Centrally sponsored programme, the
working group on soil conservation ‘with which the Central W,ater
Commission is also associated has recommended an outlay of Rs. 100
crores during the VI Plan, However, it is understood that the pro-
vigion tentatively agreed to by the Planning Commission is Rs. 67
orores only. which will be adequate to cover about 5 lakhs hect;res
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during the VI Plan. In this connection the Secretary, Department
of Irrigation has written to the Secretary, Department of Agriculture
stremsing the need for accelerating the soil conservation programme
during the VI Five Year Plan. A multi-disciplinary team of experts
covering soil conservation, afforestation, land management engineer-
ing works etc. have been constituted to formulate an action plan
which would ensure substantive benefits of flood control and related
flelds within a period of 5 to 7 years. The Committee has given ac-
tion plan. The recommendation of this Committee are before the
Planning Commission.

A high leve] experts Committee has also been constituted under
the Chairmanship of Member (Water Resources). Central Water
Commission to recommend revised norms for silt storage projects,
sediment control measures etc.”

1.14. The Committee note that as against an outlay of Rs. 100
crores recommended by the Working Group on Soil Conservation te
accelerate the measures in the River Valey Projects under the
Centrally sponsored programme a provision of Rs. 67 crores has
been tentatively agreed to by the Planning Commission which will
cover about 5 lakh hectares during the Sixth Plan period out ef
about 89 lakh hectares which is critically eroding and requires treat-
ment on a high priority basis. The Committee feel that the proposed
coverage of 5 lakh hectares under the centrally sponsored scheme
during the VI Plan will not make any significant dent on the pre-
blem of soil conservation.

The Committee, however, desire that early decision should be
taken on the recommendation of the multi-disciplinary team of ex-
perts and the action plan proposed by them implemented with speed.

Implementation of Recommendations

1.15. The Committee would like to emphasise that they attach
the greatest importance to the implementation of the recommenda-
tions accepted by Government. They would, therefore, urge that
Government should ensure expeditious implementation of the re-
commendations accepted by them. In cases where it is not possible
to implement the recommendation in letter and spirit for any rea-
son, the matter should be reported to the Committee in time with
reasons for non-implementation.

1.16. The Committee would also like to draw attention to their
comments made in respect of the replies of Government to recom-
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mendations at SL Nos. 51, 55, 64, 65, 81 and 83 (Chapter II). They de-

sive that Government should take action in pursuance thereof and
furnish the requisite information to the committee, where specifi-

cally called for.

1.17. The Committee also desire that final replies in respect of the
recommendation contained in Chapter V of this Report may be
furnished to the Committee expeditiously.



-

CHAPTER II

BE¢OMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation Serial No. 1 (Para 1.23)

In India over 70 per cent of population depends on Agriculture for
its livellhood. The Indian Agriculture is to a very large extent
vlunerahle to vagaries of weather as more than 70 per cent of the
country » gross cropped area depends exclusively on rainfall which is
unequally distributed in respect of time and space, Rainfall is in-
adequnte even in areas having high rainfall. Irrigation is required
not only in low rainfall areas and during non-rainy season but also
during long breaks in rains, in good rainfall areas. Severe drought
conditins occur in many parts when monsoon fails. With the growth
of population and consequent need for larger agricultural production,
the requirement of irrigation has increased a great deal. The scope
for brirging additional area under plough being limited, the bulk
of the increased production has to be brought about by increasing
the yie'd from the existing lands for which irrigation is the master

input.
Reply of Government

The Department of Irrigation fully accepts the strategy suggesteu
by the esteemed Committee. As the Committee is aware, the De-
partment of Irrigation (Ministry of Agriculture & Irrigation) has
chalked out an ambitious programme of development of irrigation
during the Mid-Term Plan (1978-83) and a target of creation of irri-
gation potential of 17 million ha. has been decided. Of this, major
and medium irrigation projects which are being handled by the De-
partment of Irrigatjon are expected to contribute 8 million ha. This
itself will involve an outlay of Rs. 7250 crores. It will thus be seen
that a target of creation of potential of 1.6 million ha. per year on an
average has been fixed, as against achievement of 0.5 million ha. per
year during 23 years period from 1951—74 and about 1 million ha.
per year during the past 4 years. In terms of the rate of investment
also the targets have been accelerated. During the year 1977-78,
expenditure on major and medium irrigation projects to the tune of

7
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Rs. 1083 crores is propsed. This rate of investment will be acecele-
rated during the Mid-Term Plan to an average of Rs. 1500 crores
per year or even more. This would mean an investment in the last
year of the Medium-Term Plan of the order of Rs, 1950 crores.

Necessary steps to accelerate the tempo of irrigation pojects.
which are in progress and also to take up new projects with a view
to maintain and accelerating the tempo have also been taken. These
include frequent dialogues with the States at various levels to re-
view their performance and the programmes, close association with
the irrigation development in the States through the Central Review-
ing Committees headed by Members of the Central Water Commis-
sion, close montoring of important on-going projects which will con-
tribute to more than 75 per cent of the targets through the Monitor-
ing organisation comprising three Units, each headed by a Senior
Chief Engineer. Simultaneously, the difficulties in respect of pro-
-curement of key construction material such as cement and explosive
are being solved. To this end, the quantum of cement proposed to
be earmarked for the major and medium irrigation projects has been
2.6 million tons during the calendar year 1979. It has further been
decided that allocation of the cement to major and medium irrigation
projects in the country will be channelized through the Central
Water Commission. This will enable making adequate quantity of
cement available to the projects according to their needs. In respect
of explosives, about 3260 tons of explosives are being imported in the
next 6-8 months to relieve the shortage.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78]

Recommendation Serial No. 1 (Para 1.24)

The Committee note that the net sown area in the country in
1074-75 was 138 million hectares, out of which the net irrigated area
is 33.6 million hectares which works out to about 24 per cent
By the early part of the next century, the sown area is expected to
increase to 210 million hectares and the ultimate irrigation potential
is estimated at 110 million hactares only i.e. about 52 per cent. Ac-
vording to the Report of the Irrigation Commission, 1972, our water
tesources are insufficient to meet the long term requirements of
agriculture, industry and other users. There will thus be increasing
competition for available supplies as more water gets harnessed and
committed. The Commission, therefore, recommended a well defined
policy for development of water resources of each region or basin
to obtain the miximum benefits for the largest number of people.
It felt that a river basin or in the case of large rivers a sub-basin is
the natural unit for planning water resources,
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Reply of Government

Government agree with the Committee that there is urgent need
for a well-defined water policy and especially in view of water be-
coming a scarce resource in many parts of the country. As the
Committee has pointed out, water is the most important input in
agriculture and the prospority and development of a predominantly
agricultural country like ours, depends entirely on the speed with
which we can harness our water resources. It is also true that for
optimal and efficient development of the water resources there is
need for detailed basin plans and in the case of large rivers, plans
for the sub-basin as a unit. Thjs would help maximise benefits from
available water resources and also enable to determine the surpluses
and deficits in each area. In turn, it would help in planning for the
transfer of surplus waters to the deficit areas particularly to the
drought-prone areas of our country. Nearly 1/3rd of our country is
drought-prone and the development of this large area would depend
to a great extent upon the success with which we can plan and trans-
fer water from the surplus fo the deficit regions.

A number of steps have already been taken to prepare basin plans
and also determine surpluses and deficits in defferent parts of the
<country. Even so, the need for insitutionalising this process has
been recognised and Government is actively pursuing certain admi-
nistrative steps for setting up of river basin commissions to prepare
‘the basin plans and a national water resources council to define and
implement a well-thought out national water policy.

Our being a federal set-up, the Centre has naturally to take the
States into confidence in this matter and carry them with it.

o
About the irrigation potential, it is true the potential as estimated
at present will hardly serve about 50 per cent of the sown area in the
country. Even so, water resources development is making rapid
strides throughout the world and it should be possible before long
to step up the potential substantially.

One other factor which will also help in spreading of irrigation
to a larger area is to economise in irrigation supplies by modernising
the existing irrigation systems and use available supplies more effi-
-ciently. This would, in turn, help in bringing additional areas under
irrigation and extend the benefit of irrigation to larger areas.

All these would ultimately have their impact in increasing the
irrigation potential and developing the country at a fast pace. As al-
ready mentioned, the basic factor would be, of course, a complete
765 L.S.—2.
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understanding, co-operation and coordination between the Centie
and the States. The Central Government is actively and vigourlsly
emgaged in this task of enlisting the States’ co-operation in this vital

fleld of development.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78]

Recommendation Serial No. 1 (Para 1.25)

The Committee note that so far no systamatic study or analysis
of utilisable water resources of the country has been done except for
the Indus River System. A separate Directorate of Surface Water
Resources was however set up in the Central Water and Power Com-
mission in 1965 to undertake studies in regard to surface water re-
sources for all river basins excluding Ganga, Brahmaputra and
Indus basin. Out of the 31 basin identified for these studies, the
Directorate has so far completed studies in respect of 5 basin only.
11 basins consisting of 4 sub-basing of the Krishna and 7 sub-basins
of the Godavari involve reference to Tribunals and the availability
and requirement of water in case of Krishna has already been gone
into by the Tribunal and is being looked into in the case of Godavari.
In one case (Pennar) no further study is stated to be necessary as
the water has been largely utilised. Study for one more basin viz.
Cauvery has been completed in the form of the Report of the
Cauvery Fact Finding Committee.

Recommendation Serial No. 2 (Para 1.26)

The Committee havedbeen informed that there is difficulty in oh-
taining the requisite data in regard to the 7 basins. The Committee
regret the slow progress in completing these studies which would
from the basis for the development and utilisation of the water re-
sources of these basins economically and efficiently. They urge that
Government should take effective measures to collect the requisite
data and lay down a time bound programme for the completion of
the studies at the earliest. A careful watch should be kept regarding

the progress made in completing these studies so as to take remedial
measures without delay,

Reply of Government

Af' earlier explained to the Estimates Committe the bulk of the
required Hydrological and withdrawal data for carrying out the
studies has to be obtained from the States concerned. 'Invariablv this
data is not forthcoming for the necessary period because of its n'on-
observance. The data, where available, in many cases has not beenr
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observed for continuous block of years, and has periodic gaps. The -
reliability of data of some of the less important sites is generallv
poor. The States also, in some cases, are reluctant to supply these
data because of Inter-State implications or their lack of interest im
the matter because of low priorities of development in some of the
basins,

In the meanwhile, run-off of 23 basins (including Indus, Ganga
and Brahmaputra) for which some flow data is available have been
re-assessed by various authorities including the Central Water Com-
mission, Department of Irrigation, the various Water Disputes Tri-
bunals etc. The average annual water potential of these basins
come to 154.7 million hectare metres (m.ha.m.). There are 11 other
basins (including 3 desert basins) for which no observed flow data
is available. The average annua] water potential of these basins
have been re-assessed empirically by the Central Water Commis-
sion as 22.1 mham. Thus the total average annual surface water
potential of the country comes to 176.8 million hectare metres
(1433.4 M.AF.) This will have to be reviewed in due course when
more observed data becomes available.

For the studies earlier envisaged by the SWR Directorate both
hydrological and withdrawal data over a long block of years would
be necessary. In this connection, systematic and continuous obser-
vation of gauge and discharge data both in the presently observed
basins as well as in the un-gauged basins have to be ensured on a
country-wide basis. The Central Water Commission under the De-
partment of Irrigation have already been observing hydrological data
and so far they have set up 221 hydrological stations in various
basins (excluding Ganga, Indus and Chenab). Hydrological obser-
vations are also being carried out at 193 stations on the Ganga and
its tributaries. In the Five Year Pian (1978—1983) , there is a pro-
posal to establish further 163 key hydrological stations to WMOD
Standards to cover the remaining basins (excluding Ganga & Indus)
and the missing gaps. On establishment of these sites and collection
of data in a systematic way on a national basis over a period, the
position of availability of data would improve. As regard the with-
drawal data efforts would be continued to pursue the States to supply
them. A time-bound programme to complete the studies would also
be finalised in consultation with the State authorities as irrigatior
is a State subject.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-781

Recommendation Serial No. 3 (Para 1.27)

The Committee further note that data about Ganga was being
collected by Ganga Basin Water Resources Organisation and that
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there is a proposal to set up Brahmapiitra Central Board. The Com-
mittee would like Government to expedite the collection of data
‘and completion of studies in respect of these major rivers so that the
potential of these rivers is fully utilised for irrigation and other pur-
poses in an integrated and coordinated manner in the best interest
of the country.

Reply of Government

An adequate network of gauge and discharge observation stations
has been established in the Ganga basin. The network in the Brah-
maputra basin is also being steadily expanded by the State Govern-
ments concerned and key stations have also been established by the
Central Water Commission. Studies of the water availability and
requirements of these major rivers have been made and a scheme
has been evolved for the integrated and optimum development of
the waters in the Ganga-Brahmaputra-Meghna system for irrigation,
flood control, hydropower generation, navigation and other purposes.
This scheme has been proposed to the Indo Bangladesh Rivers Com-
mission as the Indian proposal for the augmentation of the dry
season flows of the Ganga,

[Ministry of Agriculture & Irrigation (Department of Irrigatioh)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 4 (Para 1.28)

The Committee note that at present the average annual flow of
the various rivers or groups of rivers in the country is estimated at
180 million hectare metres and utilisable flow is about 70 million
hectare metres. Of this, only about 25 million hectare metres has
been utilised at present. The Committee consider that to meet the
food and fibre needs of the increasing population of the country, it
is of the utmost importance that high priority is given to the utilisa-
tion of the utilisable flow of the various rivers or groups of rivers
in the country. It is a matter of regret that only about one-third of
the ufilisable irrigatfon potential has been harnessed so far. The
Committee need hardly stress that concerted measures should be
taken by Government for the maximum utilisation of the irrigation
potential of the country so as to derive the maximum benefit from
the existing water resources, The Committee urge that detailed
plans for harnessing, managing and utilising the ex’sting water re-
sources economically and efficiently to the optimum, should be drawn

up and that special attention should be paid to meet the irrigation
needs of drought prone areas.
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Reply of Government

It is proposed to accelerate the development of irrigation from
major, medium and minor irrigation schemes during the Medium
Term Plan 1978—83 to bring in an additional irrigation potential of
17 m.ha. The Department of Irrigation is conscious of the fact that
the balance irrigation potential should be developed as early as
possible, most of it within the next 15-20 years. The work of pre-
paration of necessary overall perspective plans and identification of
new projects within the framework of such perspective plans and
according priority to such projects is planned to be completed in the
next 3—5 years. While drawing up the perspective plans, the need
for the drought prone, backward and tribal areas as well as the im-
portance of removing regional imbalances in the irrigation develop-
ment in the country to the extent practicable will be given special
attention.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 7 (Para 1.49)

The Committee recommend that for the construction of all major
river valley projects having inter-State aspects, Control Boards
should be set up consisting of the representation of the Central Gov-
ernment and the State Governments concerned with a view to
ensuring their participation during construction stage.

Reply of Government

Government accept the recommendation of the Committee that
for all major river valley projects having inter-State aspects, Con-
trol Boards may be set up with representative of the Centre and
the State Governments concerned. However, it may he mentioned
that the Centre can set up such Control Boards only on a request
from the State concerned. A number of Boards have been set up in
this manner. To name a few: Gandak Control Board, Beas Construc-
tion Board, Bansagar Control Board, Betwa Control Board, Mahi
Control Board. In some cases, the States concerned have mutually
set up Control Boards for joint projects; for example the Inter-State
Control Board between Maharashtra and Madhya Pradesh. The
Betwa Control Board is a statutory Board, whereas others have been
set up by executive resolutions.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 6-12-78]
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Recommendation Serial No. 8 (Para 2.11)

“The Committe note that before September, 1975, the irrigation
projects were classified into three categories namely, major medium
and minor on cost basis. A review of the procedure revealed that
the categorisation on the basis of costs which differed widely from
region to region resulted in relative disadvantages to some States.
Besides, there was possiblity of under estimating the projects to
categorise them as medium or minor to avoid submission of detailed
project reports. The basis of classification of the projects was
changed in September, 1975 from Cost of the project to
the areas irrigated. It has been stated that the revised classifica-
tion is more scientific and objective. It avoids the possibility of
‘under-estimating of major projects as medium ones in order to do
-away with the submission of a detailed project report to the Plan-
‘ning Commission and detailed scrutiny. The system also removes
the disadvantages to some States or regions where costs of the pro-
jects were higher as compared to other regions. The Committee,
however, are surprised that in spite of these admitted drawbacks
the old system of classification was allowed to continue till Septem-
ber, 1975.

Reply of Government

Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78]

Recommendation (Serial No. 9 Para 2.12)

The Committee note that in the past in many States like Gujarat,
Maharashtra and Kerala, a large number of major and medium
projects were taken up simultaneously which were beyond their
financial resources with the result that projects have been lingering
on for a number of years. In a few cases yearly outlay provided for
‘the projects was very meagre and it was hardly sufficient to cover
.even the normal yearly escalation in the project costs. The Con-
ference of the State Irrigation Ministers has recommended that the
States should concentrate on the on going schemes for getting opti-
mum return on the investments. It has been stated by the Depart-
ment of Irrigation that efforts have been made to see that more
funds are provided by the States for the major and medium irriga-
tion schemes so that the projects can be completed quickly. The
‘Committee note that some success has been achieved in this regard
particularly in Kerala where progress in the completion of selected
-on going projects has been expedited.
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Reply of;, Government
Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78]

Recommendatiqn Serial No. 10, (Para 2.13)

The Committee note that while the State authorities are now
little more conscious about completing the on-going projects, conti-
nuous pressure is being brought on the authorities concerned to take
up more and more new projects. The Committee feel that there is
all the greater need for drawing up priorities for consideration of
irrigation project schemes based on the need of the area, the plan pro-
jections for development, in order to utilise the scarce financial reso-
.urces for achieving the best results in larger public interest. The
Commitiee need hardly point out that special consideration in this
behalf should be given to irrigation projects for areas which are
prone to chronic drought conditions or which would help in the
development of relatively backward areas more specially tribal
areas.

Reply of Government

It has been the endeavour of the Government to see that on-
going projects are completed as early as possible and, while taking
up new projects, to give special consideration to the schemes in the
drought prone, tribal and backward areas. The Working Group on
Major and Medium Irrigation for the Five Year Plan 1978—83 has
stressed the need for careful selection of new projects and phasing
to ensure that there is correct balance for each State between the on-
going projects and new projects and the resources are not spread too
thinly and best results are achieved with available resources.

The Government have accorded a high priority to the develop-
ment of tribal areas in the Fifth Plan and in the Medium Term Plan
1978—83. Provision of irrigation facilities in the tribal areas forms
one of the important elements in the strategy for the development
of tribal areas. The attention of the States and Union Territories
has been drawn to the urgent need for the preparation of master
plans and the individual schemes to harness the potential from the
minor irrigation schemes in the next five years and the full poten-
tial in the next 10 to 15 years.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M, No. 70/1/78-Coord., Dated 20-11-78]
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Recommendation Serial No. 11 (Para 2.44)

The Committee note that against the ultimate irrigation potential .
of 57 million hectares from major and medium schemes in the coun~
try, a potential of 23.5 milion hectares has been created by 1976-77.
The potential available upto the end of the Fourth Plan was 20.7
million hectares. Prior to the Plan period, the major and medium
schemes were providing irrigation to 9.7 million hectares only.
During 23 years of planned development upto the end of Fourth
Plan, another 11 million hectares were aided. Thus the average
increase upto the end of Fourth Plan has been about 0.50 million
hectares annually. The Committee are concerned at this slow rate
of development of irrigation potential upto Fourth Plan, which is one
of the main inputs for increasing food production for our vast and
growing population. At this rate, it would have taken more than
half a century to develop the remaining irrigation potential. The
country could ill afford this slow rate of development due to its
mounting population. The Committee need hardly emphasize that
it is essential that irrigation schemes are implemented at a much
faster pace to maximise the agricultural production. The Committee
have been informed that tentatively as per present thinking the
ultimate potential of 57 million hectares will be fully developed by
the year 2010, but no assessment regarding requirement of funds,
for achieving thig target has been made so far. The Committee feel
that it is necessary to prepare a perspective plan to develop the
ultimate irrigation potential and to inter-weave it in the national
.Plans for implementation according to a time bound programme.

Recommendation Serial No. 12 (Para 2.45)

The State-wise development of irrigation indicates wide imbalances
in the percentage of the irrigation potential realised upto the end of
1976-77. While some States like Punjab and Tamil Nadu have
achieved 77 per cent and 72.1 per cent respectively of the ultimate
frrigation potential, there are many States which are lagging far
behind in their achievement. The development in a few States is
about 20 per cent or even less, the examples being Assam 5.8 per cent,
Madhya Pradesh 21.5 per cent and Bihar 23.6 per cent. In some
backward and hilly States like Himachal Pradesh, Manipur, Megha-
laya, Nagaland; Tripura and Sikkim even data about the ultimate
frrigation potential is not available because of lack of proper organi-
sation in the States. The Committee do not feel happy over this
uneven development of irrigation potential from major and medium
schemes in the various States during the past plans. The Committee
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need hardly emphasize that the prosperity of a State to large measure-
depends on the increase in the agricultural producticn for which.
irrigation is an important input. The Committee strongly feel that
imbalances in the development of irrigation facilities should receive
serious attention. The Committee suggest that perspective plans
aiming at optimum development of water resources should be pre-
pared by each of the States, laying down priorities for implementa-

tion and taking into account the needs of drought prone and backward
areas.

Reply of Government (Paras 2.44 and 2.45)

Government fully agree with the recommendations of the Com-
mittee that development of irrigation should be at a much faster
pace than in the past. It is in accordance with this policy that the
outlays during the years 1977-78 and 1978-79 are being stepped up
substantially higher than. what was being invested in the earlier

years. The pace of development of the potential has also been
substantially increased.

As regards the regional imbalances in irrigation, efforts are always
made to bring up the pace of development in States which have
lagged behind in the past. There are many historic, administrative,
technical and other problems which have led to this slow rate of
development in States like Assam, Madhya Pradesh and Bihar. In
the recent years; the development of irrigation in these States also
has picked up speed. Of course in some States irrigation has neces-
sarily been below the national average on account of topography and

terrain, say in States like Himachal Pradesh, Manipur, Meghalaya
and Sikkim.

Some States which had an initial lead at the time of Independence
have made rapid stride. Mention may be made of Punjab, Tamil
Nadu and Andhra Pradesh. The States which had to investigate
schemes and had to organise, have taken some time. But even in
these States the pace of development has picked up. Mention in
this connection can be made of Maharashtra, Karnataka, Madhya
Pradesh, Rajasthan and Uttar Pradesh.

While the pace of development is gathering momentum, there is
no denying the fact that prospective plans aimed at development of
water resources, are a key to successful and speedy implementation
. of projects. It is in this context that the Centre in the Department
of Irrigation, has been consistently and periodically persuading the:
States to prepare plans. Detailed discussions are held both at Delhi
and the State Headquarters. Continuous consultations and active
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-assistance and advice are given to States in prospective plans and
in a few cases the Centre has itself taken up to assist the States

.concerned.

As far as drought-prone and backward areas are concerned, special
emphasis is always laid on preparation .of schemes in such areas.
‘Specific funds are earmarked for such investigations and priority
given in sanction of schemes for such drought-prone areas. The
Centre has also taken up a major investigation for data collection
and studies for schemes to utilise surplus water resources of river
basins in drought-prone areas.

As mentioned in reply to paragraph 1.49, these investigationg and
studies would get a fillip if the proposed river basin commissions and
.national water resources council are set up.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No, 70/1/78-Coord., Dated 20-11-78]

Recommendation Serial No. 13 (Para 2.46)

The Committee are perturbed to note that during the First to
Fourth Plang although the expenditure on the irrigation projects
exceeded the outlays provided, the actual achievements consistently
felt short of the physical targets. In the first plan against the
‘target of 3468 thousand hectares, the actual potential created was
2486 thousand hectares, shortfall being 28.3 per cent. In the Second
Plan, against the target of 4845 thousand hectares, the achievement
was 2143 thousand hectares, shortfall being 55.8 per cent. In the
third plan against the revised target of 4481 thousand hectares, the
achievement was 2231 thousand hectares, shortfall being 50 per cent.
During the Annual Plans (1966—69) against the target of 2543
thousand hectares the achievement was 1540 thousand hectares,
shortfall being 39.5 per cent. In the Fourth Plan against the target
of 4766 thousand hectares achievement was 2546 thousand hectares,
shortfall being 46.6 per cent. To sum up while in financial terms,
the expenditure over outlay for major and medium irrigation schemes
upto the end of Fourth Plan exceed by Rs. 490 crores, that is against
an outlay of Rs. 2530 crores the actua] expenditure amounted to
Rs. 3020 crores, there has been a serious shortfall of the order of
11.255 million hectares (514 per cent) in the achievement qf physical
targets that is, against a target of creation of additional irrigation
‘potential of 22.201 million hectares, the actual achievement was 10.966
-million hectares.
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Recommendation Serial No. 14 (Para 2.47)

As pointed out earlier one of the reasons for shortfall in achieve-
‘ments has been proliferation of projects under construction resulting
-in the thin spread of financial, managerial and technical resources of

the Stite and delay in completion. The other reasons for slow
progress as identifled by a Committee of Experts were lack of proper
investigations, change in scope of projects, scarcity in construction
materials, delays in land acquisition, lack of project management
and rwonitoring and cost escalation The Expert Committee
emphasised the importance of proper and thorough investigation of
projects, proper phasing of the comstruction of projects to yield
benefits expeditiously, provision of adequate funds from year to year,
need for adequate delegation of power, continuity of key personnel,
training of officers engaged in the project works and adoption of
modern management techniques. The Committee note that the
implementation of the recommendations was commended to the State
Governments at the Chief Ministers Conference held in August, 1974.
The Committee need hardly emphasise that the short-comings which
were responsible for slow implementation of the Projects in the past,
should be avoided in future. The Department of Irrigation should
enlist the cooperation of the State Governments in this regard and
keep watch over the implementation of the remedial measures.

Reply of Government

A number of significant steps have been taken by the Government
to remove the deficiencies and bottlenecks which had contributed
to shortfall in achievement of targets set for the earlier Plans. To
-ensure achievement of the overall target, detailed work programmes
are now being prepared for each major scheme, setting out detailed
quarterwise physical as well as financial targets. For keeping a
continuous watch on the progress, a Central Monitoring Organisation
has been set up in the Central Water Commission, which is keeping
a close and continuous watch on 66 important projects, which are to
contribute bulk of the benefits during the current Plan. This
organisation is assisting #ndividual project in solving day-to-day
bottlenecks as well as rendering assistance in all trouble shooting

jobs.

Since last year, a number of projects have experienced difficulties
due to shortage of cement and explosives. After considering the
matter at the highest level, the Government have decided to set apart
4.5 million tonnes of cement for meeting the requirement of irrigation
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and power sector during 1979. The distribution of cement for irriga-
tion projects is now proposed to be channeled through Central Water
Commission with a view to ensure that the progress on projects is
not hampered for want of this material. Availability of explosives
for meeting the need of irrigation projects has also been very poor
recently. To effect improvement, Government has decided to import
explosives for meeting the needs and the supply of first 1400 metric
tonnes of explosives has already been started. Orders for further
quantity have also been placed, which would ensure full supply of
explosives for meeting current year’s requirement,

Progress on many of the irrigation projects has been hampered in
the past due to difficulties faced in acquisition of land for construction
of canal system etc. With a view to streamline the procedure for
land acquisition and rehabilitation of persons displaced as a result of
execution of irrigation schemes a Committee of Ministers has been
constituted to go into the entire problem in depth and suggest suitable
measures. With a view to improve the investigation, formulation
and implementation of schemes, detailed guidelines have been drawn
up and furnished to States. State Governments have been advised
to strengthen to set-ups in their Irrigation/P.W. Departments for
coping with the increased work-load and to streamline administrative
procedures and take vsrious other steps like delegation of adequate
powers to Project Managers, setting up of Monitoring Cells, etc.

As a result of these measures, it has been possible for the first
time to achieve the plan targets set for the Fifth Plan period without
any shortfall. States are being continuously urged to effect further
improvements in the implementation framework.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No, 70/1/78-Coord., Dated 20-11-78]

Recommendation Serial No. 15 (Para 2.48)

The Committee note that the additional irrigation potential likely
to be created from the major and medium schemes during the Fifth
Plan period (1974-75—1978-79) was placed at 5.8 million hectares.
During 1974-75, the first year of the Fifth Plan, against the target of
1218 thousand hectares, the actual achievement was 792 thousand
hectares. The Committee note that during 1975-76 there was a marked
Increase in irrigation potential. Against the revised target of 1029
thousarid hectares the actual achievement was 1038 thousand hectares.
The achievement during 1975-76 was double the average annual
achievement at 0.50 million hectares in the Fourth Plan.
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During 1976-77, the achievement was 1073 thousand hectares
mgainst the revised target of 1200 thousand hectares, although on
the basis of a review conducted in December, 1976—January, 1977, the
achievement was anticipated to be 1220 thousand hectares. The
Committee feel unhappy about the actual achievement duringe 1976-77
falling short of the revised target to the extent of 127 thousand
hectares. The Committee desire that the reasons for this sizeable
shortfall in achieving the target may be carefully analysed with a
view to taking necessary remedia] steps.

Recommendation Serial No. 16. (Para 2.49)

The revised targets fixed for 1977-78 and 1978-79 were 1310
thousand hectares and 1505 thousand hectares respectively. Accord-
ing to the information now furnished to Committee (November,
1977), the total outlay proposed for 1977-78 is of the order of Rs. 988.87

crores and the benefits expected would be 1313 thousand hectares. The
details of outlays and targets for the next five years are yet to be
Analised. It is broadly assessed that there would be the requirements
of Rs. 7400 crores for major and medium irrigation programme during
the next five years and a target of creation of additional irrigation
potential of 8 million hectares would be feasible of achievement with
this outlay during the period.

Reply of Government

The programme performance during Fifth Plan (1974—78) was
Tecently reviewed with representatives of the States in a series of
meetings held in the Department of Irrigation in July, 1978. The
actual achievements vis-a-vis.the targets are given below: —

. Additional irrigation potential created (in million ha.)

Target Achievement
1974-75 . 0+8o o8
1975-76 . 1°03 1°02
1976-77 . . 1420 1* 01
1977-78 . €31 1446

Toral 4°3%4 4°29
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There are some marginal variations with regard to figures for
achievement during the years 1975-76 and 1976-77 vis-a-vis figures
reported to the Committee earlier. The shortfal] in achievement in
target for the year 1976-77. as intimated earlier was due to non-
completion of a major aqueduct (Gomti aqueduct) on Sarda Sahayak
Project in Uttar Pradesh and slippages in the completion schedule
of some projects in Madhya Pradesh and Punjab.

To make up the shortfall, the original target of 1.31 million hec-
tares for the year 1977-78 was increased to 1.48 million hectares, The
aqueduct on Sarda Sahayak Proect was completed and commissioned
in January, 1978 and the shortfall was not only fully made up but an
additional potential of 1,20,000 hectares was created. This compen-
sated for the shortfall in achievement in certain States and because
of this, the overall target for the year 1977-78 and cumulative target
for 1976-77 and 1977-78 could be, more or less, fully achieved. -

For 1978—83, Planning Commission has tentatively provided
Rs. 7250 crores in the draft Plan for major and medium irrigation and
a target of 8 million hectares of additional potential is laid down.
The details wth regard to State-wise and project-wise targets, physical
and financial, would be finalised after the States submit their detailed
plans by the end of current year. For the first year i.e, 1978-79, an
outlay of Rs. 1055 crores has been provided for the programme and
a target of 1.35 million hectares of additional potential laid down.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78]

Recommendation Serial No. 17 (Para 2.50)

The Committee note that the various measures taken during 1975-
76 included identification of core projects whose tempo needed to
be stepped up, preparation of works programme, additiorfal central
assisfance to accelerate progress of selected projects, setting up of
monitoring organisations at the central, state and project levels,
efforts to obtain assistance from the World Bank, optimising the
operation of the existing projects anq resolving inter-State disputes
and clearance of pending projects. The Committee feel that in view
of persistent shortfalls in plan targets in the past, these measures:
should have been thought of much earlier.

Reply of Government
Noted

[Ministry of Agriculture & Irrigation (Department of Irrigation)
. O.M. No. 70/1/78-Coord., Dated 20-11-78.3
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Recommendation Serial No. 18 (Para 2.51)

The Committee note that the programme of development of irri-
gation had been accorded priority in the Fifth Plan, an outlay of
Rs. 3135 crores had been provided for major and medium schemes
for creating an additional potential of 5.8 million hectares. As per
the revised assessment it was estimated that funds to the tune of
over Rs. 3450.00 crores would be required to achieve the plan target.
The State Governments had also been advised about the project-wise
contribution to fulfil the overall target. They had also been advised
to plan for 10 to 15 per cent higher targets to allow for unforeseen
slippages. The Committee note that the strategy for the next five
Year plan starting from April, 1978 was discussed at the Conference
of the State Ministers held on 8 and 9 November, 1977 and the State
Ministers heartily welcome the high priority being given to frriga-
tion and agreed to take necessary measures. The Committee desire
that determined efforts should be made by the Ministry with the
active cooperation of the State Governments to achieve the target of
8 million hectares laid down for the next plan starting from April,
1978.

Recommendation Serial No. 19 (Para 2.52)

The Committee desire that necessary steps in this direction should
be initiated in right earnest without loss of time to finalise the
Annual Plan for 1978-79 and also details of the targets and butlays
for the next plan. The Committee emphasise that investigation of
schemes and preparation of project reports in respect of new projects
for the next plan to be taken up particularly in tribal and drought
prone areas and modernisation of existing systems to improve their
efficiency should be intensified. The Committee need hardly
emphasise that Plans should be realistic and adequate funds should
be provided for these programmes.

Reply of Government

Considerable importance and emphasis are being placed on the
formulation and phased implementation of schemes for modernisa-
tion of existing irrigation systems so as to improve the agricultural
production per unit of land and per unit of water applied. The
Central Water Commission has brought cut a booklet dealing compre-
hensively with the various aspects involved in formulation of pro-
posals for modernisation of existing irrigation systems. The Depart-
ment of Irrigation has also recently constituted a Working Group for
deciding on the guidelines for formulation of project reports. This
Working Group has since finalised a set of guidelines for formulation
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-of modernisation projects. The Department of Irrigation of the
'Government of India has also taken the initiative to set up four
Specjal Teams charged with the task of formulating comprehensive
modernisation proposals in respect of selected projects in the coun-
try so as to serve as model modernisation projects. The Tra'ning
Division of the Central Water Commission also conducted recently
.a refresher Course on Modernisation of Irrigation Projects, attended
by 35 Engineérs drawn from the Centre as well as the States.

The question of speeding up formulation of modernisation projects
.and their phased implementation is expected to be discussed at the
forthcoming Conference of Irrigation Ministers of the States.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 6-12-78.]

1

Recommendation Serial No. 20, (Para 2.53)

The Committee note with concern that although the flood problem
‘in the Ganga and the Brahmaputra basins is serious requiring
moderation of peak discharges in reservoirs, it has not been possible
so far to construct major storage reservoirs in these regions mainly
-on account of lack of economically viable sites cnsidering high seismi-
-city of region and high sediment contents of the rivers which severly
limit the life and utility of such reserves. Investigations of two
multi-purpose storage reservoirs with primary benefit of flood
moderation are being carried out by the Government of Assam on
the Subansiri and Dihang rivers (tributaries of Brahmaputra).
" Similarly, possibilities of constructing storage reservoir in Nepal on
the tributaries of the Ganga are being explored in consultation with
"the Government of Nepal. The storage reservoir projects proposed
by different State Governments are also examined with a view to see
whether these can also help in moderation of floods either by provid-
ing specific flood storage or by devising a suitable operation schedule.
The various flood affected States as well as the Ganga Flood Control
Commission appointed by the Government of India are now preparing
comprehensive plans for the construct’on of reservoirs for flood con-
trol in different river basins. In these plans, the possibility of con-
structing storage reservoir for flood moderation also are being exa-
mined. The Committee are anxious that examination of schemes for
construction of reservoirs in the Brahmaputra and Ganga Basins, and
their flood prone areas should be paid serious attention so that not
onlv flhods are moderated but also valuable water reservoirs are
rutilised for creating additional irrigation potential.
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Reply of Government

The Government of India fully endorse the views expressed by
the Estimates Committee on the importance of immediate examina-
tion of schemes for construction of reservoirs in the Brahmaputra
and Ganga basins both for flood control & Irrigation. A number
of shortage projects viz. Tehri Dam, Rajghat Dam and Bansagar Dam
have been taken up for constructlon in the Ganga Basin in the re-
cent years and many more are in the planning and investigation
stage. In the Brahmaputra basin as well, investigation are in hand
for two major storage projects across Subansiri and Dehang rivers
and many other smaller storage projects. It is also planned to set up
Brahmaputra River Board for carrying out necessary investigations
and formulation of master plan of flood control in the basin keeping
in view the multipurpose benefits of irrigation, power, etc. His
Majesty’s Government of Nepal have been requested to cooperate in
the joint studies and discussions regarding development of the rivers
cammon to India and Nepal, keeping in view flood control and other
bepefits. Agreement has also been reached with Nepal for joint
investigations of the Rapti (Bhalubhang) multipurpose project and
Pancheshwar Project on the river Sarda at Indo-Nepal border bene-
fiting India and Nepal. With regard to the Karnali Project in Nepal,
it has been agreed to establish a committee to examine preliminary
issues concerning execution of this project, including carrying out
necessary investigations, assessment of costs etc.

{Ministry of Agriculture & Irrigation (Department of Irrigation)

O.M. No. 78/1/78-Coord., dated 1-2-79]
Recommendation Serial No. 21 (Para 2.54)

To the extent possible post-monsoon flows of water should be
suitably stored in all river beds for irrigation. The Committee
desire that a shelf of schemes should be prepared and these should
be taken up according to priority.

Reply of Government

In a tropical country like India, the post monsoon flow in its
rive is quite limited except for the snow fed rivers from the
Himiluyas. Most of such flows have already been utilised for irri-
gatien. The remaining potential is also proposed to be utilised as
early as possible by means of storage, diversion and lift schemes. In
case of a few rivers like Narmada, such irrigation potential could
not be harnessed at the desired rate on account of inter-State
disputes. e

765 L.S.—3.
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1he Narmada Water Disputes Tribunal has since submitted its
report setting out the facts as found by it and giving its decisions on
the matters referred to it. The way has new been clearéd for the
development of the water resources of Narmada.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78.]

Recommendation Serial No. 22 (Para 2.80)

The Committee are concerned to note lack of proper investiga-
tion and surveys of projects before preparation of project reports
by the State Governments. This has resulted not only in the delay
in implementation but also in escalation of costs of projects. The
project report submitted by the State Governments to the Central
Water Commission suffer from many deficiencies. The Project re-
ports have consequently to be referred back to the State Govern-
ments, resulting in avoidable correspondence and delay in clearance.
In order to remove deficiencies the Central Water Commission have
issued guidelines for investigation of major projects and realistic
preparation of cost estimates. Besides the Planning Commission
have issued a format and check list indicating the various points to
be covered in connection with the different aspects of investigation
of projects and preparation of project reports.

Reply of Government
Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78.]

Recommendation Serial No. 23 (Para 2.81)

The Committee are concerned to note that these guidelines are
not properly followed by the State Governments and projects sub-
mitted by the State Governments continue to be wanting in proper
investigation or cost estimates. It is unfortunate that sometimes on
account of local pressures, the projects are referred to the Central
Water Commission without carrying out adequate surveys and in-
vestigations. The Committee feel unhappy over this state of affairs.

Reply of Government

Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78.
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Recommendation Serial No. 24 (Para 2.82)

The Committee were informed during evidence that the main
reason for deficlencies in investigation was the non-availability of
competent and experienced persons for carrying out investigations
on projects which are generally located in difficult and remote un-
developeqd areas, lacking facilities. No special incentives by way of
adequate investigation allowance or survey allowance etc. are given.
The Committee feel that there is need for providing adequate incen-
Yves and facilities to the staff engaged on investigation/survey, in
view of the hardships involved in undertaking this work in difficult
‘and remote areas. The Committee were informed that this matter
has been taken up with the State Governments only in a broad way.
The Committee hope that necessary and conclusive action would be
taken in this regard. The Committee need hardly emphasise the
importance to posting competent and qualified staff in the requisite
disciplines for investigation and survey works as proper investigation
of the project in the very beginning will make expeditious clearance
and.implementation of projects and obviate costly delays.

Recommendation Serial No. 25 (Para 2.83)

Yhe Expert Committee on Rise in Costs of Irrigation and Multi-
purpose Projects (1973) had recommended that for investigation of
projects the States should have a broad based organisation involving
all ilisc'plines (engineering, geology, hydrology, agriculture etc.).
The Conference of State Irrigation Ministers held in July, 1975 also
made this recommendation. The Committee note that the States have
been requested to set up a broad based organisation and also take
steps for improving the data base for planning water resources pro-
jects. The Committee are surprised that the State-wise information
regartling the measures taken by the States to strengthen the techni-
cal personnel and machinery in respect of investigation and prepara-
tion of project reports is not available with the Commission. The
Committee would like the Ministry to ascertain what follow up
action has been taken by the State in setting up a broad based or-
ganisation for investigation and formulation of new projects and im-
proving the data base for planning water resources.

Reply of Government

The importance of having a broad based organisation in the
States for investigation of projects and the need for providing ade-
quate incentives and facilities to the staff engaged on these works
have continued to engage the attention of the Government. The
third Conference of State Ministers of Irrigation held in November,
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1977 recommended that the organisations for implementation of the
irrigution projects in the States should be appropriately restructured
and strengthened, keeping in view the requirements of preparation
of master plans, investigation of projects, design and construction
drawings, research problems, preparation of estimates, quality and
cost control, construction programming and monitoring etc.

A Committee consisting of Central and State Government officials

has been

appointed to decide yardsticks for investigation, research

and design units for major and medium irrigation projects with the
following terms of reference:—

(a)

(b)

(c)

To examine by a few case studies the present practices in
the States with regard to setting up of Investigation Units
for Major and Medium Projects, assess the likely increase
in these activities during the next plan and suggest suit-
able norms for creation of such units.

To review the existing organisational set-up for preparing
designs connected with irrigation projects, assess the fu-
ture work load and recommend norms for staffing pattern
necessary for specific out-turns as related to particular
area of work.

To examine the Research Organisations connecteq with
River Valley Projects existing in the States, the type of
research work being carried out with regard to major and
medium irrigation projects, assess the schemes likely to
be undertaken in future and suggest norms for creation
of Research Establishment. '

(d) To propose suitable incentives that may be provided to

(e)

the staff employed on Investigation Designg Research
work so as to attract the best available talent.

To suggest a suitable transfer policy to enable the staff
engaged in investigations, Research angq Designg activities
to gain construction experience and vice-versa.

The Committee has just started its work. Necessary and conclu-

sive with regard to investigation work will be taken based on re-
commendations of this Committee,

[Ministry of Agriculture & Irrigation (Department of Irrigation)

O.M. No. 70|1|78-Coord., dated 20-11-78].
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Recommendation Serial No. 26 (Para 2.84)

The Committee note that the set up for technical examination of
the projects in. Central Water Commission has recently been streng-
thened and the procedure streamlined. Under the new procedure
the Member in charge of Planning and Projects holds discussion with
the State Chief Engineer about the deficiencies in the project reports
instead of entering into long correspondence with the State Govern-
ments. By adopting the new procedure, it is claimed the Commis-
sion has been able to bring down the period required for clearance
of a well investigated and realistically estimated major project to
one year. In case of a medium project in which the CWC do not
go into the details and give only proforma clearance, a period of six
months would be taken. Priority ig given to the projects included
in the current plan. Out of 649 projects referred to the Central
Water Commission upto 31st December, 1976, 334 projects (117 major
and 217 medium) were still under examination,

Recommendation Serial No. 27 (Para 2.85)

The Committee stress that with the strengthening of staff and
streamlining of their procedure, the Commission should make con-
certed efforts to minimise the time for clearance of projects referred
to by the State Governments, The Committee desire that stricter
norms should be laid down and enforced in that behalf.

Reply of Government

Norms have been laid down and guidelines have been issued to
the various specialised Directorates in the Central Water Commis-
slon. Concerted efforts will continue to be made to minimise the
time for clearance of projects referred to the Central Water Com-
mission by the State Governments. In fact, if the States follow
strictly the CWC guidelines for investigations of major irrigation
and hydro-electric projects and the board guidelines for preparation
of projects estimates for major irrigation and multipurpose projects,
the clearance of projects would be substantially quicker.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1|78-Coord, dated 20-11-78].
Recommendation Serial No. 28 (Para 2.86)

The Committee suggest that the Ministry should include in the
Annual Report factual data about the number of schemes referred
to the Commission|Union Government the number received back,
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the time taken in the process, the broad reasons therefore and the
measures taken/proposed to be taken to improve the position. The
Committee note that the Expert Committee recommended in 1973
that the State Governments should set up a well manned organisa-
tion at project sites for investigation of projects costing more than
Rs. 30 crores and that the Central Water Commission should be asso-
ciated with such organisation. This need was also impressed upon
by the Minister for Irrigation and Power in his letter to the Chief
Ministers in August, 1974.

Reply of Government

The data suggested by the Estimates Committee will be includ-
ed in the next Annual Report of the Department of Irrigation.

The State Governments have been reminded by the Secretary,
Department of Irrigation to intim~te the action taken by them on
this recommendation of the Expert Committee, and to intimate the
names of the projects which are likely to cost more than Rs. 30
crores and are under investigation with them, so that the Central
Water Commission could associate itself with their investigation from
this stage.

[Ministx"y of Agriculture & Irrization (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 6-12-78].

Recommendation Serial No. 29 (Para 2.87)

The Conference of the State Irrigation Ministers (1975) had re-
commended that the State Governments should assoc’ate the Cen-
tral Water Commission right from the stage of preliminary investi-
gation and site sele~ting for major projects costing more than  Rs.
30 crores.  But the response of the State Governments is not stated
to be encouraging. It is now proposed that the Commission would
associate themselves with the projects through the Reviewing Com-
mittee of the Commissi-n who would review the investigations dur-
ing the visits to the States periodically. In view of the various
lacuna in the investigation carried out by the State Governments and
the proiect reports prepared by them the Committee feel that it is
in the interest of the State Governments if the Central Water Com-
mission is associated with the investigation of major projects cost'ng
more than Rs. 30 crores from the very beginning so that any defi~ien-
cles during the course nf investieation could be remed‘ed at the
ecrliest. The Committee supaest that the svstem of association of
the Commission through the Reviewing Committees may be watched
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for sometime and improvements made in the light of experience
gained in its working. The Committee need hardly point out that
if the Commission and more particularly the Members of the Review-
ing Committee approach the State authorities in a spirit of render-
ing assistance in the speed'er preparction of the projects, the State
authorites are bound to reciprocate this gesture, thus making for
better coordination and understanding.

Reply of Government

The programme for investigation of new schemes in the States
and progress achieved thereon is being reviewed by the Reviewing
Committees in the course of the reviews carried out from time to
time. The Review Committees do approach the State authorities in
a gpirit of rendering assistance :n the speedy preparation of projects.

To ensure adequate investigations detailed guidelines have been
issued by Central Water Commission for formulation of new pro-
jects, preparation of estimates and modernisation schemes for exist-
ing irrigntion systems. In individual cases experts of Central Gov-
ernment are sent to States to render advice on location, sitting and
layout of structures for new projects.

The State Governments have been requested to set up, in the case
of all major projects under investigation which will cost more than
Rs. 30 crores, a Committee of Direction at the Chief Engineer’s level
to guide the investigations and studies continuously with a view to
complete them on the right lines and preparing project report keep-
ing in view the scope and size of the proiect, needs for water deve-
lopment etc. The Central Water Commission will be associated with
this Committee at appropriate level. The Review Committees headed
by the Members, Central W-ter Comm‘ssion woulqd also discuss with
the State officers during their visits to the States the progress of
investigation of these projects and formulation of proje~t reports.

The Government of India have also set up a Committee consisting
of Central and State Officers to fix norms for investigation of the
Trrigation Proje~ts and suggest methods to expedite and improve
the preparation of project reports. The norms evolved by the Com-
m:ttee will be circul-ted to the State Irrigation Devartments and will
be finalised after obtaining their views, The work of investig-tions
is likely to be done in a more thorough manner after finalisation of
these norms.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70{1!78-Coord., dated 6-12-78].
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Recommendation Serial No. 30 (Para 2.117)

The Committee note that lack of adequate monitoring and ve\_zalua-
tion of inputs were the main factors hindering the implementation of
irrigation projects - and achieving the targets. As early as
May, 1967 two Reviewing Committees were set up to examine
the progress of work in certain projects which were in the advapced
stage of construction and to remove difficulties/bottlenecks experienc-
ed in their execution. These Committees were reorganised and re-
placed by four Reviewing Committees 'in November, 1970
and entrusted with the review of 24 projects costing over Rs. 20
crores. The Committee are concerned to note that these Review
Committees which were required to meet twice a year did not actual-
ly hold the meetings at the desired frequency. The result was that
the projects were not reviewed regularly. It was only in 1974 and
1975 that special efforts were made to closely monitor the progress of
the projects. The Committee regret that adequate attention was not
paid by the Reviewing Committees to the task of reviewing the
progress of projects assigned to them.

Recommendation Serial No. 31 (Para 2.118)

The Committee note that the work earlier entrusted to the Re-
viewing Committees has now been assigned to Mointoring Units,
The Reviewing Committees have recently been reconstituted and
assigned the task of review of the various aspects of irrigation de-
velopment in the States. The Committee would urge that the func-
tions now assigned to the Reviewing Committees should be critically
reviewed to ensure that there is no overlapping with the functions
assigned to the Monitoring Units under the new system. It should
also be ensured by periedical evaluation that these Review Com-
mittees function effectively, The Commitlee note that a monitoring
system envisaged, to accelerate the creation of iargeted irrigation
potential during the Fifth Five Year Plan. At the Central level. the
monitoring organisation was created in the Central Water Commis-
sion during August, 1975 which was further expanded in July. 1976
with two full-fledged Chief Engineers exclusively carmarked to
monitor 27 selected projects all over the country. The units started
functioning from October, 1976 and have so far visited 22 projects.
The Committee have been informed that the functioning of the moni-
toring system has been very encouraging and very effective. The
creation of the Central Monitoring units has enabled periodical re-
view of the progress and timely removal of bottlenecks. They note
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-that the Monitoring Organisation at the Centre is being further ex4
panded to cope with the assigned increased functions and the pro-
posals for staffing and the creation of infrastructure are under exami-
nation. The Committee desire that early decision should be taken
to facilitate the effective functioning of Central Monitoring Units
The Committee desire special attention to be given to projects which
have been lagging behind.

Reply of Government

The functions of the four Reviewing Committees were reviewed
recently in the Department of Irrigation with a view to eliminating
any overlapping of functions with the Central Monitoring Organisa--
tion, other Wings of the Central Water Commission and other De-
partments of the Government of India. As a result of the review,
it was decided that some of the functions like review of the recom-
mendations of the Central Monitoring Teams for selected on-going
projects, recommendations of the Water Utilisation Team for impro-
vement of modernisation of existing irrigation systems and recom-
mendations of the Expert Committee on Integrated Development of
Surface and Ground Water need not be included in the functions of
the Reviewing Committees since individual Members/Chief Engi-
neers in the Central Water Commission were taking action on these
items separately. It was decided that the review of the steps taken
by the State Governments regarding creation of infrastructure in the
command areas/field channels, field drains, land shaping, lining of
field channels, ground water exploitation and proper land and water
management which come within the purview of the Department of
Agriculture and are being looked after by separate committees cons-
tituted by that Department need nof be taken up by the reviewing
committees. The functions of the reviewing committees have ac-
cordingly been modified in the Department of Irrigation O.M. No.
18|23|76-DW-II dated 18-10-1978.

The Monitoring Organisation in the Central Water Commission
has now been expanded to three Units, each headed by a Chief En-
gineer and 67 selected major projects are now being monitored bv
this Organisation. The progress of important items of work in the
individual projects is reviewed every three months and the critical
items are identified and vigorously pursued. The flow of benefits
from these projects are planned in detail down to the distributaries
and minors so that the concerned officers know exactly where work
has to be done from month to month to enable necessary advance
action and to idenlify bottlenecks in time for rectification. Special
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attention is also being paid to the projects which have been lagging
behind.

[Ministry of Agriculture and Irrigation (Department of Irriga-
tion) O.M. No. 70|1|78-Coord., dated 6-12-78]

Recommeindation Serial No. 32 (Para 2.119)

The Committee have been informed that monitoring units have
yet to be set up at the State level and project level in respect of
12 and 10 projects respectively., The Committee deside that the
.setting up of monitoring units at the State and Project level may
be pursued with the State Governments concerned vigorously.
The Committee would like to evaluate the working of the monitor-
ing system periodically with a view to bring about necessary im-
provements in the light of experience gained and to make sure
‘that the expenditure being incurred on it is justified by the results

.achieved.

Reply of Government

The question of setting up of the monitoring Units at the State~
and Project levels is being vigorously pursued with the State Gov-
ernments. Some States have created Monitoring Units to monitor
the progress of some selected projects in their States, but a lot
more has to be done in this direction. The Chief Ministers of the
States concerned have been requested by D.O. letters from the
Minister of Agriculture and Irrigation in June-July 1978, impressing
upon them the need for creation of these Monitoring Cells in the
State Hq. and at the Project level. Deficiencies noticed in this re-
gard are brought to the notice of the concerned authorities through
the Monitoring Reports and Status Reports of the Projects visited
by the Chief Engineers from time to time. The matter fs proposed
to be discussed in the next meeting of the State Ministers of Irri-
gation. In the meantime, a Seminar on Monitoring of Major and
Medium Irrigation and Flood Control Projects by the Planning
Commission in collaboration with the Department of Irrigation
was held on 29th and 3"th November, 1978 at New Delhi and con-
cerned officrers at senior levels from the States and the Centre
participated. The consensus emerging out of this Seminar will be
communicated to the State Governments for appropriate action.
Central Government will also be approached for appropriate aétion.

{Ministry of Agriculture and Irrigation (Devartment of Irrigation)
OM. No. 70/1{78-Coord., dated 6-12-1978].
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Recommendation Serial No. 33 (Para 2.120)

The Committee note that a Central Coordination Committee
of Monitoring of Major Irrigation projects has been constituted in
January, 1960. This Committee is the highest tier on Monitoring
system at the Central level. The Committee are surprised that
since its constitution no sitting of the Central Coordination Com-
mittee has been held as no bottlenecks rquiring the attention of
this Committee are stated to have arisen. The Committee are not
convinced. They desire that the Central Coordination Committee
should meet periodically to undertake an overall review of the pro-
gress and programmes of major irrigation projects to accelerate
implementation of projects.

Reply of Government

The first meeting of the Central Coordination Committee on
Monitoring was held on 9-5-1978 and the Committee will be meet-
ing at more regular intervals to evaluate the performance of the
monitoring systems and also to review the programme and pro-
gress of major irrigation projects with a view to accelerating the
implementation of the projects. As and when the need arises,
special meetings are held to sort out the- bottlenecks like avail-
ability of cement and explosives. In these special meetings the
officers of the concerned Ministries are also invited and the matters
are discussed in depth. As a consequence of the deliberations and
action taken subsequently it is expected that the position of supply
of cement and explosives to the irrigation projects would improve
in the coming months so that the shortages of cement and explo-
sives do not hinder the progress of works.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
OM. No. 70/1|78-Coord., dated 6-12-1978].

Recommendation Serial\No. 34 (Para 2.121)

The Committee note that the State Government make available
to the Central Water Commission quarterly progress reports of the
progress of all major projects costing more than Rs. 5 crores and
yearly progress report of other irrigation projects. On receipt of
these reports action is taken by the Central Water Commission to
render assistance to the projects in removing difficulties. The
Committee regret to note that very few State Governments are
sending these reports in time. While the Committee appreciate
that the vrogress of the projects is now being reviewed by the
Central Monitoring Units during discussion with the project
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authorities, they would like to observe that monitoring is resorted
to by the Central units only for 27 projects at present. The Com-
mittee feel that it is necessary that the progress reports in case
of other projects should also be received by the Central Water
Commission regularly, to enable them to keep a watch over the
implementation of the projects and remove any bottlenecks. The
Committee desire that the questicn of timely submission of the
progress reports may be pursued with the State Governments and
successfully resolved.

Reply of Government

The Central Monitoring Units in the Central Water Commis-
sion have been strengthened by the creation of a Third Unit with
effect from 1-4-1978, and they have taken wup monitoring of 67
major schemes which would create about 75 per cent of the tar-
geted irrigation potential by June 1979. These Monitoring Units
keep a close watch on the critical items of a project and take time-
ly corrective action. The progress of the projects is reviewed
every quarter,

Recently, the monitoring units have been charged with the addi-
tional responsibility of taking a consolidated view on the targets
and achievements of the potential under all the projects of the
States besides the projects which they are monitoring in depth.
Thus, an overall review of the progress of all the major irrigation

schemes under execution in all the States would be done by those
Monitoring Units.

The formats specified by the Planning Commission when the
Monitoring Units were started are being revised and up-dated from
time to time in the light of experience gained by the Monitoring
Units. Unfortunately, the response from the States in the shape of
feed-back is still far from satisfactory, and the matter is being
pursued vigorously with the States so that the progress reporting
becomes streamlined.

A Committee is reviewing the formats for implementation plam
formulation and progress reporting with a view to simplifying them
further so that States are required to submit only fhe minimum
essential information for identifying critical items and rendering
assistance in removing any bottlenecks in individual projects.

[Ministry of Agriculture and Irrigation (Departmént of Irrigation)
OM. No. 70|1|78-Coord., dated 6-13-78]
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Recommendation Serial No. 35 (Para 3.24)

The Committee note that in the first Plan the total plan expen-
diture on major and medium irrigation projects had received a
relatively large share amounting to 153 per cent of the total plan
outlay. In the subsequent plans the percentage of expenditure on
major and medium irrigation projects declined considerably, being
8.1 per cent in the Second Plan, 8,79 per cent in the Third Plan,
€.66 per cent in the Annual Plans (1966-69) and 7.3 per cent in the
Fourth Plan. Although the outlay on major and medium irrigation
projects had increased manifold from Rs. 300 crores ifi the First
Plan to Rs. 3095 crores in the Fifth Plan, yet its percentage to the
total Plan outlay works out 7.8 per cent only. In view of the fact
that very large water resources have yet to be harnessed in the
interest of increasing and stabilising agricultural production pre-
gramme of development of irrigation needs high priority. The
Committee feel that the percentage outlay on major and medium
irrigation projects needs to be reviewed.

Recommendation Serial No. 36 (Para 3.25)

The Committee note that at present although the Central aseis-
tance is given as block loans and grants outlay in respect of select-
ed projects is earmarked which ensure aflequate funding to the
important schemes. Admittedly there were few cases where funds
were diverted for purpose other than irrigation. The Committee
desire that there should be built in safeguards in the issue of sanc-
tions to ensure that the funds earmarked for selected irrigatiom
projects are not diverted by the State authorities for other purposes|
projects.

Reply of Government

The Five Year Plan 1978-83 recognises the need for a large
irrigation plan to achieve a significantly higher growth in agricul-
ture. The Plan envisages creation of an additional irrigation
potential of 17 million hectares—8 million hectares through major
and medium projects and 9 million hectares through minor schemes.
The annual additional potential will be 3.4 million hectares per
annum on an average against 2 million hectares per annum
achieved during the Fifth Plan. The draft Five Year Plan 1978-83
envisages a Public Sector Plan outlay of Rs. 69380 crores. The
outlay proposed for major & medium irrigation is Rs, 7250 crores
which works out to 10.4 per cent. of the tofal outlay. The outlay
will have to be increased if the potential of 8 million hectares
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through major & medium irrigation is to be achieved during the
plan period.

The Department of Irrigation have referred to the Planning
Commission the matter relating to provision of built-in safeguards
to ensure that funds earmarked for selected irrigafion projects are
not diverted by the States for other purposes or projects.

{Ministry of Agriculture and Irrjgation (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 1-2-78]

Recommendation Serial No. 36 (Para 3.25)

The Irrigation Commission (1972) had emphasised that unless
special arrangements were made or financing large irrigation pro-
jects it would not be possible to complete them expeditiously. The
National Commission on Agriculture (1976) has also suggested that
for planning construction of large irrigation projects on a sound
basis, there has to be a reasonable assurance that funds would be
forthcoming according to the stipulated construction programme,
It has also been suggested that a large project which is apt to drag
its feet due to constraint of funds in the state plan should be pro-
vided with additional funds for the Centre and the construction
carried out at the optimum pace. The entire outlay for the project
in the state plan including the additional Central assistance should
be earmarked. A protracted period of construction not only de-
lays accrual of benefits from the projects but also make it more
expensive. It has also been suggested that the estimates of all
the irrigation projects should be reviewed and updated at least
once in five years and in any case before the formulation of a Five
Year Plan.

Reply of Government

Special efforts have been made for ensuring completion of
major on-going schemes, which have been under execution for a
number of years. Time bound schedules have been drawn up for
their completion and adequate outlays are being provided for these
schemes under State Plans to ensure their execution at an optimum
pace. In addition, Advance Plan Assistance has been provided %o
these projects to further accelerate their execution. The Projects

which have been given Advance Plan Assistance during 1975-76
1976-77 and 1973 are:—

Nagarjunasagar (Andhra Pradesh)
Pochampad (Andhra Pradesh)



Sone High Level Canal (Bihar)

Gandak Project (Bihar)

Kadana (Gujarat)

Malaprabha (Karnataka) ‘
Ghataprabha-Stage II (Karnataka)
Kallada (Kerala)

Pazhassi (Kerala)

Kuttiadi (Kerala)

Pamba (Kerala) »
Tawa Project (Madhya Pradesh)
Jayakwadi (Maharashtra)

Rajasthan Canal (Rajasthan)

Kangsabati (West Bengal)

To ensure availability of adequate funds, credit assistance hes
also been obtained from World Bank for completion of major
schemes, which have been under execution for the last several
years. These include Nagarjunasagsr, Rajasthan Canal Pochampad
and Upper Krishna Projects.

As a result of measures taken, most of tlie above mentioned
schemes are likely to be fully completed during the current Plan,
There has been distinct improvement with regard to programme in
Kerala where yearly outlay for the programme which was of the
order of Rs. 7 crores or so in 1973-74, has gone up to Rs. 35 crores
in 1978-79. As a result, all the on-going schemes in that State-
except Kallada and Periyar Valley are likely to be corhpleted with-
in the current Pan. On Kallada project, the tempo of ‘work has
been considerably increased. The project is likely to be commis-
sioned within the next two years.

Due to paucity of funds, no real start could be made on Upper
Krishna scheme and the works had been proceeded at a very slow
pace till recently. With the availability of adequate outlays, this
project is now expected to be partially commissioned in next two
years.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
0.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Sl. No. 37 (Para 3.27)

According to the Department of Irrigation till the end of 1874-75,
the availability of funds wag generally inadequate to achieve the
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targets laid down. Inadequate availability of funds coupled with
the other factors resulted in shortfall in achievement of targets im
various plans and projects. Some typical examples are Nagarjuna-
sagar (Andhra Pradesh), Gandak (Bihar and Uttar Pradesh), Mala-
prabha (Karnataka) and Kallada (Kerala).

The Committee note that good results were achieved from the
special advance assistance amounting to Rs. 55.8 crores given for 18
projects during the year 1975-76. Due to contraint on resources the
execution of the projects was slow not going at the uptimum pace
physically capable of achievements. An additional irrigation poten-
tial 283,000 hectares was developed over and above the potential
envisaged with the normal outlays, thus adding significantly to the
benefits. For the year 1976-77 an amount of Rs. 75.20 crores was
sanctioned as advance plan assistance to be given to 26 major and
14 medium irrigation projects in 14 States. Out of the total asais-
ance of Rs, 75.20 crores, the Centre was to provide Rs. 48.10 crores
while States have to provide Rs. 27.10 crores from their own resour-
ces. The actual amount released by the Ministry of Finance was
Rs. 39.90 crores. As a result of this additional outlay an additionsl
potential of 165 thousand hectares was expected to be created in
1976-77. According to the Ministry as a result of the advance
Central assistance during 1975-76 and 1976-77, the achievements have
exceeded the physical targets. During the year 1977-78, it has been
proposed to increase the outlay by 125.75 crores comprising Rs. 100
crores as advance plan assistance by the central and Rs. 25.75 crores
additional outlay to be provided by certain States from their own
resources to accelerate the progress on certain on-going schemes and
for new starts to maintain tempo of irrigation development. Some
States have suggested some additions|alterationg to the proposal and
these were being examined.

Reply of Government
Noted.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. Na. 70|1|78-Coord. dated 20-11-1978]

Recommendation Sl. No. 38 (Para 3.28)

The Committee would stress that while giving special assistance
to the Stateg particular consideration should be,given to the back-
wardness of the area to be served, existence of large unharnessed
water resources and the ability of the State to undertake large pro-
jects as recommended by the Irrigation Commission (1972). Special
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attention should also be paid to reduce the imbalance in the various
States as compared to the known potential and requirements,

Reply of Government

The Committee’s recommendations will be kept in view while
‘processing any case for special assistance to the States for irrigation
develpment. ’

[Ministry of Agriculture and Irrigation (Department ot
Irrigation) O.M. No. 70|1|78-Coord. dated 20-11-1978]

Recommendation Sl. No. 39 (Para 3.29)

The Committee desire that proposal for additional outlay for the
year 1377-78 including the central assistance should be finalised in
consul‘ation with the State Governments expeditiously so that the
projecis selected should not suffer for want of funds and the expect-
ed adritional potential is actually created. The Committee need
hardly stress that Government should draw lessons from the slow
progres due to the inadequacy of funds provided for important pro-
jects i1 the past and take suitable steps to ensure that the projects
which may be of national importance are rendered special assistance
in greater measure in future to accelerate their implementations.
The (!ommittee desire that a close watch should be kept over the
progress of these projects.

Reply of Government

The progress achieved on major and medium irrigation program-
mes iy being constantly reviewed. Detailed reviews are carried
out v ith State Officers both in Department of Irrigation as well as
Centril Water Commission twice in a year for formulating the pro-
grammes ai the time of Annual Plan discussions and then in course
of the year for a mid-year review. Apart from these, Department
of Irrtgation is calling special meetings to discuss the problems of
individual States and to render necessary assistance for removal of
bottlennecks. The progress of the programmes is also being reviewed
by Reviewing Committees during their visits to States. Progress
on important projects is being constantly reviewed by the Central
Monityring Units set up for the purpose,

As indicated to the Committee, adequate financial inputs are
being ensured by providing sufficient funds under State Plans. In
additiun, Government of India has been giving advance plan assist-
ance (o accelerate the execution of selected projects. Last year

765 LS
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(1977-78), Advance Plan Assistance of Rs. 102.37 crores was given
which not only enabled achievement of stipulated target of 1.30
million ha. But also shortfall of 0.16 million ha. in 1976-77 was made
up. State|Projects Authorities are being constantly advised to take
advance action with regard to other inputs such as scarce construc-
tion materials, etc. During the last year, inadequate availability of
cement and exposives has been a botteneck on many projects. To
sort out these difficulties, a number of inter-departmental meetings
were taken by Secretary, Department of Irrigation, whlen represen-
tatives of other concerned Ministries were so invited. As a result,
it has been decided to earmark adequate amount of cement for
irrigation projects and to channel its distribution through C W.C.
To meet the requirements of explosives, additional quantities are
being imported.
[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Sl. No 40 (Para 3.43)

The Committee note that up to the end of Fourth Plan, the assist-
ance from the World Bank as rendered or committed for major and
mediim irrigation projects amounted to 112.9 million dollars for six
projects viz/, Sone Barrage Project (Bihar), Sheturunji Project
(Gujarat), Puma Project (Maharashtra), Salandi Project (Orissa),
Pochampad Project (Andhra Pradesh) and Kadana Project
(Gujarat). Apart from the financial assistance that the Bank has
been providing, it has also been instrumental in formulation of
irrigation projects in the country, especially in the introduction of
the concept of composite area develoyment associated with irriga-
tion projects. For the period 1973-74 to 1978-79 the World Bank has
entered into credit agreement for 45 million dollars for the Godavari
Barrage and 14% million dollars for Nagarjunasagar Composite Pro-
ject. Negotiations with the Bank for Periyar-Vaigai Project ($24
million) in Tamil Nadu and Jayakwadi Project ($ 70 million) were
carried out in June, 1977 and for medium irrigation projects of Orissa
($58 million) in July-August, 1977. In all 23 projects are stated to
have been identified for credit assistance from the Bank. Of these,
the Bank has evinced interest to consider providing assistance to
twelva projects The Committee urge that effective steps should be
taken to collect expeditiously all the information desired by the
World Bank so as to finalise agreements with the Bank for loan
assistence for these projects. The Committee further desire that
in respect of projects for which agreement have alreatty been enter-
ed int |, concrete measureg should be taken for the timely execution
of the Project and release of Waters for agricultural purposes to
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generate resources to pay back the loans and pave the way for
funding of more suh projects by the World Bank.

Reply of Government

The World Bank assistance which was only $ 112.9 million upto
the end of Fourth Plan, hag been gradually increasing and IDA is
now willing to provide an assistance of the order of $300 to 400
million per year in the irrigation sector. As the World Bank assist-
ance has been gradually increasing, the identification and appraisal
of more and more number of projects has been going on continuous-
ly and ig now very satisfactory. To utilise the large amount of
assistance which the Bank is keen in providing, sufficient number of
projects have been identified according to World Bank norms and
have been included in the pipeline of projects. During the fiscal
year 1978, the following loans have been negotiated and agreements

signed with the World Bank:

Name of Project Assistance Date %

(m.$) Agreement

1. Orissa Medium Irrigation - 68-0 11-10-1977
70 +0 11-10-197%7

2. Jayakwadi (Miharashtra)

4. Upper Krishna Proicct (Karnataka) 1260 12-5-1978

4. Gujarat Medium Irrigation . 85-0 17-7-1978

- —

(In addition an agreement of 30 million dollars has been signeci on
26-8-1978 under USAID for Gujarat Medium Projects).

The lending programme for the World Bank fiscal years 1979 and

1980 and beyond is given below:
h anol‘Proi ect Likely Agreement
assistance signed on
(m. £)
Fiscal Year 1979
1. Haryana Modernisation I 16-8-98
2. Punjab Modernisation ‘ 120
8. Maharashtra Composite Irrigation 180 to 250
Fiscal Year 1080 and bevond
1. Gujarat Composite 150 to 175
100 to 150

2. M. P. Composite

3. Subernarekha (Bihar) . . . . . 100 to 150
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4. Rengali Irrigation (Orissa) . . 100
5. Narmada (Gujarat and M. P.) . 800
6. Kerala Composite . . . . . 150

Regarding the programme for the fiscal year 1979, negotiations
for Haryana Modernisation Project for loan assistance of 111 million
US dollars have been completed and the Bank has approved the pro-
ject for the above amount. The agreement was signed on 16th
August, 1978, Appraisal of the Punjab Modernisation Project has
already been completed by the World Bank and the report is expect-
.ed to be ready before the end of 1978. The negotiations for the loan
assistance wil] be conducted thereafter. The work of preparation
of the project for the Maharashtra Composite Irrigation Project is
being done by ‘M|s. WAPCOS and the report is expected to be ready
by the end of 1978 while the work of the preparation of the report
for the Gujarat Composite Irrigation Project is being done by the
Project Preparation and Monitoring Cell of the Department of Agri-
<culture, The report is expected to be ready during 1978,

Regarding the subsequent programme the projects listed above
for World Bank assistance are in various stages of discussions with
various agencies, such as World Bank, FAO, GOI and the State Gov-
ernments,

Regarding the timely execution of projects for which agreements
have been already signed with the World Bank, CWC regularly
monitors the progress of these projects through quarterly progress
reports from the project authorities The Central Coordination
Committee, headed by Chaiman, CWC, reviews the programme and
progress of irrigation projects periodically. The Appraisal Com-
mittee, headed by Member (P&T), CWC, and Chief Engineer (CWC)
monitor the progress of the medium irrigation projects of Orissa
and Gujara: respectively. In addtion the Monitoring Units headed
by Chief Engineers in the Central Water Commission also monitor
the progress of some of the projects assisted by the World Bank.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70|1|78-Coord. dated 20-11-1978]
Recommendation Serial No. 41 (Para 3.44)

The Committee note that the World Bank are increasingly de-
wvolving greater responsibility on the Government of India in the
preparation and monitoring of major anq medium projects to be
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assisted by the Bank. During recent discussions the Bank has. ex~
pressed a desire that the monitoring of the programme and progress,
both physical and financial of even maJ;or projects being assisted
and to be assisted in future, may be undertaken by the Central
Water Commission. The Committee are anxious that the assistance
from the Bank should be utilised fully to speed up the constructiom
of the projects. The Committee suggest that the Department of Irri-
gation/Central Water Commission should find out if any difficulties
are experienced by the State Governments receiving loans from
the World Bank in fulfilling the conditions stipulated for the purpose
which might be resulting in delay in the release of the assistance
and slow progress of projects. Necessary steps should be taken in
consultation with the World Bank and the State Governments to-
resolve such difficulties,

Reply of Government

The Central Coordination Committee headeq by Chairmam,
CWC, reviews the programme and progress of major irrigation pro-
jects getting assistance from the World Bank. The meetings are con-
ducted periodically and attended, among others, by the Project
Authorities and State Government representatives. The problems
and bottlenecks, if any, are discussed and sorted out in these meet-
ings to fulfil the programme of construction.

The medium irrigation projects are monitored by the Appraisal
Committee. headed by Member (P&T) and Chief Engineer (Moni-
toring), CWC. Appraisal Teams of CWC visit the projects periodi-
cally to review the programme and progress. The progress of each
project is brought to the notice of the World Bang.

One of the constraints experienced in the implementation of the
World Bank Programme has been procedure lajd down by the World’
Bank for finalising the contracts. The State authorities have expe-
rienced that the process of approval of contract documents for each
tender by the World Bank is time-consuming resulting in delays in
adhearing to the schedule of construction. Efforts have therefore
been made to frame standard contract document which ghould be
applicable to all the projects. The work of standardization of con-
tract document is being done in the CWC in consultation witk the
State Governments. A team of officers of CWC held discussions on
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warlous aspects with the World Bank representatives. The docu-
ament is expected to be ready shortly which will greatly facilitate
timely finalisation of contract documents on the projects receiving
assistance from the World Bank.

[Ministry of Agriculture and Irrigation Department of
Irrigation) O.M. No. 7011|78-Coord., dated 20-11-78]

Recommendation Serial No. 43 (Para 3.51)

The Expert Committee on Rise of Cost of Irrigation and Multi~
purpose projects (1973) also emphasised the importance, of estab-
lishing costing cells in major projects. The First Conference of the
State Ministers of Irrigation held in July, 1975 recommended setting
up of Cost Control Cells for all projects to keep a continuous watch
over construction cost. The Second Conference of the Ministry of
Irrigation held in September, 1976 while noting that not much pro-
gress has been achieved in this regard recommended that the State
‘Governments should take expeditious action to set up Cost Control
Cells in all projects costing Rs. 30 crores or more,

Reply of Government

In spite of the best efforts at the level of Hon'ble Minister of erst-
while Trrigation and Power, Secretary, Department of Irrigation and
the Central Water Commission, encouraging results could not be
achieved in this respect. The matter is being pursued further with
the State Governments,

[Ministry of Agriculture and Irrigation Department of
Irrigation) O.M. No. 70{1|78-Coord., dated 20-11-78]

Recommendation Serial No. 44 (Para 3.53)

1t is also desirable that the model pattern of functions and duties
of the Cost Control Unit which were outlined as long as 1969 are
reviewed in the light of developments and updated to make them
more pertinent and relevant.

Reply of Government

The functions and the structure of the Cost Control Cells at the
project and State levels have been reviewed and recommended to
the States.and Union Territories for taking necessary action in the
matter.

[Ministry of Agriculture ang Irrigation Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 1-2-79]
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Recommendation Serial No. 45 (Para 3.54)

The Committee need hardly point out that what is important is
the exercise of continuous effective check and control on cost fac-
tors so as to see that the flow of expenditure is kept within the
sanctioned estimates and that cost analysis is put to effective use
to carry out on course corrections in the interest of economy and im-
proving efficiency.

Reply of Government
Noted.

[Ministry of Agriculture and Irrigation Department of
Irrigation) O. M. No, 70|1|78-Coord., dated 20-11-78).

Recommendation Serial No. 46 (Para 3.55)

The experience gathered in the maintenance of cost control data
may be put to effective use in due course of time by developing a
system of management accountancy to aid well-informed cost-cons-
cious decisions being taken in the interest of selection of best suited
projects and in ensuring their economic execution.

Reply of Government
Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78.]

Recommendation Serial Ne. 47 (Para 3.56)

The Committe would also like that the officers in the executive
who are entrusted with the duties and responsibilities of execution
of projects are also made cost-conscious by making available to
them meaningful literature and holding suitable training courses
of short duration for them,

Reply of Government

A course on ‘Construction Cost Indices’ in River Valley Projects
was organised by Central Water Commission from 13-9-1977 to
24-9-T7. This course was designed to evolve "Construction Cost
Indices” to promote streamlined activity in the following:

(i) Collection and monitoring of important construction eést
data and cost indices.
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(ii) To arrive at reasonable figures for escalation clause im
tender contracts.

(ili) Projection of cost trend for specialised component cons-
truction of long duration.

(iv) Updating of estimate at a short period.

(iv) Critical Cost review of a completed project,

The course was attended by 26 in-service engineers including
officers of Central Water Commission and these nominated by State
Government Departments of (i) A. P.-3, (ii) Bihar-4, (iii) Gujarat-2,
(iv) Kerala-1, (v) Maharashtra-5, (vi) Manipur-1, (vii) Orissa-3,
(viii) West Bengal-1, (ix) Beas Project-2, (x) CWC-4.

These courses will continue to be conducted in the future.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 1-2-79]

Recommendation Serial No. 47 (Para 3.57)

The Committee would like to clarify that Cost Control Cel’ has
to justify itself by the results achieved and a watch should be kept
at a higher level to see that it does not degenerate into a mere
‘routine constituent of the set up.

Reply of Government

Noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1|78-Coord., dated 20-11-78.1

Recommendation Serial No. 48 (Para 3.60)

The Committee need hardly point out that the Central Govern-
ment should set a high example by preparing a meaningful perfor-
mance budget for the Department of Irrigation which would help
to co-relate the financial outlay ‘with the physical contents of work,
provide parameters to evaluate performance, indicate benefits ex-
pected and which have actually accrued.

Reply of Government

The Department of Irrigation is already preparing a perfor-
mance budget on the activities of the Deptt. and its attached/sub-
ordinate offices/autonomous bodies which is presented to Parliament
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along with other Budget documents. The Department of Economic
Affairs (Ministry of Finance) have recently writ'en to the Financiak
Advisers of all Ministries/Departments of the Government of India
regarding the improvements in the preparation of performance
budget documents. In the light of these action is already in hand to
improve the performance budget. As regards correlating the financial
outlay with the physical concepts of work, the areas, in addition to-
those where this is already being done, are being located. Same:
applies in case of working out of direct benefits. It may, however,
be mentioned here that a number of the Plan schemes operated by-
the Department are concerned with research and data collection etc.
which present special problems in this regard and quantification
may be difficult in these cases.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70|1|/78-Coord., dated 6-12-78]

Recommendation Serial No. 49 (Para 3.61)

The Committee need hardly remind that the performance budget
is only a means to &n end and, therefore, it is of the utmost im-.
portance that the State Governments are persuaded and assisted
to have a meaningful performance budget which would help the
legislators and the public to understand better the implications of"
financial outlay, evaluate performance and call to account those
entrusted with the power to expand and implement proiects.

Recommendation Serial No. 50 (Para 3.62) ... .

The Committee note that the Expert Committee on Rise in Costs
of Irrigation and Multipurpose Projects (1973) recommended adop-
tion of performance budgeting system for execution of River
Valley Projects with a view to exercising effective financial control.
In a recent meeting held in the Department of Personnel it was
recommended that performance budgeting should be introduced by
the State Government’s in one or two departments for example
the Departments of Agriculture and Irrigation by 31st March, 1977.
The Committee would like to know whether the State Govern-
ments have introduced thé system of Performance Budget in the
Department of Irrigation with effect from the current year.

Recommendation Serial No. 51 (Para 3.63)

The Committee desire that the question of introducing the Per-
formance Budgeting system in the River Valley Projects may be-
seriously pursued with a view to ensure implementation,
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Reply of Government

According to the information. received from the State Govern-
‘ments/Union Territories, the performance budgeting system has
been introduced for the irrigation sector by Bihar, Haryana, Hima-
chal Pradesh, Kerala, Madhya Pradesh, Maharashif®, Megha-
laya, Orissa, Tamil Nadu and Uttar Pradesh. This system has
not been introduced so far in Jammu & Kashmir, Manipur Nagaland,
Sikkim, Tripura, Arunacha] Pradesh, Chandigarh, Delhi and Goa;
Daman & Diu. Information in this regard is awaited from the
-other States and Union Territories. The matter of introducing the
performance budgeting system is being pursued by the Department
of Irrigation with the State Governments and the Administrations

-0f the Union Territories.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 6-12-78]

Comments of the Committee

The Committee desire that the matter may be pursued with the
State Governments and the Administration of -Union Territories,
which have not yet introduced the Performance Budgeting and they
may be persuaded to introduce such a system,

Recommendation Serial No. 52 (Para 3.69)

The Expert Committee on Rise in Costs of Irrigation and Multi-
‘purpose Projects (1973) recommended that a team of officers in-
cluding technical officers from the various projects in the country
should be set up to go into the question of delegation of adminis-
trative and financial powers to the project authorities and draw up
a model for adoption in the projects to be taken in future. At a
meeting held recently by the Department of Administrative Re-
-forms and Personnel, stress was laid on suitable delegation of
powers to officers at various levels to inculcate in them a sense of
responsibility and also ensure that they would be able to function
effectively. It was recommended at the meeting that delegation of
additional financial and administrative powers to the Secretariat
Departments and Snbordinate Departments should be completed
by 30th March, 1977. The Committee were also informed that
there was also a thinking to further enhance delegation of powers
to projects where Control Boards were functioning,

The Committee attach great importance to the ‘delegation of
-adequate administrative and financial powers to Chief Engineers/
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Project Managers in the interest of expeditious and timely com-
pletion of projects. The Committee stress that the Central Gov-
ernment should set a worthy example by delegating these powers
to Project Managers for projects which are directly under them
or for projects which are under Control Boards functioning under

the Central Government.

Recommendation Serial No. 53 (Para 3.70)

The Committee would also like to know the extent to which
. powers have actually been delegated by the State authorities- to
the Chief Engineers|Project Managers particularly in respect of
large and medium projects. The Committee need hardly point out
that where the States have not yet enhanced the delegation of
such administrative and financial powers the matter may be pur-
sued with them at a high level so as to expedite the matter.

Reply of Government

Regarding delegation of adequate administrative and financial
powers to the project authorities where Central Boards are func-
tioning, the matter has been under continuous review. In the case
of the Betwa River Board, which has been established in October,
1976 under the Betwa River Board Act, 1976, wide powers have
been delegated to the Chief Engineer of the Project as detailed in
Appendix I. An Executive Committee has been set up under the
Betwa River Board and vested with all the powers which may be
exercised by the Board subject to the rules and to the directions of
the Board. In addition, the following Sub-Committees have been
constituted for effective functioning of the Board:

(i) Sub-Committee for Personnel Programme and Buildings.

(ii) Sub-Committee for processing tenders and proposals for
purchase of the stores and equipment.

(iii) Sub-Committee for Land acquisition and rehabilitation

(iv) Selection Committees for Group A.B.C.&D. posts.
Similar Executive Committee and Sub-Committees have been
constituted wunder Bansagar Central Board for execution of

Bansagar Dam across river Sone, another inter-State Project being
executed under the aegis of Government of India. ‘
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Regarding delegation of powers by the State aut-horities to .the.
Chief Engineers|Project Managers in respect of major & .medlum
projects, the matter was considered in detail in the Third Con-
ference of State Ministers of Irrigation held in November, 1977.
The Conference recommended review of delegation of powers to
the engineering administration shd also called for creation of suit-
able machinery in the States for taking expeditious decisions relat-
ing to implementation'of projects. The matter will be pursued

further at a high level.

[Ministry of Agriculture & Irrigation (Department of Irriga-
tion) O.M. No. 70/1|78-Coord., dated 1-2-79].

Recommendation Serial No. 54 (Para 4. 12)

The Committee note that many irrigation systems in the country
are very old and their usefulness is limited by structural handicaps
like outmoded head works, absence of silt-excluding devices etc.
Both the Irrigation Commission (1972) and the National Commis.
sion on Agriculture (1976) have drawn attention to the urgent
need for improvement of the existing irrigation systems in order
to increase their efficiency and usefulness. In formulating the pro-
gramme of the Fifth Plan, emphasis was given to modernisation of
older irrigation projects for better control in distribution of water
and augmentation of supplies. At the start of the Fifth Plan, the
States were advised by the Central Water Commission to set up
special cells for undertaking a comprehensive review of their pre-
plan and earlier plan projects and formulate schemes for their
improvement. Farly in 1975-76 the Planning Commission also
requested the State Governments to undertake a comprehensive
study of 10 selected irrigation projects and to frame programmes
of action for their modernisation and implementation on a time
bound basis. The matter is still being pursued with the State
Governments. The Committee note that remodelling or replace-
ment of old structures has been taken up only in a few isolated
cases. The Committee regret to observe that the programme for
modernisation of old irrigation works has not been implemented in
a systgmatic manner and due importance does not appear to have
been given by the State Governments to this matter. They would
.like. tl?at greater attention should be paid to remodelling of exist-
Ing Irrigation svstems and the matter should be continuously pur-
sued with the State Governments.
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Reply of Government

There has been an increasing awareness on the part of the
States regarding the importance of modernisation of old irrigation
systems for improving their efficiency and economising on the use
of water. In fact, the programme of modernisation has to have a
comprehensive approach which includes a review of the crop pat-
tern and crop calendar to make the best use of the soils in the com-
mand with regard to their suitability for growing different crops
and to avoid excessive loss in the distribution system, a re-ap-
praisal of the water requirements and frequency of water appli-
cation, the conjunctive use of ground water to the extent possible,
improvements in the drainage conditions of the command area,
modifications to canal structures and construction of new structures
as necessary, adequate on-farm development works, proper water
management and provision for satisfactory maintenance. This calls
for a multi-disciplinary team for satisfactory planning and imple-
mentation schemes. The required expertise has to be developed
in a big way and the Centre has been taking an active part in the
process. The Central Water Commission have since brought out a
booklet indicating in detail the different aspects to be covered in
proposals for ‘tnodernisation and a Working Group set up by the
Department of Irrigation has also drawn up a set of guidelines for
preparation of modernisation projects. ,These have been circulated
to the States.

An expenditure of Rs. 410 crores has been proposed to be in-
curred on modernisation of the more important projects during the
Medium Term Plan 1978—83. This is expected to give an additional
potential of 3.5 lakhs ha. A list of the important modernisation
schemes covered in this Plan is given in Appendix II

[Ministry of Agriculture & Irrigation (Department of
Irrigation) O.M. No. 70|1|78-Coord., dated 20-11-78].

Recommendation Serial No. 55 (Para 4.13)

The Committee understand that during the last conference of
the State Irrigation Ministers (1976), 15 projects had been identi-
fied as priority ones to be included in the Fifth Plan and the State
Governments had been asked to prepare project reports for modern-
isation. But so far, project reports in respect of only 5 of these pro-
jects have been received from the State Governments and are under
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scrutiny in the Central Water Comgmission. The Committee desire
that the question of preparation of project reports for the remaining
10 projects should be vigorously pursued with the State Govern-
ments concerned and the project reports already received scrutiniz-
ed by the Central Water Commission expeditiously. All efforts
should be made to ensure that the 15 priority projects are imple-
mented during the Fifth Plan period and the improved benefits fol-
lowing from them evaluated. The Committee also desire that pro-
gress made in the implementation of the scheme should be kept
under close watch with a view to initiating measures to ensure their
expeditious completion. The benefits accruing from the Schemes
should be evaluated and publicised. The experience gained and
lessons learnt as a result of the execution of these schemes may be

taken into account while sanctioning new projects.
Reply of Government

15 projects had been identified as priority projects for modernisa-
tion to be included in the Fifth Plan and the State Governments.
‘had been requested to prepare the reports. Some of the projccts
have been received in’the Commission and are being scrutinised.

The review of the project reports for modernisation submitted
by the State Governments has revealed that all of the modernisation
aspects have not been considered while framing the reports.

In order to overcome the difficulties experienced by the States
in the preparation of Modernisation projects “a detailed note on
modernisation of irrigation systems” prepared by Central Water
Commission has been circulated to the State Governments. Further
a Working Group has been constituted by the Department of Irriga-
tion to formulate guidelines for the preparation of projects on
madernisation of irrigation system. The sub-group has prepared the
guidelines which is also being circulated to the State Governments.
The Secretary, Department of Irrigation in all the meetings held
with the State Governments has laid emphasis on modernisation of
irrigation projects. In addition, four special teams headed by expert
consultants have been constituted for preparing modernisation pro-
ject report for a few selected projects. The project reports prepared
by these teams would also be useful as models for preparation of
moderrisation reports of other projects in the States.
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The benefits accruing from the modernisation projects shall be-
evaluated and publicised when such benefits start accruing after the

completion of such projects.

[Ministry of Agriculture & Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No, 56 (Para 4:14)

The Committee desire that the State Governments should also be
impressed upon to complete the review of the pre-plan and earlier
plan projects expeditiously and prepare a systematic programme ot
their modernisation in a phased manner. The project reports for
those projects which are to be included in the Plan may be prepared

immediately.
Reply of Government

The Central Water Commission has requested the State Govern-
ments in 1973 and again in 1977 to review the efficiency and ade.
quacy of irrigation systems and prepared a systematic programme
of modernisation in a phased manner. The Central Water Commis-
sion is taking further action in the matter this year as well. It was
also suggested to the State Governments to consider setting up a
Committee of experts for this purpose. Further action has to be
taken by the various State Governments in this regard.

So far as modernisation of irrigation projects is concerned, the
information is already furnished against para 2.52.

[Ministry of Agriculture & Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 57 (Para 4.15)

The Committee note that the Central Team constituted by the
‘Department of Irrigation has so far visited 12 irrigation projects.
The team has made recommendations for modification of shortcom-
ings in the projects and preparation of project reports. Guidelines
have also been evolved for preparation of projects for modernisation.
In all, the Department of Irrigation have selected 32 projects for
review by the Team. The Committee would like the Central Team
to complete the review of the remaining projects entrusted to them
according to the time schedule. The Committee hope that the re.
commendations made by the Central Team, would be helpful to the-
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.State Governments in reviewing their other projects for moderni-
-sation.

Reply of Government

The Central Team has so far visited 21 Irrigation Projects upto
.September 1976. For the projects already visited, detailed inspec-
tion reports covering the scope for imprpvement have been sent.
From time to time, the State Governments have been pursued to
‘report on the implementation of these findings. In this connection,
‘the Chief Engineers of some of these projects were recently invited
for discussions during which the Leader of the Central Team had
detailed discussions on the implementation of the recommendations.

Although initially a tentative list of 32 projects had been drawn
up for detailed inspection and studies, it is now felt that the Team
may have to visit more number of projects so as to make the expert
knowledge of the Central Team available to the State Governments
for increasing the operational efficiency of the irrigation projects

[Ministry of Agriculture & Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 58 (Para 4.19)

The Committec are concerned to note that there is wastage of
water to the extent of 35 to 50 per cent due to seepage. According
to the Department wastage could be reduced to 15 per cent if all
the channels were lined. The Committee appreciate that due to
financial and other constraints it may not be feasible to take up at
one time the lining up of all the channels. The Committee note that
Government have accepted the recommendations of the National
Commlssmn on Agriculture (1976) regarding priorities to be given
to lining of busy channels in new projects and smaller channels in
existing projects subject to examination of relative economics in
each case. They hope that a phased programme will be prepared
for lining of channels in new and existing projects giving priorities
to those channels where there is too much water wastage to maxi-
mise utilisation and its benefits. The Committee feel that lining of
channels should be an integral part of the project and this aspect
shoul® be borne in mind while scrutinising the project before sanc-
aion.



57
Reply of Government

The Committee has already been apprised that the Government
has accepted the recommendations regarding priorities to be given
1o the lining of busy channels in new projects and smaller channels
of existing projects subject to examination of relative economics in
each case. The Department of Irrigation had taken a review of the
development of Irrigation potential in the States during July, 1978
in which the modernisation of old irrigation system was discussed.
All the States have framed programme of lining older canal systems.
Lining of channels is an integral part of modernisation of order
canal system. As is well known that wholescale lining of canal is
expensive. In the case of existing system the construction work of
lining has necessarily to be spread over several years since it can
be carried out only during normal period of canal closure. It has
been brought out during the review with the States that besides
financial constraints, there are constraints now on key materials
like cement and coal. While financial constraints disfavour invest-
ment of large sums of money for lining of single system, which
otherwise could be spread over other projects to benefit needy areas,
the constraints in cement and coal oblige the planners to relegate the
lining programmes to the low priorities—higher priorities being
claimed by the main diversion or storage works, and other pucca
works in the major and medium projects. Large scale lining pro-
grammes of irrigation system in Haryana and Punjab have been
taken in hand recently with World Bank assistance. The Haryana
programme involves an outlay of Rs. 100 crores, and is expected to
save 1 maft of water. Punjab programme is similar in size and
savings in water. In Maharashtra and U. P. (Bundel Khand area)
large scale lining programmes are being taken up. It may also be
stated that for all new projects lining is being insisted upon in the
larger canals and even for smaller canals in those selected reaches
where investigations indicate that seepage losses are likely to be
heavy. Thus the suggestions of Committee to frame a phased pro-
gramme is already in active consideration.

[Ministry of Agricultu‘re & Irrigation (Department of
Irrigation) O.M. No. 70/1/78-Coord., dated 20-11-78].
Recommendation Serial No. 59 (Para 4.20)

The Committee understand that inefficiency in canal operations
also results in wastage of water through seepage. The seepage can
be controlled if the canal operation are run for 24 hours. The Com-

765 LS—5.
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mittee would like the authorities to so regulate the canal operations
so as to minimise the seepage. The Committee suggest that the
matter may be suitably pursued by the Centre with the authorlties
concerned,

Reply of Government

It has been recognised that for the efficient use of water, it is
essential to run the canal system in such a way that the channels
run continuously for a particular period and during that period its
waters are used all the 24 hours under a Warabandi system. Fur-
ther, the cropping schedule for the various blocks in the command
should be so drawn up that there is uniform demand for water along
the canal system and also there is least possible requirement of water
during the summer months when seepage losses are maximum in the
canal and the field. The Mode] Irrigation Bill finalised in the De-
partment of Irrigation and commanded to the State Governments
for consideration covers these aspects also.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70|1|76-Coord,- dated 20-11-78]

Recommendation Serial No. 60 (Para 4.28)

It is well-known that water-logging is harmful to the crops as it
decreases response to the inputs and restricts cropping pattern, be-
sides causing salinity. Provision of drainage is therefore very im-
portant and is inseperable from irrigation. Proper drainage not only
increase crop yield but also provides better cropping system and
results in better utilisation of soil and water resources.

Reply of Government

« As a part of the technical examination of irrigation projects in
the C.W.C. adequate provision for drainage of Command Area is
insisted upon; implementation, however, rests with the State Gov-
ernments.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O. M. No. 70/1/76-Coord., dated 20-11-78]

Recommendation Serial No. 61 (Para 4.29)

The Committee are distressed to learn that upto the Fourth Plan,
the provision of drainage was not attended to while framing the pro-
ject estimates. Field draing are practically non-existent in the com-
mand or irrigation projects and intermediate and main drains are
not properly maintained in majority of the projects. The Expert
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Committee set up by the Ministry of Agriculture and Irrjgation in
1974 have in their Report (1976) indicated that surface irrigation
without proper and/or adequate ground water development has
resulted in an alarming rise in ground water table in some parts of
the country, creating problems of water logging thereby affecting
crop growth adversely and rendering large areas less productive.
The Committee have been informed that in the recent years there
has been increasing awareness of the importance of drainage in new
irrigation schemes. It has been laid down that in all new irrigation
schemes there must be adequate provision for drainage. Necessary
guidelines have been issued by the Central Water Commission lay-
ing emphasis on drainage and anti-water logging aspects for the
investigation of irrigation projects. Improvement of drainage would
also form integrated part of the modernisation schemes. The Com-
mittee are constrained to observe that the awareness about the ne~d
for an adequate system of drainage has come rather too late. The
Committee feel that the problem of drainage and water logging
should have been foreseen at the time of preparation of project re-
ports in respect of the earlier plan schemes and adequa‘e provision
made therein. The Committee trust that in the new schemes
approved for inclusion in the Plans, drainage system has been
adequately planned for,

Reply of Government

While examining irrigation projects in the Central Water Com-
mission, besides provision of drainage in the irrigation command,
possibilities in respect of the conjunctive use of surface and ground
water are also examined. A model irrigation bill was finalised by
the Department of Irrigation in 1976 and circulated to all State Gov-
ernments for being enacted in replacement of existing Irrigation
Acts. The provision of drainage as an essential element of irriga-
tion development is embodied in this bill,

[Ministry of Agriculture & Irrigation (Deptt, of Irrigation)
O.M. No. 70/1/76-Coord., dated 20-11-78]

Recommendation Serial No. 62 (Para 4.30)

In view of the fact that the importance of drainage has been
admittedly over-looked till the formulation of the irrigation project
schemes in the Fifth Plan, the Committee desire that institutional
arrangements should be made to see that this lapse does not occur
again,
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Reply of Government

The Planning Commission have issued instructions that no major
or medium irrigation projects should be sanctioned in future unless

it contains adequate provision for the development of command
including drainage.

In order to correct the situation in existing irrigation projects,
emphasis is being laid on modernisation of such projects including
provision for adequate drainage. The Command area development
programme, which has taken up 60 selected projects where
utilisation of the potential created has been particularly lagging be-
hind, aims at undertaking a complete package of activities including
drainage that are called for expeditious and efficient utilisation of
the irrigation potential created.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70/1/76 Coord., dated 20-11-78]

Recommendation Serial No. 63 (Para 4.31) !

The Committee have been informed that no survey has been made
about the extent of loss|wastage of water in different irrigation pro-
jects and the areas suffering from water logging in their commands.
However, according to the review made by the National Commission
on Agriculture, the projects where considerable loss/wastage of
water have been found are those of lower Bhawani Project (Tamil
Nadu), Ahatranji Project (Gujarat), Ghod Project (Maharashtra)
and Harsi Project (Madhya Pradesh). Some of the other irrigation
projects where drainage problems have been acute are Tungabhadra
Nira Canals, Hirakud, Lower Ganga Canal, Kosi Gandak, Mahaka-
dana, Chambal and Godawari deltas. The World Bank has antici-

pated acute drainage problem in Sharda Sahayak Project if remedial
measures are not urgently taken.

Reply of Government
Noted.

“Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70/1/76 Coord., dated 20-11-78]

Recommendation Serial No. 64 (Para 4.32)

The Committee are alarmed at the problem of drainage existing
in a number of important projects. The situation would not have
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arisen if adequate attention had been paid to the problem of drain-
age in earlier plans. The Committee desire that the State Govern-e
ments should formulate schemeg for improvement of drainage system
and priority should be given to those projects where the drainage
problem is very acute. In regard to Sharda Sahayak Project, it is
imperative that timely action is taken to remedy the acute drainage
problem anticipated by the World Bank. The Committee emphasise
that the irrigation potential created at heavy investments should
not result in good cultivated land in command areas being rendered
unfit for cultivation because of bad drainage and water logging con-
ditions. They would like that an indepth survey of the irrigation
water logging in their command areas be made and remedial
measures taken according to a time bound programme.

Reply of Government

It is recognised that there is considerable wastage of water in
the existing irrigation systems which often causes problems of water-
logging and drainage congestion. Besides the heavy seepage through
the irrigation channels and water courses and field channels which
are mostly unlined, there is considerable w‘astage in the fields thus
causing rise of ground water table. Further the drainage system in
the irrigation commands is also very often quite inadequate to
enable quick drainage of the monsoon rains and waters wasted dur-
ing irrigation thug causing drainage congestion. The present status
of water management including water distribution leaves much to
be desired. There is, therefore, considerable scope for increasing the
benefits through better regulation and preventing wastage as also
more equitable and efficient water distribution. The programme of
modernisation of the irrigation systems which includes lining of the
canal systems on selective basis in high filling and porous reaches
for minimising seepage, adequate provision for drainage in the irri-
gation commands and the emphasis given to the conjunctive use of
ground and surface waters for providing additional irrigation during
non-monsoon months and also exercising control over undue rise of
ground water table, are important steps in this direction. The Me-
dium-Term Plan 1978—83 envisages substantial outlays for these
programmes with a proposed outlay of Rs. 410 crores for modernisa-
tion and Rs. 165 crores for the conjunctive use of ground and surface
waters besides the provision in individual new projects for drainage.
Considerable provision has been made in important irrigation pro-
jects like Kosi, Gandak & Sarda Sahayak for surface drainage while
the question of conjunctive use of surface and ground waters on
these projects is under active consideration of the State Govern-



62

ments. It is anticipated that with those measures there would be
® considerable improvement during the Medium-Term Plan 1978—83.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70|1|78-Coord, dated 1-2-79]

Comments of the Committee

The Department of Irrigation should keep a close watch over the
programme of modernisation of irrigation system which includes
lining of the cana] system and the conjunctive use of ground and
surface waters.

Recommendation Serial No. 65 (Para 4.44)

The Committe note that studies made of some reservoirs have
revealed that the actual rate of siltation in most of them has exceed-
ed the original estimates and in some cases even by more than twice.
For instance, the Committee understand that Nizamsagar Dam has
silted to the extent of 45 per cent. The magnitude of the problem
is so much that there is a thinking of building another reservoir to
make up the shortage. According to the Department of Irrigation,
hardly anything can berdone about the silt deposited in the existing
reservoirs. The future siltation can be reduced by adopting soil
conservation measures in the catchment areag of the reservoirs. The
State Governments are adopting some soil conservation measures in
this regard and the Central Government has also sponsored some
schemes for this purpose. The Irrigation Commission (1972) had
recommended that soil conservation measureg in all major projects
should be completed in the next 20 years. The Committee note that
attention to soil conservation measures is being paid from Third
Plan onward. During the Third, Fourth and Fifth Plans, 30 River
Valley Projects in all, have been selected for treatment under the
centrally sponsored scheme of soil conservation in their catchment
areas. The Committee are, however, distressed over the tardy pro-
gress made in implementation of the Central Sector Scheme. The
total area requiring treatment in these catchments is about 79 mil-
lion ha. of which 10 million ha. of the area is estimated to be criti-
cally eroding and needing treatment on a higher priority basis.
Beginning from the Third Plan period till the end of 1975-76, only
an area of 1.14 million ha, has been actually treated at a total ex-
penditure of Rs. 50.75 crores under the Central Sector Scheme.
Accordiing to the Department at this rate the remaining area of 8.96
million ha. could be covered in a period of 110 years at an estimated
cost of Rs. 1,330 crores, while the Fifth Plan provision for this pur-
pose is Rs. 32.46 crores. The Committee note that under the State
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Sector Schemes an area of 18.71 million ha has also been treated up
to 1975-76. In view of the enormity of the problem and the slow
progress made in this regard so far, the committee suggest that an
integrated and realistic programme for treatment of catchment of
the various river valley projects tr be implemented under the Cen-
tral Sector and State Sector Schemeg should be prepared on a long
term basis. Priority may be given to the treatment of catchments
\of these reservoirs where the rate of siltation is very high.

Reply of Government

The Central Water Commission is associated with the Centrally
sponsored programme of soil conservation measures in the river val-
ley catchment. Suggestions regarding the river vally pro-
jects which have to be included in the Centrally sponsored
programmes are made by the Central Water Commission. These
centrally sponsored programmes of soil conservation in the river
valley projects are oriented on a small watershed basis for providing
saturation treatment in accordance with the time bound schedule
in all types of land irrespective of their land use, ownership and
tenure. Priority areas have been identified in the 80 river valley
projects which have been taken up under this programme. The
package of soil conservation practices hag been chosen for each
water shed according to the land capability. The selection of the
projects under this programme is primarily based on the consideras
tion of sedimentation hazards. The Central Water Commission
which is associated with the programme Mas always stressed the
need for making adequate provisions in the plans for the speedy com-
pletion of the measure envisaged for the river valley catchments.
However, the implementation of the programme has been restricted
to the availability of the funds.

With a view to accelerate the measures in the River Valley Pro-
jects under the Centrally sponsored programme, the working group
on soil conservation with which the Central Water Commission is
also associated has recommended an outlay of Rs. 100 crores during
the VI Plan. However, it is understood that the provision tentatively
agreed to by the Planning Commission is Rs. 67 crores only, which
will be adequate to cover about 5 lakhg hectares during the VI Plan.

In this connection the Secretary, Department of Irrigation has
written to the Secretary, Department of Agriculture stressing the
need for accelerating the soil conservation programme during the
VI Five Year Plan. A multi disciplinary team of experts covering
soil conservation, afforestation, land management engineering works
etc. have heen constituted to formulate an action plan which would
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ensure substantive benefits of flood control and related fields within
a period of 5 to 7 years. The Committee has given action plan. The
recommendation of this Committee are before the Planning Com-
mission.

A high level experts Committee has also been constituted under
the Chairmanship of Member (Water Resources), Central Water
Commission to recommend revised norms for silt storage provision.
in river valley storage projects, sediment control measures etc.

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
‘0.M. No. 70|1|78-Coord, dated 1-2-79]

Recommendation Serial No. 65 (Para 4.45)

The Committee have been informed that the present norms of
siltation are inadequate and a prmoposal for constitution of a special
Committee to review the norms of siltation in the country is under
eonsideration of the Department of Irrigation. The Committee are
greatly concerned at the enormity of siltation problem faced by
major and medium dams/reservoirs. They need nardly point out that
the rate of siltation and the measures to keep it within safe level
should have been an integral part of preparing the detailed project
schemes and should have received most critical scrutiny before the
sanction was accorded. Had these pre-requisites been complied
within the letter and spirit, the Committee feel that the persent pre-
dicament about siltinggip of a number of reservoirs thus reducing
their useful capacity and life would not have arisen in the present
acute form. The Committee would like that the study team proposed
to review the norms for siltation of dams and reservoirs may be con-
stituted without further delay and they should be asked to review
in depth the adequacy or otherwise of decision followed in the light
of field experience as also the practice obtaining in other advanced
countries so as to ensure that proper norms are laid down at least
now in this behalf and strictly observed.

Reply of Government

Yhe Department of Irrigation has already set up a high power
Committee on sedimentation of reservoirs under the Chairmanship
of Member (WR), Central Water Commission. Various concerned
Depurtments as well as State Governments have been represented
on this Committee. The Committee is expected to review and up
date the norms of sedimentation,
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The sedimentation of reservoirs and the consequent slow decrease-
in the benefits from reservoirs is an inevitable process, and this has
been receiving attention all over the world. Atpresent the Inter-
national Commission of Large Dams (ICLD) is also studying the
problem, While the Soil Conservation measures would undoubtedly
help in reduction of sedimentation load, these will not eliminate the
problem.

In the early years after Independence a number of large river
valley projects such as Bhakra DVC, Hirakud, Chambal etc. were-
taken up. While planning these storages project the guidelines about
likely sedimentation of reservoirs as based upon the data and tech-
nology available at that time were used. After the commissioning
of these projects systematic surveys of sedimentation of reservoirs
have been taken up. Also the hydrological network including the
network of sediment observation sites in the country has been
strengthened.

The reservoirs being planned now take into account the observed
rates of sedimentation in the surveyed reservoirs as also the observed
sediment data at the sediment measuring sites on the river systems.
In evaluating the probable sedimentation rates, the regional varia-
tions due to topography, geology, land use etc. are also considered.

Thus the norms regarding sedimentation are progressively under
revision and may be further reviseq and standardised on the basis
of the recommendations of the Committee on’ Sedimentation.

\
[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78)

Recommendation Serial No. 66 (Para 4.46)

The Committee find that in so far as the siltation of canals is con-
cerned, no systematic study on a national basis has been made.
But the common experience is that practically all the canals do get
silted up and have to be desilted. These problems are tackled by the
project authorities which are under the control of State Govern-
ments, The Committee note that the Central Water Commission who
are expected to render expert technical assistance to the State Gov-
ernment, have not laid down any guidelines regarding the proper
maintenance of irrigation works. The Commission has stated that it
has no experience about the maintenance of canal systems. The
Committee suggest that the Commission may review the problem
in consultation with the States and for this purpose either an expert
Committee may be constituted or a seminar etc. held with a view
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to evolve giudelines to reduce the incidence of siltage in the canals
.and evolve efficient measures for maintenance of the canal system in
‘the interest of putting the water resources to best use.

Reply of Government

The siltation of canals has been the subject of continuing study
by the Central Board of Irrigation and Power and Universities for
several years. The factors which cause silting depend upon diverse

-reasons such as precipitation. vegetal cover, the lay of the land the

design and operation of diversion works, the nature of water demand
"Kharif or Rabi etc. Symposia were held in the past on correct
selection of location of diversion works on silt carrying rivers. The
‘Central Board of Irrigation and Power has published these, and these
form guildelines to the States. .The bigger canals, Upper Ganga
‘Canal, Tribeni Canal, UBD do not silt, and are now in regime.
Smaller canals do silt. The siltation problem has also been studied
for various parts of India, and the Formulae for design of regime
‘canals have been revised. A special committee of ISI is presently
‘seized with the maintenance codes for canals, in which experts of
‘the State and Central Government are represented. As suggested by
the Committee, Government also intend to organize a seminar on
"Maintenance of Canals under the aegis of the Central Board of Irri-
-gation and Power.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. (Para 5.11)

'The Committee note that the utilisation of created irrigation
potential which was 9.16 percent at the end of the
‘Third Plan and 925 per cent. at the end of the annual
plans (1966—69), came down to 90.7 per cent at the end
of the 4th Plan to 88.6 per cent at the end of the 1976-717.
"The Committee note that the problem of under-utilisation of created
irrigation potential was discussed at the Conference of State Minis-
‘ters of Irrigation and Power in 1972 and as a result of the recom-
mendatlons of that Conference, a Committee of Ministers was ap-
pointed in that year to look into this matter. The Committee identi-
fied varfous reasons for this under-utilisation which included delay
in construction of field channels, inadequate drainage facilities, in-
adequate preparation of land, lack of consolidation of land holdings
etc. and suggested, inter alia, the adoption of the concept of integ-
rated development of command area. The Committee further note
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that the Planning Commission in March, 1974 issued instructions
to the State Governments to include command area develop-
ment works as a part of the overall project and fornish praject
reports for new schemes submitted after March, 1975 on the basis
of the revised format so as to ensure utilisation of irrigation poten-

tial almost as soon as it created.

s Reply of Government

Noted. .

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 68 (Para 5.12)

The Committee note that several training projects have been
undertaken to train officials and technicians at all levels in the pro-
gramme of command area development. Guidelines on the different
aspects of the common area development programme, particularly on
estimating water requirements of crops, drainage, soil surveys, land
development etc. have also been issued. With a view to ensuring
full utilisation of the irrigation potential created, Government should
keep a close watch over the implementation of the guidelines by the
State Governments and monitor the progress made in utilisation.

Reply of Government

The Department of Agriculture is closely following the imple-
mentation of the guidelines issued on various aspects relating to sur-
veys, planning and preparation of projects for C.A.D. and in their
execution. Project reports are scrutinised by the technical officers
-of the Department to see that they conform to the guidelines issued.
‘Similarly Quarterly and Annual Progress Reports are obtained to
monitor the progress. They are scrutinised by the officers to see that
the guidelines are followed. The project implementation is reviewed
in the field by technical officers of the Department and special Teams
set up by the Department and necessary suggestion given whenever
mecessary to follow the guidelines.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78)
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Recommendation Serial No. 69 (Para 5.13)

It is well known that utilisation of irrigation facilities results in
increased production of foodgrains and other crops. The Committee
cannot but stress too strongly the importance of optimum utilisation
of the created irrigation potential on which heavy investments have
been made, The Committee are distressed to note that at the end of
1976-77 there was a vast gap of 2.7 million hectares in the utilisation
compared to the created irrigation potential. The committee would
like Government to take determined measures to ensure simultane-
ous execution of command area development works so that the irri-
gation potential created is utilised immediately. The Committee
would like that a close watch should be kept on the utilisation of
irrigation potential in respect of all irrigation projects and remedial
measurs taken expeditiously to avoid any bottlenecks in the utilisa-
tion of irrigation facilities.

Reply of Government

Close watch is now being kept on the utilisation of irrigation
potential in respect of all irrigation projects. In the case of new
irrigation projects, it is being insisted upon that provision for com-
mand area development may be made within the project itself, when
itis originally formulated. In order to speed up utilisation of irri-
gation potential on the existing irrigation projects, command area
development programme has already been taken up on 60 selected
projects where utilisation of the potential created has been particu-
larly lagging behind. The Command Area Development Programme
taken up aims at undertaking a complete package of activities that
are called for expeditious and efficient utilisation of the irrigation
potential created.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78F

Recommendation Serial No. 70 (Para 5:20

The. Committee note that the non-provision of field channels con-
stitutes the main cause for the lag in the utilisation of irrigation
potential. This is inter alia, attributed to lack of spirit of coopera-
tion among the cultivators and lack of funds particularly with small
farmers. The Committee of State Ministers of Irrigation recom-
mended that adequate provisions should be made in the existing



69

state laws to empower irrigation departments to take up field chan-
nel works on behalf of the cultivators, The Committee were inform-
ed that to expedite the construction of field channels, most of the
State Governments have enacted suitable laws, The draft model
Irrigation Bill which has been commended to the State Govern-
ments, by the Department of Irrigation also makes suitable provi-
sion in this regard. The Committee desire that this matter should
be pursued vigorously with the State Governments concerned to en-
sure that adequate provision in this regard is made by all of them.

Reply of Government

The Department of Agriculture is pursuing with the State Gov-
ernments the matter regarding expeditious construction of field
channels in order to step up the utilisation of  the irrgation
potential created. The State who have not enacted laws for
construction of field channels are being pursuaded to enact suitable
legislation to take up construction of field channels on compulsory
basis. Central assistance in the form of loans is being made available
to the States for construction of field channels under the Command

Area Development Programme,

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 71 (Para 5.21)

The Committee learn that under the Command Area Development
Programme, the work of construction of field channel is done at the
cost of farmers, by arranging loans from institutional sources. This
work is however in the initial stages and is likely to catch up as the
flow of institutional funds gets streamlined. The Government of
India has also been giving loans to the States for accelerating the
construction of field channels. The Committee need hardly empha-
sise the importance of field channels in ensuring accelerated utilisa-
tion of irrigation potential. The Committee urge ¢hat concerted
efforts should be made to streamline and remove bottlenecks in the
flow of institutional credit for the construction of field channels so
‘that there is no lag in the utilisation of created irrigation potential.

Reply of Government

Under the Command Area Development Progfamme, construc-
tion of field channels are undertaken as a part of on-farm develop-
‘ment works financed by loans from financial institutions, All efforts
are being made to streamline the flow of institutional credit. The
‘proforma for the loan application has been simplified. A Special
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Loan Accounts has been created with the Agricultural Refinance
and Development Corporation (A.R.D.C) for advancing loans to
farmers who are not eligible for institutional credit, Other steps,
including organising drive for improving recovery position, improv-
ing the lending eligibility of the banks and advancing interim finance
by A.R.D.C. to executing agencies, have also been taken to step
up the flow of institutional credit for construction of field channels
and on-farm development works so as to reduce the time lag between

the creation of irrigation potential and its utilisation.
[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No, 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 72 (Para 5.22)

The Committee find that a number of important projects in the
State of Andhra Pradesh, Assam, Bihar, Gujarat, Maharashtra and
Uttar Pradesh are lagging behind in the construction of field chan-
pels. The Committee desire that necessary steps should be taken to
expedite the construction of field channels in these projects and the
Committee informed of the development effect as a result thereof.

Reply of Government

For expediting construction of field channels various steps have
been taken including advancing loans to the State Governments,
simplifying the procedure for the flow of institutional credit, arrang-
ing aerial photography to speed up the process of survey and plan-
ning, etc. under the Command Area Development Programme, As
a result of the various steps taken, the progress achieved in the con-
struction of field channels in the States of Andhra Pradesh, Assam,
Bihar, Gujarat, Maharashtra and Uttar Pradesh upto March, 1976
and June, 1978 as compared to the ultimate potential is given in the
table below:

. Ultimate Progress achieved
Project and State Potential greas achleved upte

March. 1976  June. 1978

1 ' 2 3 4

ANDHRA PRADESH (In 1000 hectares)

1. Nagarjunasagar Left Bank Canal )

> 831-8 .
2. Nagarjunasagar Right Bank Canal J 3 f7l 0720'
3 Poohampad 23067 4766 5181
4 Tungabhadra . 15.3~98 ‘ 1° 38

TotaL . 121652 4766 71°91
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1 2 3 4
ASSAM
1 Irrigation Scheme . 383° 00 2-41
BIHAR
1 Gandak . . . 1131700 016
2 K iul, Badua. Chandan 13118 0°31
2 Kosi . 434°00 o-‘18 098
4+ Sone . . . 285+ 40 00y 0°854
ToraL 1981+58 0°25 1°'79°
GUJARAT
1 Mahi Kadana. . . 27479 87°32 116°2
2 Shctrunji. 42°53 6-11 11°61
3 Ukai Kakrapar 38100 159° 78 208" 02
ToraL 697° 32 253°21 335°84
MAHARASHTRA
1 Bagh . . . 33°67 13°49 19°82
2 Itiadoh . 40°08 12°66 16-22
8 Bhima . . 17389 437 8:91
4 Ghod . . 24° 60 29°37 30°33
5 Purna . . 6151 62°24 63-93
6 Jayakwadi . 14761 35°1Q 70° 10
7 Girna . 57°a1 7653 77°69
8 Uppertapi . . 55°29 0°10
9 Krishna . 106° 13 . 9°'59
TotaL 699° 93 233 85 296+ 69.
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1 2 3 4

UTTAR PRADESH

1 Ranganga . . 575° 48 112°00 207°06
2 Sharda Sahayak . . . . 172800 40°32 241°95
8 Gandak . . . . . 3u8°37 94°33 136°01

ToraL . . . . 2611° 85 * 246°65 585'02

[Ministry of Agrl. and Irrigation (Deptt. of Irrigation) O.M. No. §o/1/78-Coord.
~dated 20-11-78)

Recommendation Serial No. 79 (Para 5.44)

The Committee are distressed to note that in the case of the
Gandak Project, out of total potential of 731 thousand hectares crea-
ted up to March, 1976, the actual utilisation at the end of March,
1977 was 400 thousand hectares. The lag in utilisation was 331 thou-
sand hectares (45.3 per cent) even after a lapse of one year. Out
of the two beneficiary States of Bihar and U.P., the position of
utilisation was much worse in Bihar. In both the States, the lag in
utilisation has been attributed to lack of adequate drainage and field
channels. The Committee note that Command Area Development
Authorities have been set up in both the States for integrated deve-
lopment of Command Area. Additional allocations are being provided
for construction of field channels and drainage schemes are being
expedited. The Committee®would like to stress that a concerted
drive should be undertaken for the.construction of field channels,
‘execution of drainage schemes and development of Command Area,
particularly in the State of Bihar where the lag in utilisation of
rotential is very large.

Reply of Government

The problem of under utilisation of irrigation potential on the
Gandak Project in Bihar has been brought to the notice of the Bihar
Government during discussions with State Officers in the meeting
of Nepal benefit works of Kosi & Gandak Projects. Stress has been
laid on completion of the remaining works of Gandak Project, in-
cluding the construction of the drainage net works during the cur-
rent Medium Term Plan. As regards field channels, the Command
Area Development Authority of the Project is taking necessary
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steps. This was also stressed in the Ministers’ Conference on Miner
Irrigation and Command Area Development held in Septemher,
1978,

In a tropical country like India, which receives most of its angual
rainfall within a few months of the monsoon season, the rivers are
in high floods in these monthg and carry considerable smount of silt.
The quantum of silt is much more in case of rivers coming down the
Himalayas which have very steep slopes and narrow valleys. More-e
over, the Himalayas have very poor rocks criss-crossed with innu-
merable faults and folds and are also seismically very active.

The need for preventing the entry of bed load and also most of
the suspended silt load into the canal systems has been recognised.
The silt entry in the canals is controlled by proper design of barrages
and head regulators and construction of special devices, like silt
ejector and excluders. Provision of suitable sectional profiles and
bed slopes to the canals enable them to carry the silt entering the
system to the flelds. : !

The suggestions of the Committee for issue of guidelines by the
Centra] Water Commission will be acted upon.

[Ministry of Agticulturé & Irrigation (Department of Irrigation)
O.M. Ng. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 80 (Para 5.50)

The Committee note that according to the original project the
distribution system of the Rajasthan Canal was to be constructed
unlined. Subsequently, it was decided to line the distribution system
and thereby increase the scope of the project by having an irrigation
intensity of 110 per cent as against 75 per cent in the original pro-
ject. The distribution system up to Mile 48 of the Canal which has
actually been constructed unlined, has been taken up for lining.
Although the lining has not been completed, the project authorities
have been reporting the potential created on the basis of the intensity
as envisaged in the revised project. On the basis of the actual carry-
ing capacity of the canals the real lag between the potential created
upto the end of March, 1975 (328000 ha.) and utilisation upto March,
1976 (288000 ha.) was stated to be 40 thousand hectareg (12.2 per
cent). It has been stated that there is likely to be delay in utilisation
of full potential created in this project due to extension of canal
system to desert areas which have relatively very small population.

765 L.S.—8.
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For speeding up the development of the Command Area, a ¢lonisa-
‘tion Department has been set up which is entrusted with the job
of land allotment. The Committee are, however concerned to find
that while the created irrigation potential increased to 393,000 ha.
upto the end of the March 1976, the utilisation continued to be
288,000 ha. upto March, 1977, the lag having increased to 105,000 ha.
(26.7 per cent). The Committee desire that serious attention should
be paid to improve the utilisation of the potential created.

Recommendation Serial No. 82 (Para 5.52)

The Committee note that a loan of 83 million dollars has been
sanctioned from the World Bank for the development of the Com-
mand Area. The Committee desire that greater attention should be
given to the colonisation scheme and the development of the Com-~
mand area so that the potential created is fully utilised within a

minimum time lag.
Reply of Government

Agreement was signed with 1.D.A. for a loan of $ 83 million for
development of 2 lakh ha. area of Rajasthan Canal Stage-I. The
Central Government (Department of Agriculture) are in constant
touch with the State Government in regard to progress and problems
relating to colonisation and the development of the command area
with a view to ensuring full utilisation of the irrigation potential
created within a minimum time lag.

Out of total cultivable command area of 13.4 lakh acres (5.4 lakh
ha.) record for 12.08 lakh acres for allotment of land has been pre-
pared by the State Colonisation Department and out of this the
position in regard to 10.76 lakh acres is as follows:

(a) Land allotted to landless upto June 1978 . . . 9°*31 lakh acres

(b) Land with old Khatedars . 1°03 lakh ,,

(¢) Land under abadies and nurseries . 042 lakh
ToraL . . . 10°76 lakh ,,

An area of 1.0 lakh acres is not available for allotment due to
various restrictions. The remaining area is in the process of allot-
ment.

[Mt.istry of Agriculture & Irrigation (Department of Irrigation)

O.M. No. 70/1/78-Coord., Dated 20-11-78.]
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Recommendation Serial No. 81 (Para 5.51)

The Committee are constrained to observe that originally the
distribution system of this project was to be constructed unlined
with a lower capacity. With lining the capacity hag been increased
from 75 per cent to 110 per cent that is an increase of 35 per cent.
The Committee are unable to appreciate why this aspect was not
taken care of at the planning stage of the project which is in the
desert area. They would like that the lining of the distribution
system which has already been constructed unlineq should be ex-
pedited, particularly in vulnerable reaches.

Reply of Government

Progress on the work of lining the unlined distributary system
is governed by the physical constraint of the short closure periods
available in operating system. The work is now in an advanced
stage, and ig likely to be completed by March, 1980.

[Ministry of Agriculture and Irrigation (Deppt. of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Comments of the Committee .

The Committee hope that concerteq efforts would be made to
complete the work by March 1980 as contemplated.

Recommendation Serial No. 83 (Para 5.55)

The Committee note that considerable under-utilisation of the
irrigation potential continues in Tungabhadra H. & L. Level Canals.
The lag between potential created by March, 1976 and utilisation
achieved by March, 1977 was 71 thousand hectares (15.8 per cent).
With a view to imgproving utilisation of irrigation potential, a scheme
for strengthening and raising the canal embankments has been taken
up for execution. The Committee have been informed that the re-
commendations of the Central Team which reviewed the project in
September, 1975 are also under consideration of the State Govern-
ment. The Committee hope that necessary follow up action will be
taken on the recommendations of the Central Team with a view to
effect improvements in the project and maximise the utilisation *of
the potential.

Reply of Government
The potentlal created by March, 1977 was 434 th. ha. while the
utilisation at the end of March, 1978 was 384 th, ha. Thus the lag
has been reduced to 50 th. ha. (11.5 per cent). 'The question of
follow-up action to be taken by the State Governments on recom-
mendations of the Central Team ig being pursued. For formation
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of a detaild modernisation scheme for the Left Bank Low Level
Canal, a special Team has been constituted by Government of India
and preliminary work for collection of required data started.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 83 (Para 5.56)

-In paragraph 4.11 of this report it has been mentioned that this
project is one of 15 projects selected for modernisation during Fifth
Plan, and the State Government has been asked to prepare the
project report on a priority basis. The Committee have been inform-
ed that a project for lining of distribution system in the vulnerable
reaches as well as for drainage is under preparation. The Committee
urge that the preparation of project report for improvement and
modernisation would be expedited and implementation undertaken.
at the earliest.

Reply of Government

The project report on modernisation of Tungabhadra High Level
Canalg system has been received in the Central Water Commission
and is under examination in consultation with the project Authorities,

[Ministry of Agriculture & Irrigation (Department-of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Comments of the Committee

The Committee desire that examination of the project report
should be expedited and implementation undertal@n at the earliest.

Recommendation Serial No. 84 (Para 5.70)

The Committee note that the lack of field channels is the main
reason in under utilisation of irrigation potential in Kakrapar, Ukai,
Mahi Stage-I, Chambal, Sone and Ramganga projects. Command
Area Development Authorities have been set up in these projects.
The Committee desire that the work relating to the construction
of field channels should be given priority. Itshould be ensured that
necessary fund are to be made available for the purpose of construe-
tion of field channels and other on-farm development works.

Reply of Government

The cqnstryction of field channels and O.F.D. works are given
high priority under the Command Aréa Development Programme
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undertaken in the projects of Ukai-Kakrapar, Mahi-Kadana, Cham-
bal, Sone and Ramganga. In addition to construction of field channels
and O.F.D. works in these projects with institutional finance, the
Centre has advanced loan amounts to the State Governments for
construction of field channels as indicated in the table below:—

(Rs. in lakhs)

Sl Name of the State 1975-76  1976-77 1977-78 Total
No. (Loan amount released)
1 Bihar . . . . .. 50° 00 50° 00
2 Gujarat . . 125°17 8233 120° 00 327° 50
3 Madhya Pradesh . 20° 00 35° 00 .. 55° 00
4 Rajasthan . . 50° 00 25° 00 75° 00
5 Uttar Pradesh , 75° 00 143° 00 260° 00 4’78-60
ToTAaL . . . 220° 17 360.33 405.00 985.50

[Ministry of Agriculture & Irrigation (Deptt. of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 85 (Para 5.71)

The Committee find that in some projects like Kakrapar, Ukat
and Mahi-Stage-1 the under-utilisation of irrigation potential created
is also due to the fact that under the existing cropping pattern, the
demand of water by cultivators is low particularly during the mon-
soon, The Committee consider that these aspects should be taken
care .,of at the time of preparation of ‘the projects and advance pre-
parations should be made to educate the farmers to take a new crop-
ping pattern which would increase the yield and the income. The
Committee desire that the cropping pattern in the areas of these and
other such projects should be carefully evolved and necessary steps
taken to encourage the cultivators to adopt improved wvariety of
crops in order to ensure fuller utilisation of irrigation potential and
greater benefit to the farmers through increase in yields. The Com-
mittee suggest that cropping pattern and the irrigation water require-
ments in the Command Areas of the various projects should be kept
under constant review in view of rapid development in the new
varieties of crops.
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Reply of Government

Under the Command Area Development Programme the States
have been requested to review the existing cropping pattern and to
evolve suitable cropping patterns consistent with the soil, agro-
climatic conditions and water available keeping in view the needs
of the farmers. The States have set up expert committees for recom-
mending the cropping pattern to be followed in the commands
and efforts are made to accept the recommendations of the commit-
ties. Besides, in order to encourage the cultivators to adopt improved
variety of crops to ensure fuller utilisation of the irrigation potential
and greater benefits to the farmers through increase in the yields
the States have been requested to introduce the new intensive agri-
cultura] extension pattern called the T & V System. Besides, special
inter-departmental teams have been set up by the Department of
Agriculture to review the C.A.D. Programme including the cropping
pattern and to make recommendations for optimising production in
the irrigated areas.

[Minpistry of Agriculture and Irrigation (Department ot Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78.]

Recommendation Serial No. 86 (Para 5.88)

The Committee note that a modest, beginning was made during
the Fourth Five Year Plan in respect of Command Area Develop-
ment Programme. Central assistance was provided to the Statesin
the form of infrastructure items like construction of Ayacut roads
and market complex in the command area of 19 irrigation projects
in the country. The cost of works sanctioned was Rs. 29.29 crores
but due to constraints df resources and curtailment of budget pro-
vision a sum of Rs. 14.78 crores only was released to the States till
the end of the Plan. With regard to the Land Development Pro-
gramme it was contemplated that the State would provide necessary
services and inputs and the Cooperative Sector could be brgyght in
to get credit facilities for farmers but the participation of the States
did not come up to expectations. The Committee are concerned to
note that while some progress wag made in the construction pro-
gramme of roads and markets with Central assistance, the State
Governments did not make the expected headway in their imple-
mentation of the land development programme as a whole. As a
result of review, it was decided that the roads and market pro-
grammes should not be proceeded with and higher priority should
be giveu to construction of field channelg and on-farm development
y.-orks. The Committee regret to observe that the Command Area
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Development programme for the Fourth Plan was neither well con-
ceived nor properly implemented in the field.

Reply of Government

At the time of formulation of the Fourth Plan, it was recognised
that integrated development of command areas of selected irrigation
projects should be taken up. A package of items were to be covered
for this purpose and it was visualised that these would be shared
between the States and the Centre. The Centre agreed to finance
the construction of rural roads and regulated markets and the rest
were to be implemented by the State Governments.

At the time of formulation of the Fifth Plan it was realised that
not much had been done by the States in respect of the items to be
covered by them and the integrated development conceived earlier
wag still to be achieved. Accordingly it was decided that road and
regulated markets would be taken care of by the States and the cost
of implementing other items would be shared between the Centre

and the States.

.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 87 (Para 5.89)

The programme of work for the Fifth Plan covers survey, design
and preparation of plans for on-form development which include
construction of field channels, field drainage, land levelling and land
shaping, strengthening of existing extension services, improvement
of irrigation systems, strengthening of communications, scientific
crop planning etc. Fifty one irrigation commands in 16 States
having ultimate irrigation potential of about 13 million hectares have
been identified for integratedq Command Area Development. A
provision of Rs. 120 crores has been made in the Central sector, and
Rs. 96.63 crores in the State sector. An investment of Rs. 210 crores
is envisaged from institutional sources for giving loans to the far-
mers for on-farm development works. The Committee however
find that progress of implementation of the programme continues to
be tardy. Out of 51 only 36 Command Area Development authori-
ties have been set up. The question of setting up Command Area
Development authorities is still under correspondence with some
States like Tamil Nadu and Kerala. Whatever be the decision about
the Constitution of the authority, the Committee stress that inte-
grated development of Command Areas should not be alowed to
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suffer. The work should be progressed to achieve the physical tar-
gets in the Fifth Plan. During the First.two years of the Fifth Plgn
an amount of Rs.26 crores was released by the Centre to the States
which include Rs. 11.6 crores for spill over works of the Fourth
Plan. There were serious shortfalls in achievement of targets in
construction of field channels (shortfall 16 thousand hectare) field
draiﬁage (shortfall 4 thousand hectare) and land levelling and shap-
ing (shortfall 87 thousand hectare). The Committee are not satis-
fied with the progress of establishment of Command Area Develop-
ment Authorities, flow of funds and the achievements during first
two years of thé Fifth Plan. The Committee would like that the
activities of the Command Area Organisations should be closely
watched and monitored and any bottlenecks experienced in the
smooth progress of work should be removed without delay. It is
also important that the Central Committee on Acceleration of Irri-
gation Projects, Command Area Development and Coordination
Committee set up by the State Governments are made effective in
the speedy implementation of the programme. The Committee need
hardly emphasise that integrated -development of command area is
nmecessary to achieve optimum utilisation of irrigation potential
created and increased ‘agricultural production. The Committee sug-
gest that physical target in hectares anq increased agricultural pro-
duction should be fixed for each Command Area and achievements
reviewed periodically. '

Reply of Government

. The implementation of Command Area Development Programme
is clesely monitored by the Department of Agriculture by obtaining
regularly quarterly and annual progress reports both physical and
ﬁnary:ial. The progress is reviewed periodically by convening re-
gional meetings and also annually at the time of preparation of
Annual Plans. Special inter-departmental teams have also been set

up who conduct. review of implementation of the programme in its
totality.

The Central Coordination Committee with Member(S), Planning
Commission as the Chairman anq including Members from the De-
partment of Irrigation, Indian Council of Agricultural Research and
Départmént of Expenditure, réview the project implementation
periodically and gives guidelines on policy matters on a national
level. The State Coordingtion Committee also meet periodically and
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review the State programmes ang sort out the local problems of
financing and technical faced in implementation of the programme.

Physical targets in hectares have been drawn for 1978-79 and
for the entire Five Year Plan period (1978—83) for on-farm deve-
lopment (construction of field channels, land levelling, field drains,
etc.) and the progress closely monitored by the Department of Agri-
culture, Concerted efforts are also being made to fix project-wise
targets for increased agricultural production. The performance

against the target fixed would be actively monitored during the
Sixth Plan.

[Ministry of Agriculture and Irrigation (Department of
Irrigation O.M. No, 70/1/78-Coord., dated 20-11-78}

Recommendation Serial No. 88 (Para 5.90)

The Department should ensure that the State authorities submit
progress reports regularly and these are scrutinised carefully with a
view to resolving difficulties and extending technical assistance for
speedier - implementation. Periodical visits should be paid to the
main projects so that the problems affecting implementation of the
programme are discussed and resolved with the Command Area De-
velopment Auithorities in field.

Reply of Government

Quarterly and yearly progress reports are obtained regularly from
the States. These are scrutinized by the officers of the Department
of Agriculture and Technical and other problems are sorted out and
necessary guidance provided in resolving them. The officers of the
Department individually and in teams visit the Projects periodically
and review the progress and discuss specific problems in the field
with the CAD authorities with a view to undertaking remedigl
measures. The problems faced in implementation of the Projecis
are also discussed in the regional meetings for sorting out the pro-
blems. An All India Conference was also held recently when all the
problems were discussed threadbare. The recommendations of the
Conference would be pursued vigorously. Besides, technical bulletins
are being issued on various aspects of CAD for general guidance in
implementation of the CAD Programme.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78}
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Recommendation Serial No. 89 (Para 5.91)

During the Fifth Plan an investment of Rs. 210 crores is envisag-
ed from the institutional source for giving loans to the farmers for on-
farm development works. The procedure for arranging bank loans
for on-farm development involving millions of farmers was stated to
be lengthy and complex and had to stood in the way of quick pro-
gress in the implementation of the command area development pro-
gramme. One of the difficulties has been that loans are not sanc.
tioned to the farmers who do not have clear titles over the land
against which development loans are applied for. The percentage ot
such ineligible farmers is stated to be quite high. The Committee
are informed that a number of ‘measures have since been taken to
remove the difficulties of farmers in this respect. For giving loans
to the farmers who are not eligible for ordinary bank loans, special
loan account has been opened with the Agriculturgl Refinance Deve.
lopment Corporation (ARDC) to which the Government of India,
‘State Governments and Agricultural Refinance Development Corpo-
ration would contribute in the ratio of 2:1:1. Besides the States and
Command Area Authorities have taken up a special drive to make
the land titles up-to-date thereby reducing the number of ineligibi-
‘lities. Other measures taken include simplification of the procedure
for obtaining bank loans, whereby only the farmer’s sig-
nature is to be obtained on the loan application and
requirement of attaching a photograph and his going to
the banks has been obviated. In some States like UP,
Maharashtra the need for signing land Mortgage deed by
‘individual farmers has also been dispensed with and the loan is
‘treated as charge on the land revenue, if not paid in time. Steps
‘have also been taken to reduce the time involved in clearance of in-
'dividual credit schemes by ARDC. The Committee would like a
close watch to be kept over the difficulties coming in the way of im-
‘plementation of the Command Area Development Programme with
particular reference to meeting the needs of the farmers and re-
‘medial measures taken without delay. They would like to judge
the adequacy and efficacy of the measures already taken and that
may henceforth be taken by the results achieved in the imple-
mentation of on-farm development works.

Reply of Government

A close watch is being kept on the flow of funds from the insti
tutional sources with a view to stepping up the progress of On-farm
Develoyment works. The States are being insisted upon to prepare
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concrete year-wise credit plans for mobilisation of institutional in-
vestment. In addition to the measures already taken as indicated,
the ARDC has since agreed to restrict the definition of ineligible
farmers to will-full defaulters so that the percentage of ineligible
farmers may be reduced. The ARDC has also agreed to provide in-
terim finance for starting the work after the scheme has been tech-
nically approved and before individual application and consent forms
are processed. The problems of credit have been discussed the
readbare in a Conference on Command Area Development recently
convened in which the Command Area Administrators, the represen-
tative of the Banks and the Agricultural Refinance Development Cor-
poration had participated. It is hoped that from the current year,
i.e. 1978-79, the flow of institutional credit would be stepped up ap-
preciably from year to yeatr #fid the progress under OFD would be
accelerated accordingly.

[Mxmstry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78)

Recommendation Serial No. 90 (Para 5.92)

The Committee note that in order to obtain willing participation
of the farmers in the programme, extension services are being
strengthened to prepare the farmers and convince them abouj the
importance of programme. Action has also been taken to enact sui-
table laws where adequate laws to make on-farm development pro-
gramme compulsory are lacking. The Committee desire that inten-
sive efforts should be made to ensure effective participation by the
farmers in the various activities of the command area development
programme. In areas which are at present not zovered by the pro-
gramme, the farmers may be motivated to taken up such works
themselves.

Reply of Government

The Intensive Agricultural Extension Programme, commenly re-
ferred to as the T &V System, has been introduced in many
command area development projects and the States are being
urged to introduce it in all the commands, if not the
entire States. This system of extension has proved to be
very successful and includes encouragement to farmers
to give their consent for systematic land development. Keeping in
view the intensive nature of the activities in command areas, the
ratio of village level worker to number of farmers has been kept at
-around 1:500 as against 1:800/1:1000 in other areas. The command
-area approach is proposed to be introduced in areas covered by minor
4rrigation also. The matter has been recently discussed in an All
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India Conference., The recommendation emerging from this Con-
ference would be followed vigorously.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., Dated 20-11-78}

Recommendation Serial No. 91 (Para 5.101)

The Committee note that according to the Expert Committee on
the Integrated Development of Surface and Ground Water (June
1976) although integrated development and conjunctive use of sur-
face and grgund water is ifi vogue in some form or the other in some
States, there is no scientific planning behind this. The Expert Com-
mittee has recommended establishment of Pilot schemes for integrat-
ed and conjunctive use in the commands of 19 projects in 11 States.
The Conference of the State Irrigation Ministers held in September,
1976 also recommended that the State Governments concerned
should undertake Pilot projects and collect all the relevant techno-
economic data, The Committee desire that the matter should be
vigorously pursued with the State Governments concerned and a
close watch kept over the progress made by the Pilot projects in the
collection of the requisite data. The Committee need hardly em-
phasise the importance of integrated area planning with harmonised
development of surface and ground water resources with a view to
achieving optimal utilisation of total water resources and maximis-
ing agricultural production. The Committee desire that as a result
of the experience of the working of pilot projects, suitable schemes
may be taken up involving scientific planning of integrated use of
surface and ground water resources in the country.

Reply of 'Govemment

The importance of conjunctive use of ground and surface waters
with a view to enhance irrigation benefits and better regulate the
cropping pattern for getting optimum use of the waters and also
with the object of minimising the problems of drainage and water
logging has been emphasised in the various meetings held with the
State Officers. The requirement of such schemes for the Medium
Term Plan 1978—83 has been assessed to be Rs. 165 crores, mainly
for the States of Punjab, Haryana, U.P. and Bihar where a large
scope exists for the conjunctive use of surface and ground waters.
The additional irrigation benefits from these schemes are expected
to be of the order of 2 lakh hac.

It is learnt that the U.P. Government have, on the advice of their
Conhsultants, finalised a ptpg‘ramme to take up a number of State
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tubewells in the Command area of Gandak Project, on a pilot basis,
©On the basis of experience gained, many more such tubewells would
be taken up in the Gandak Canal Command and also in the com-
mands of Sarda Sahayak Project and Ramganga Pro;ect for which
adequate data has béen collécted by U.P. Ground Water Board. This
subject was also chscussed in the Irrigation Ministers’ Conference on
Minor Irrigation and Command Area Development held in Septem-
ber 1978.

Ground water assessment in the command areas, covering the
whole command areas instead of pilot areas only as recommended by
the Experts Committee on Integrated Development of 'Surface and
Ground water with a view to having conjunctive use of the surface
and ground waters, is being given high priority by the Central
Ground Water Organisations as well as the State Ground Water Or-
ganisations. Ground Water Development in the Command Areas
through construction of private dug wells and tubewells is being
given maximum priority. The preparation by Command Area
Authorities of area development schemes in respect of these works
in the command areas on a priority basis is being insisted upon.
‘Subsidies are being extended to small and marginal farmers for en-
couraging these works in the command areas. Public direct irriga-
tion and augmentation tubewells are also to be taken up wherever
found feasible.

(Miﬁistry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78)

Recommendation Serial No. 92 (Para 5.105)

The Committee note that with a view to ensure efficient water
use and soil management in irrigation commands, 50 Pilot PrOJects
on Soil and Water Management are prooosed to be established by
the end of the Fifth Plan. 46 Pilot projects have so far been sanc-
tioned including 23 such projects’ sanctioned upto the end
of Fourth Plan. The Committee however find that out of these,
only 13 prajects have so far been completed. The Committee' are
unhappv over the slow progress made in completing the Pilot pro-
jects which have been assigned the important task of evolving and
demonstrating Soil and water management practices in an inte-
grated manner. The Committee desire that vigorous steps should
‘be taken to speed up the completion of the remaining projects. The
Committee need nardly gmp}iasise that the experience gained from
these projects should be utilised in planning soil and water manage-
ment programmes in the irrigation commands on a large scala.
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Reply of Government

Out of the 51 Water Management Pilot Projects sanctioned, 16
projects have been completed. In another 7 projects, the work has
been completed and is in the process of being wound up. Out of
the remaining 28 projects which are under implementation, most
of them would be completed during the current year,

All efforts by way of giving assistance for formulation of work
programme and its approval, procurement of equipment, release of
funds, etc., in time are being taken to speed up implementation of
these projects. The findings of the project are utilized in framing
programmes for on-farm development, water management, cropping
pattern etc., in the command areas.

[Ministry of Agriculture and Irrigation (Department of Irriga-
tion) O.M. No. 70/1|78-Coord., dated 20-11-78].

Recommendation Serial No. 93 (Para 6.7)

The Committee note that a sum of Rs. 2.45 crores was sanc-
tioned in September, 1875 by the Ministry of Irrigation and Power
for data collection and studies for preparation of schemes to wtilise
surplus water resources of the river basins in the drought prone
areas during the Fifth Five Year Plan. For this purpose a Drought
Area Study Organisation has been set up in the Central Water
Commission. The Organisation will carry out comprehensive
studies for all the 38 districts in 12 States which have been identi-
fied as drought prone areas by the erstwhile Ministry of Food
and Agriculture and the Irrigation Commission (1972). These
studies would involve identification of Drought Prone Areas, avail-
ability of water at present, potential for harnessing further water
and possibility of transferring water from adjoining areas having
surplus water. According to the Department of Irrigation, the
study is expected to take time since active support of the State
Governments is essential for purposeful study of making suitable
schemes for the benefit of drought prone areas. The Committee,
however, find that data collection for only 2 districts in U.P. and
Gujarat was expected to be completed during 1976-77 and this work
is to be taken up in 35 districts during 1977-78. The Committee:
are not satisfied with the programme envisaged for the years 1976-
T7 and 1977-T8. They desire that the data collection and detailed
studies should be speeded up and a time bound programme pre-
pared for completing the whole work with active cooperation of
the State Governments,
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Reply of Government

Collection of data and field investigations have since been stepped’
up. More than 20 district reports have already been prepared and
drafts for another 18 are under final compilation. Field investi--
gations for various alternative inter-basin transfers are in different
stages of progress. As part of the investigations and studies, it is:
proposed to bring out a comprehensive ‘Drought Atlas’ for India.
Some studies and investigations have been entrusted to the Indian
Institute of Technology, Kanpur, Sardar Patel Institute of Econo-
mic and Social Research, Ahmedabad and the Institute for Social
and Economic Change, Bangalore. The entire work of investiga-
tions has been fully geared up and it is expected that by the year
1980-81 these studies and investigations will be completed and
specific project reports submitted for implementation of schemes.

[Ministry of Agriculture and Irrigation (Department of Irriga—
tion) O. M. No. 70/1/78-Coord., dated 20-11-78]

Recommendation Serial No. 94 (Para 6.8)

The Committee note that under the Drought Prone Areas Pro-
gramme 24 medium irrigation schemes having irrigation potential
of 59,000 hectares, have been sanctioned the States of Bihar, West
Bengal, J. & K., Tamil Nadu, Andhra Pradesh, Gujarat, Haryana,
Rajasthan, Madhya Pradesh, Maharashtra, Karnataka, Uttar Pradesh
and Orissa at an estimated cost of Rs. 34 crores. Only such schemes
have been selected as can be started immediately and completed
within 2 or 3 working seasons so that substantial benefit can accrue
by the end of the Fifth Plan. Besides minor irrigation schemes
with an outlay of Rs, 111 crores have also been included in the pro-
gramme for the Fifth Plan. During the period April 1974 to 30th
September, 1976, a number of minor irrigation schemes have been
completed creating an irrigation votential of about 76,000 hectares
at an expenditure of Rs. 41 crores. The Committee are anxious
that these medium and minor irrigation schemes included in the:
Drought Prone Area Programme should be given priority and all
out efforts be made to complete them during the Fifth Plan, so that
the needs of the areas are met to the extent possible.

Reply of Government

During the Fifth Plan, an allocation of Rs. 2337.25 lakhs was
made for 25 medium irrigation schemes costing Rs. 3487.65 lakhs in
13 States. Though an amount of Rs. 150 lakhs was allocated to-
Haryana for Mohindergarh lift irrigation project, but work on it
could not be started since it was not approved by the Central Water
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Commission. Therefore, only 24 medium irrigation schemes have
been taken up in 12 States with a central allocation of Rs. 2187.25
lakhs. The irrigation potential to be created under the 24 pro-
jects work out to 50,084 hectares. Till the end of March, 1978, an
expenditure of Rs. 1147.70 lakhs was reported under these schemes
though an amount of Rs, 1547.98 lakhs was released to these States .
except Gujarat, Uttar Pradesh, and J & K, all the other 9 States
have done well in the implementation of the programme. All the
allocated money is being released to these 9 States. In the case
of the remaining 3 States special efforts are being made to tone up
the programme implementation. The balance of allocations will
-also be released after the schemes catch up some progress. The
State-wise expenditure incurred under the medium irrigation
schmes is as shown below:—

(Rs. in lakhs)'

Expenditure

States (end of March, 1978)
1. Andhra Pradesh ., . . . 222 .41
2 Bihar . . . 65 .00
3. Gujarat . . . . 82.70
4. J. & K. 3.54
s Karnataka , . . S 114.45
6. Madhya Pradesh , . . . . . . 138-03
7. Maharashtra . 112,22
8. Orissa , . . . . 42,00
9. Rajasthan | . 242.13
10. Tamil Nadu . . 65.70
11, Uttar Pradesh 12.57
12. West Bengal . . 76.95
ToTAL . . . 1147 70

The Project costs have gone uyp in almost all the States and the
completion of the projects and the realisation of the targeted irri-
gation potential depends on the meeting the enhanced costs by the
State Governments. It was stipulated at the time of sanctioning
of these projects that the State Governments would bear the ex-
cess of expenditure over the allocations to complete the projects in
‘time. This point is being impressed on the State Governments.



So far as minor irrigation projects are concerned, an expenditure
of Rs, 7998.95 lakhs was incurred out of a total expenditure of Rs.
17749.93 lakhs i.e., 45.06 per cent of the total expenditure of Rs.
(excluding medium irrigation). The total expenditure on medium
and minor irrigation projects together works out to Rs. 9146.65
lakhs out of a total expenditure of Rs. 18897.63 lakhs under DPAP.

This works out to 48.40 per cent of the total expenditure on DPAP
including medtum irrigation projects.

Minor irrigation schemes under DPAP have created by the end
of March, 1978 a potential of 2.30 lakh hectares. Surface irriga-
tion schemes accounted for a potential of 1.92 Jakh hectares while
ground water schemes contributed to 0.38 lakh heétares. Much
stress have been laid in discussions with the State Governments
on completion of irrigation projects under DPAP,

The State-wise expenditure incurred on the minor irrigation pro-
jects and the potential created during 1974—78 is shown below:

Expenditure Potential created

State 1974—78 1974—78
(Rs. in lakhs)
Surface Ground
Irrigation Water

(In hectares)

1. Andhra Pradesh | . . . 725.82 14473 4641
2. Bihar EA . . . . 467.66 268 8172
3. Gujarat . . . . . 849.93 18563 8708
4 J & K. . . . . . 152,07
5. Haryana . . . R . 91,06 13440 1038
6. Karnataka . . . . . 701 .52 21386 1084
7. Madhya Pradesh’ " . " 1307.24 27232 —_
8. Maharashtra . . . . . 510.48 9159 31
9. Orissa . . . . 418.08 6058 8927
10. Rajasthan . . . T 6Q2.61 17089 2271
11. Tamil Nadu . . . 595.25 3373 ant
12. Uttar Pradesh . . . . 1020,30 51218 7822
13. West Bengal . . . . 465.93 10026 299
Torar . . . 7998.95 192285 37993

[Ministry of Agriculture end Irrigation (Department of Irriga-
tion) O.M. No. 70|1!78-Coord. dated 20-11-78].

765 LS—1.



Recommendation Serial No. 85 (Para 6.9)

The Committee note that during the period 1974—T77 an amount
of Rs, 114 crores was spent for relief works in drought prone areas
and of that, nearly Rs. 88 crores was allocated for augmentation of
water for irrigation and drinking. The Committee recommend that
a shelf of schemes should be kept handy for implementation §n
drought prone areas where such funds could be usefully spent in
order to create durable capital assets which would help to reduce
the proneness to drought.

Reply of Government

Government agree with the recommendation of the Committee
that a ghelf of schemes should be kept handy for implementation
in drought-prone areas. During annual plan discussions and also
in Review Committee meetings, State Governments are being re-
minded on the urgency and importance of keeping a shelf of
schemes particularly for the drought-prone areas.

During annual plan discussions the States are impressed upon
to provide adequate funds for investigation of schemes for henefit-
ing drought-prone areas.

[Ministry of Agriculture and Irrigation (Department of Irriga-
tion) O.M. No. 70|1|78-Coord., _dated 8-12-79].

Recommendation Serial No. 86 (Para 6.10)

The Committee desire that it should be ensured that bottle-
necks like inadequacy of funds should not stand in the way of
providing irrigation facilities in the drought prone areas. The
Committee emphasise that creation of irrigation facilities in these
areas would go a long way in reducing large scale expenditure in-
curred on relief measures in these areas.

Reply of Government

Government agree with the Committee’s recommendations that
investment in irrigation in drought-prone areas will help in reduc-
ing the large scale expenditure on relief measures in such areas.
It is in this context that several investigations are being carried out
to provide irrigation facilities to drought-prone areas (vide reply
to paragraph 6.7).

[Ministry of Agriculture and Irrigation (Department of Irriga-
; tion) O.M. No. 70|1|78-Coord., dated 6-12-78].



Recommendation Serial No. 97 (Para 7.16)

The Committee note that under the provisions of Inter-State
Water Disputes Act 1956, 3 tribunals were appointed in 1869 to ad-
judicate on water disputes pertaining to Krishna, Gadavari, Narmda
rivers. Working of these tribunals has shown that recourse to ad-
judication by tribunals for Inter-State Water Disputes is very dila-
tory, time consuming and expensive and has in no way acted as de-
terrent to the multiplicity of disputes. Only one tribunal (Krishna
Water Dispute Tribunal) has given its final report in May, 1976. The
other two disputes on Godavari and Narmada Waters which are be-
fore the tribunals are still outstanding. The Committee feel con-
cerned that these disputes have not been settled even after a lapse
of seven years. They would urge that effective measures may be
taken by all concerned so that these disputes are settled expedi-
tlously.

Reply of Government

The recommendation of the Committee has been brought to the
notice of the State Governments concerned who have been re-
quested to take all effective masurs towards the expenditious settle.
ment of the disputes.

The Narmada Water Disputes Tribunal has since investigated the
matter referred to it and given its report to the Government of
India on 16th August, 1978, Copies of the report have been sent
to all the concerned State Governments and the Departments at
the Centre to enable the Centre and the State Governments to
seek explanations or guidance from the Tribunal within the stipu-
lated period of 3 months of the decision, as provided under the
Inter-State Water Disputes Act, 1956. After investigating such re-
ferences, if any, the Tribunal may forward a further report and the
decisions of the Tribunal shall then be published by the Central
Government in the Gazette of India and shall be final and binding
on the parties to the dispute and shall be given effect to by them.

As regards the Godavari Water Disputes Tribunal, the adjudi-
cation proceedings are in progress.

As a result of efforts made by the Union Minister of Agriculture
and Irrigation, an agreement was reached in December, 1975 amon-
gst the concerned States for taking up new irrigation projects in
the Godavari Basin pending the award of the Tribunal and with-
out prejudice to the States’ claims before the Tribunal. Certain
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new projects were also agreed to be taken wup as joint ventures. As
per this agreement, nearly 2300 TMC of water out of 76 per ceat
dependable yield of about 3000 TMC of water of Godavari was allo-
cated. Subsequently, agreements were also concluded between the
Governments of Karnataka and Andhra Pradesh on 4th August,
1978 and between the Governments of Maharashtra, Madhya Pradesh

and Andhra Pradesh on 7th August, 1978. All these agreements
were filed before the Tribunal.

[Ministry of Agriculture and Irrigation (Department of Irriga-
tion) O.M. No. 70|178-Coord. dafed 20-11-78]

Recommendation Serial No. 98 (Para 7.17)

The Committee are glad to note that during the last few years
good results have been achieved in the settlement of seven Inter-
.State Water Disputes as a result of negotiations. Out of remaining
four major disputes, in case of Godavari and Narmada Waters, as
a result of negotiations the States concerned have reached some
agreements, pending decisions of the tribunals, without prejudice to
their claims before the tribunals. Under these agreements some
projects can be cleared for being taken up by the States concerned.
Is the case of 2 other major disputes relating to the use of waters
of Yamuna and certain rivers in Bihar and West Bengal also some
progress has been made. The Committee desire that all out efforts

should be continued to bring about settlement of the outstanding
issues.

Reply of Government

The recommendation has been brought to the notice of the State

Governments concerned and they have been requested to make all
out efforts to settle the outstanding issues expeditiously.

Agreements have since been concluded between the Governments
of West Bengal and Bihar on 19th July, 1978 and between the Gov-
ernments of West Bengal, Bihar and Orissa on 7th August, 1978 with
regard to utilisation of the water resources of the basins common
to them. Efforts also continue to be made to bring about a settle-
ment on the sharing of Yamuna waters. For this, further inter-
State discussions were held on 15th July, 1978, and in pursuance of
the decisions then taken, a comprehensive note has been prepared
and sent to all concerned, for study. Thereafter, an official level
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meeting preparatory to the meeting at the level of Ministers, is pro-
posed to be held to find a solution to this long outstanding dispute.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 98 (Para 7.18)

The Committee need hardly emphasise that the Union Govern-
ment should assume an effective and beneficial role in the speedy
settlement of Inter-State Water Disputes so that the isterest of the
country as a whole for the development of irrigation facilities does
not suffer because of such dispute.

Reply of Government

According to our Constitution, Water—Water supplies, irrigation
and canals, drainage and embankments, water storage and water
power—comes under the State List. Accordingly, the State Gov-
ernments exercise full control on planning, development, regulation,
distribution and use of the waters flowing through their territories.
However, most of the water resource is contributed by inter-State
rivers, whose basins lie in more than one State. Differences with
regard to use, distribution or control of the water of inter-State
rivers sometimes do arise and efforts are made to resolve them by
negotiations either by the concerned States themselves or with the
assistance of the Centre. Disputes which cannot be resolved by
negotiations are referred to the Tribunals constituted under the
Inter-State Water Disputes Act, 1956.

As a result of sustained efforts by the Central and the State
Governments, following more agreements have been concluded
recently:

(1) Agreement about Thein Dam amongst the States of
Punjab, Haryana, Rajasthan, Himachal Pradesh and Jam-
mu & Kashmir on 3-10-1877.

(2) Agreement for conveying 15 TMC of Krishna water for
water supply to Madras City, amongst the States of
Andhra Pradesh, Maharashtra, Karnataka and Tamil
Nadu on 28-10-1977.

(3) Supplemental agreement about the exploitation of Mahi
River between Rajasthan and Gujarat on 5-4-1978.

(4) Agreement for taking up of certain medium schemes
pending Narmada Tribunal’s award and without prejudice
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to the States’ claim before it, between Gujarat and Madhya
Pradesh on 5-4-1978.

(5) Agreement on utilisation of the water resources of the
Damodar Barakar, Ajoy, Mayurakshi, Sidheshwari Noon
Bheel and Mahananda River Basins between the States of
West Bengal and Bihar on 19-7-1978.

(6) Agreement on the utilisation of the water resources of
the Subarnarekha-Kharkai basin between West Bengal,
Bihar and Or:ssa on 7-8-1978.

The Narmada Water Disputes Tribunal has also submitted ite
report to the Central Government on 16th August, 1978 setting out
the facts as found by it and giving its decisions on the matters relat-
ing to Narmada Waters, referred to it.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 99 (Para 8.9)

The Committee note that there is multiplicity of State Lawa
covering various aspects of Irrigation Management and Administra-
tion. As early as 1972 the Irrigation Commission had recommended
that the laws relat'ng to study existing irrigation Acts and suggest
a model legislation for guidance mendations of the Commission the
Indian Law Institute which was asked to study existing irrigation
Acts and suggest a model leg'slation for guidance of States, prepar-
ed a draft of “Model Canal Irrigation and Drainage Bill”. A Com-
mittee of Experts which was appointed in July, 1974 to examine the
Draft Bill finalised it in February, 1976 which was commended to
the State Governments for adopt'on. The Second State Irrigation
Ministers’ Conference held in September, 1976 also considered the
model bill and recommended that this may be considered by the
State Governments for adoption with such modifications as may be
necessary. The Committee are concerned that a period of more
than four years has been taken in draft'ng and finalising the Model
Bill. The Committee feel that in view of the importance of a uni-
form legislat'on, the process of drafting and finalisation of the model
bill should have been expedited and a t'me limit fixed therefor. The
Committee note that the Bill contains important provisions aimed
at fuller utilisation of created irrigaton potential and greater crop
production. It provide for exped'tious construction of field chan-
nels, on-farm development, drainage, scientific cropping pattern,



95

public participation in administrative irrigation system, checking un-
authorised use of water, and settlement of disputes. The Model Bill
also seeks to remove impediments in realisation of betterment levy
and provides a basis for determining the unearned increment in
the value of land as a result of irrigation. The Committee desire
that the Department of Irrigation should actively pursue with the
State Governments the speedy adoption of the model Bill, with
necessary modifications relevant to their local conditions, so that the
important objective of fuller utilisation of irrigation potential is
realised at the earliest.

Reply of Government

The latest position about implementatldn of the above recom-
mendations by various State Governments/Union Territories is as

under:

Government of Maharashtra has intimated that Maharashtra
Irrigation Act 1976, which has been passed by legislature incor-
porated almost all the provisions of the Draft Model Irrigation Bill
with slight modifications to su’t local conditions and irrigation
practices followed in the State. Delhi Administration has stated
that they are co-ordinating to the extend that the Haryana Drainage
and Canals Act 1974 which would meet their requirement in this con-
nection. The Government of West Bengal have informed that some of
the provisions of the Model Bill are incorporated in the Act already
is vogue. They propose to observe application of the existing Act
for sometime more before attemvot'ng the formation of consolidated
Act. However, the other aspects of the model bill are receiving

active consideration.

The Governments of Meghalaya and Nagaland have informed that
the proposal is not applicable to them at this stage. The Govern-
ment of Gujarat have informed that some of the recommendations
of the Draft Model Bill have alreadv been cons'dered by them. The
Government of Tripura have stated that the matter is receiving their
attention. Administration of Lakshadweep have mentioned that no
action is to be taken by them as no irr'gation scheme exists in the
territory. The Government of U.P. have sent an interim reply that
the matter is under consideration. The Government of J & K have
already enacted the irrigation bill after consider'ng the recommenda-
tion of the bill. The Government of Kerala have intimated that
Kerala Irrigation Bill is in the drafting stage and that the provisions
in the Model Irrigation Bill will be considered while drafting the
Bill. The Government of Tamil Nadu have informed that matter



is still under consultation with the Board of Revenue (Food Produc-
tion) of the State.

The remaining State Governments have been requested to
expedite action.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 6-12-78]

Recommendation Serial No. 100 (Para 8.27)

The Committee note that revenue realised through irrigation rates
on the projects functioning at the time of Independence in 1947 was
by and large able to meet the operational and maintenance expendi-
ture of projects and also the interest on capital expenditure. But
subsequently on account of the general escalations of cost and neces-
sity of taking up bigger projects involving large storage structure,
the position has changed considerably. Although the cost of projects
has gone up considerably yet the water rates have not been revised
upward proportionately. According to the figures furnished by the De-
partment of Irrigation, the rates fixed by the State Governments
are lower than the average water rates worked out on the basis of
interest liability and cost of maintenance and operation.

Reply of Government

Observations noted.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
OM. No. 70/1/78-Coord., dated 1-2-78]

Recommendation Serial No. 100 (Para 8.28)

The Committee note that as a result of a critical study of irriga-
tion rates and betterment levy, the Department of Irrigation has
1ssued guidelines to' the State Governments for fixation of water
rates. The First Conference of the State Irrigation Ministers held
in 1975 urged the State Governments to increase the water rates in
a phased manner and recommended that Standing Inter-Depart-
mental Water Rates Review Boards might be set up by the State
Governments in order to review on a continuous basis, the water
rates structure and for making appropriate increase in the irriga-
tion rates and recovery of betterment levy. The Second Conference
of State Irrigation Ministers held in 1978 while reiterating the re-
commendation made by the First Conference, further recommended
that suitn'ble rates should be mtroduced in the States where no water



97

rates were charged at present. The Committee note that so far only
six States namely Bihar, Gujarat, Punjab, Rajasthan, Maharashtra,
and Orissa have set up Inter-Departmental Water Rates Review
Boards and the matter is still under correspondence with other
States. The Committee desire that necessary follow up action should
be taken to persuade the remaining States to set up the Inter-De-
partmental Water Rates Review Boards.

Reply of Government

To overcome diversities in levying of irrigation rates and rationa-
lise them, the First Conference of the State Ministers of Irrigation
held in July, 1976 recommended that the State Governments should
set up ‘Standing Inter-Departmental Water Rates Review Board’ in
order to review on continuing basis the rate of structure and recom-
mend to the State Governments necessary revision in water rates
for flow and lift irrigation and recovery of betterment levy. The
Second Conference held in September, 1976 again stressed the need
for setting up these boards. This Conference also recommended
that in a few States where no water rates are charged, suitable water-
rates may be introduced as soon as possible.

In pursuance of these resolutions the following States have
already set up Inter-Departmental Water Rates Review Boards:—

1. Bihar,
2. Gujarat,
3. Punjab,
4. Rajasthan,
5. Maharashtra,
6. Orissa, and
7. Haryana. '
The State of Karnataka, U.P. and Andhra Pradesh have indicated

that the constitution of water rates review board in their States is
not necessary.

Madhya Pradesh has mentioned that a Water Rate Committee is
already functioning in that State. This Committee comprises mem-
bers of Vidhan Sabha and the State is examining as to how the func-
tions of this Standing Inter-Departmental Board and the above
Committee can be integrated so that they do not overlap.
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The State of Assam has stated that they are realising irrigatiom
charges on ad-hoc basis since 1974-75 only. The provision for reali-
sation of water rates was made in deta’l in the draft “Assam Irriga-
tion Ordinance 1977” which is awaiting approval of President. Om
its introduction the realisation of water rates will be made and the
setting up of Inter-Departmental Review Board will be looked into.

West Bengal has stated that in order to impose water rates at am
enhanced rate and on a compulsory and uniform basis a new legisla-
tion namely the West Bengal Irrigation (Imposition of Water Rate)
Act, 1974 was enacted in the year 1974. While fixing the ceiling
rates in the State the following factors have been taken into
account:— '

1. Maintenance and operation cost of the Project,
2. Interest charged by the Government of India, and
3. Depreciation at the rate of 24 per cent.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 101 (Para 8.29)

The Comm’‘ttee hope that water rates would be fixed by these
Boardg realisticallv tak'ng into ccount the wvarinus factors like
operational and maintenance etc. expenditure of the projects and
the effect on price structure of agricultural commodit'es.

Reply of Government

In pursuance of the resolution, the States of Bihar, Gujarat,
Punjab, Rajasthan, Maharashtra, Orissa and Haryana have already
set up Inter-Departmental Water Rates Review Boards. The States
of Karnataka, U.P. and A.P. have indicated that the constitution of
Water Rates Review Boards in their States ‘s not necessary. The
reasons given being ‘existing machinery being adequate to take much
decisions’ in case of Karnataka, ‘periodical rev'ew of water rate struc-
ture’ by U.P. and ‘a decision being taken bv State Government that
water rates should be reviewed and revised in the forth year of
every plan’ in case of A.P. The State of Madhya Pradesh has men-
tioned that a water rate committee ‘s already fun~tioning in that
State. This Committee comprises of members of Vidhan Sabha and
State is examining as to how the function of the Inter-Departmental
Board and the above committee may be integrated.

[Ministry of Agriculture & Irrigation (Department of Irrigaton)

'O.M. No. 70/1/78-Coord., dated 6-12-78]
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Recommendation Serial No, 102 (Para 8.39)

The Committee would further stress that utmost economy should
be observed in the execution of irrigation prejects by reducing over-
heads, delays in execution etc. as these tend to increase the costs
considerably.

Reply of Government

The need for exercising utmost economy in the execution of irri-
gation projects by completing them within a time-bound programme
and also for carrving out detailed investigations prior to undertaking
the works so that the cost does not increase on account of certain
unforeseen problems which may arise during execution of the irriga-
tion projects, has been emphasised on the State irrigation officers in
many meetings besides the Irrigation Ministers’ Conferences. The
Estimates Committee’s recommendations are also being communicat-
ed to the States.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 20-11-78].

Recommendation Serial No. 103 (Para 9.3)

The Committee note that irrigation research stations have beem
established by most of the States to tackle the various irrigation pro-
blems connected with major irrigation projects. The Union Gov-
ernment have also set up two Research Stations viz. Central Water
and Power Research Station, Pune and Central soil and Material
Research Station, New Delhi. The Central Water and Power Re-
search Station, Pune is the premier Hydraulic Engineering Allied
Research Institue and has 31 divisions to study various problems
through hydrsulic models, experimental stress analysis etc The
Central Soil and Material Research Station, New Delhi conducts
fleld and laboratory investigations for Water and Power projects
along with the research in all branches of materi-l stience. The
Central Board of Irrigation and Power, an autonomous body coordi-
nates research in the fleld of irrigation engineering and for the dis-
seminat'on of knowledge obtained through researches being carried
out at the various research stations in the country. To encourage
basic research grants are being given to various research stations,
educational institut’ons and autonomous bndies to whom problems
are allotted for conducrting research. The Committee desire that the
problem for research for allotment to the various institutions
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should be carefull selected to avoid any over lapping and wasteful
duplication of efforts. Priority should be given to the problems
needing immediate attention and the progress made by the research
stations should be kept under watch. The Committee also recom-
mend that there should be a system of periodical evaluation of the
research work done by the various Central and State Research
Stations, with a view to assessing the benefits from the research
work done by them and effecting improvement in strenthening
research efforts, where necessary.

Reply of Government

The scheme for sanctioning grants-in-aid to various research
stations, educational institutions and autonomous bodijes has been in
operation for number of years and based on the experience gained
and taking note of the present stage of progress in the country in
this field, a well thought out methodology has been evolveq for for-
mulating, processing and monitoring research projects under this
scheme. This methodology has been reviewed at a number of high
level meetings held in the Ministry of I&I and the CWC. Based
on the discussions and the consensus arrived at, a three tier arran-
gement formulating, reviewing and processing research projects un-
der this has been evolved.

-y
.

First Tier:In the first tier, the primary task of identifying fresh
areas where research work is required to be undertaken, formulat-
ing details of methodology to be followed, assess the time and funds
required for carrying out the studies has been entrusted to 16 task
forces constituted one for each of the 16 subjects which have been
identified. = The Central Water Commission and Central Water and
Power Research Station, Pune being the top most technical organi-
sations in the country have been intimately associated with the work
of these task forces. The conveners of the task forces have been
chosen from the Directors of relevant directorates in the above ar-
ganisations or recognised experts in the respective fields. Other
experts in the country both from the States and also from IITs and
other high educational institutions have been included as members
of the task forces. As the conveners of the task forces are Direc-
tors of the CWC in their relevant subjects it has also therby been
ensured that the results of research are made use of during scrutiny
and approval of projects at the Central Water Commission.
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~ Three specialist coordinators have been nominated one each in
the fields of hydraulics, soils and concrete and they have been re-
quested to take up the following functions: —

1. To ensure during initial scrutiny of the projects proposed to
be started, that the results of the study will have immediate applica-
tion in water resources development projects and that the results
could be brought to the stage of field applications within two or
three years.

2. To evolve and monitor research work at the various research
stations to avoid any slippage in the achievement of the targets
specified and to guide the research workers in their research studies
and also assist them whenever necessary so as to ensure maximum
applicability of the studies to the project works.

3. To propagate the results of the studies to the field officers and
monitor application of the results in the field as well as assess the
benefits accruing from research findings.

Second Tier: At the second tier of examination, working groups
consisting of senior Chief Engineers from States, Members of the
CWC, Members of IITs and Directors of national research institutes.
relevant to the subject have been constituted. Three such groups
covering major areas of research namely hydraulics, soils and con-
crete have been functioning, These groupsg are consulted before
approval for taking up any research project is granted. Reports.
on the work done at the research stations are placed before these
working groups annually so that they could study the progress and
suggest any modifications or reorientations requireq to meet cur-
rent day meeds, .

Third Tier: The overall direction and control of the scheme is
under the Standing Advisory Committee under the Chairmanship
of the Chairman, Central Water Commission. Representatives
from the Ministry of Agriculture and Irrigation, Planning Commis-
sion, CWC and three specialists are included in the Standing Advi-
sory Committge: This Committee lays down general policy and
also controls the distribution of funds to the various research sta-
tions taking note of the projects in operation at each of the research
stations.

Monitoring the progress: The CBI&P maintains close watch of
the progress of work at the various research ' stations under the
scheme. For this plirpose monthly progress reports indicating both
the technical progress achived on each research scheme as well as
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the expenditure incurred are obtained from the research stations.
These are compiled and scrutiniseq on a monthly basis, Important
research studies in progress are reported in the quarterly Irrigation
and Power Research Digest which is issued by the CBI&P for the
benefit of all research workers and other practising engineers.

Annual reports containing full details of the work carried out
under the research scheme at all the research stations are obtained
and these are compiled and published as Annual Reviews.  These
annual reviews are placed before the members of the working group
already referred for their examination, comments and further sug-
gestions, An annual research review meeting is also arranged to
which representatives of the research stations as well as research
workers carrying out the studies are invited and the annual review
is discussed in detail at these research review meetings. The
specialist coordinators already mentioned as well as the members
of the working group are invited specially to attend the research
review meetings and for taking part in the deliberationg for techmi-
cal scrutiny of the work carried out and also to suggest additions and
alterations in the scope or methodology adopted for the study for
the various problems.

The research works which have achieved a certain degree of
finality are compiled as research session papers ang they are dis-
sussed at the Annual Research Session arranged by the CBI&P.
Further, after substantial progress is achieved on selected subjects,
they are compiled ag technical reports and these are published by
the Board. These technical reports form authentic records of the
work done and they also form invaluable reference material for the
feld engineers.

An assessment of the impact of the research studies is obtained
from the various research stations as well as fleld engineers, Based
en these assessment reports, the results of the research are evaluat-
ed indicating how far the results of the research under the scheme
have been implemented in the field.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70/1|78-Coord., dateq 20-11-78]

Recommendation Serial No. 104 (Para 9.4)

The Committee note that the results of research conducted have
been applied with advantage in some projects. The Committee,
however, understand that much remains to be done for tackling pro-
blems of irrigation projects. The projects to be undertaken are
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iikely to present many complicateq problems not encountered so far
@s the schemes are undertaken at locations which are much less
favourable than already completed. For example, dams have to be
constructed where foundation conditions are poor and the hazard of
earthquakes exists. At some places, it is difficult to obtain proper
sonstruction materials within reasonable distance, Cost of construe-
#lon materials needs be brought down through research on the use
of cheaper materials’ standardisation which can lead to economy
needs to be promoted. Research is also needed to revise many con-
ventional concepts regarding the rate of flow and distribution of
sediments in reservoirs, The Committee stress that reséarch and
development activities should be intensified to effect economy and to
provide solution to many such problems as are expected to be en-
eountered during the execution of new projects. The Committee
also understand that future research would involve use of more
sophisticated instruments and tools. The Committee are anxious
adequate funds be made available to cope with future activities of
the research station.

Reply of Government

The question of expanding the research activities under the re-
search scheme applied to River Valley Projects was discussed some
time back and 15 additional topics for study and research were iden-
tified which had specia]l emphasis on tackling problem faced by the
design engineers in connection with the designing of various com-
ponents of irrigation structures, in view of the difficult foundation
eonditions, inadequacy of construction materials of appropriate qua-
Jity etc. Certain studies for reducing the cost of construction ma-
terialg had also been initiated.

Recently under the NCST an overall review of the research needs
in the various sectors has been undertaken. Based on this review
a number of priority areag which require investigations and study
have been identifled along with the tentative research projects which
eould be taken up. However, the finance required for taking up
all these studies was found to be on the high side. Keeping in view
the availability of flnancial resources as well as the possible build
up in the infrastructure required for taking up studies, 4 priority
areas were identified and research projects were taken up for study,
during the past 2 years. In the Sixth Plan few more priority areas
have also been chosen and research project on these subjects have
been called for from all the research stations. Keeping in view the
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infrastructure available for taking up the research studies, a ten-
tative provision of Rs. 200 lakhs has been proposed for taking up ad-
ditienal research projects under the NCST schemes. The outlay
under the research scheme applied to River Valley Projects has
also been proposed to"be stepped up to Rs. 260 lakhs during the
Sixth plan period as compared to Rs, 187 lakhs in the Fifth Plan.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
OM. No. 7071|78-Coord., dated 20-11-78]

Recommendation Serial No. 106 (Para 9.5)

The Committee note that a dam safety service has been establi-
shed in the Central Water Commission specifically changed with the
responsibility of reviewing important designs features and exercis-
ing check during construction, commissioning and subsequent opera-
tion important dams so ag to obviate or reduce the possibility of
tailures of such structures.  The Commitee are concerned to learn
that in the past there were 13 failures and 27 accidents in dams in
service would intensify their activities in fulfilling the task assisgned
our country, The Committee have no doubt that the dam safety
service would intensify their activities in fultfilling the task assign-
ed to them. ~They hope that with the setting up of dam safety ser-

vice, the failures and accidents on the dams will be minimised if not
eliminated, altogether.

Reply of Government

Noted.

[Ministry of Agriculture & Irrigatioqn (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 106 (Para 9.19)

The Committee note that a beginning was made by the Central
Water Commission in 1974-75 to arrange refresher courses in speci-
alised fields for the benefit of practising engineers. During the
period October, 1974 to January 1978, 476 engineers including 220
engineers of Central Water Commission, 238 engineers deputed by
the various State Governments and 18 engineers deputed by 3 foreign
Governments were trained. The Central Water Commission has
also been sending its officers for long term and short term refre-
sher courses to various technical institutes in the country.  Besides,
the Commission sponsors officers for various itechnical seminars)
symposia being held in various parts of the coumtry. In view of
the increased activity in the development of irrigation, the Commit-
‘tee feel that greater attention should be paid to the training of prac-
tising engineers in the various specialised fields. = The Committee
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note that the Commission propose to run another special course for
the .serving engineers with particular emphasis on agricultural en.
gineering. The Committee desire that the Commission should

identify more areas in which specialised refresher courses may be
necessary for the serving engineers,

Reply of Government

The first refresher course for in-service engineers organised by
CWC was arranged from 3-10-1974 to 23-10-1874. Since then such
refresher courses are being arranged annually. In view of the
encouraging response from the in-service engineers, the number of

these courses has been gradually increaseq from year to year as
follows: —

Year Number of Number of
Courses  Participants
1974-75 2 64
1975-76 3 73
1976-77 5 142
1977-78 7 225
504

During 1978-79, eleven courses have been planned of which five
have been held up to September, 1978 involving 176 participants.
Thus, it may be seen that up to the end of 1977-78, 504 in-service en-
gineerg have participated in  these refresher courses, which also in-
cludes 256 nominated by various State Government Engineering De-
partments, and 18 engineers nominated by the Governments of
Sudan, Iraq and Afghanistan.

Though a few of the more important courses were repeated but
each year more specialised areas have been identified for these
courses, Some of the important specialised areas include Computer
Programming and its application in Water Resources Planning; Pro-
ject Management; Irrigation Engineering; Design and Installation of
Hydraulic Gates and Controlled Structures; Project Hydrology; In.
ventory Control Techniques; Canal Lining; Construction Cost Indices
in River Valley projects, Drainage Engineering and Agricultural
Aspects in Irrigation Projects; and Systems Engineering.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70[1/78-Coord., dated 20-11-78]
Recommendation Serial No. 107 (Para 920)
The Committee also suggest that the frequency of the courses
and the number of trainees may also be suitably increased. It
765 LS—8.
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should also be ensured that the engineers deputed to the courses
take the training seriously and not merely as a holiday trip so that
the training imparted to them is really helpful in efficient discharge
of their duties.

Reply of Government

Some more important areas of specialisation like photo interpre-
tation, flood forecasting, project construction and planning, moder-
nisation of Irrigation Systems etc. have been included in the courses
for 1978-79.

The Course content includes workshop sessions, field visits etc.
to give a practical orientation. The participants are encouraged to
pose practical problems encountered by them in the field to the
faculty which are discussed with them in the workshop sessions. In
some courses, tests are conducted, while in others assesssment of
individual participants is made at the end of the course. Before
the commencement of a course, from the year 1978-79 lecture notes
covering the entire syllabus are prepared by the faculty and supplied
to the participants in a bound book form. These have proved of
immense value and are in great demand even from the parent organi-
sation of the participants. = These are full time courses with a very
tight and heavy schedule where the attendance is almost cent .per
cent. It can be said that there is full undivided involvement of the
participants and intraction with the course faculty during courses
organised by CWC so far.

In addition to thw training of in-service engineers in the above
courses, officers are being deputed to various long-term (upto 2
years) and short term (upto 6 months) courses arranged by various
technical institutions in the country, which includes, University of
Roorkee, Indian Institute of Public Administration, Lal Bahadur
Shastri Nationa] Academy of Administration, and various Indian
Institutes of Technologies, On an average number of officers sent
for these long-term|short-term courses is about 35 annually.

Officers are also deputed abroad for secialied courses in various
countries under different training programmes,

[Ministry of Agriculture & Irrigation (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 108 (M 9.21)

The Committee note that 4 batches of Senior Officers working in
the different command area development projects were trained at
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the National Institute of Community Development, Hyderabad. The
object of the training was to expose the officers to the various policies
as well as technical, administrative and financial aspects of the
command area development programme, The Committee also note
that the training facilities for extension workers are extended by
the Soil and Water Management Projects in the different States. The
Committee desire that the department should constantly keep under
review the need for trained officers and workers with a view to
introducing more training programmes for senior and medium level
officers and strengthening training facilities for extension workers,

Reply of Government

The need and arrangement for training in relation to the Command
Area Development Programme is being kept - under review, as
emphasised by the Committee. In addition to the measures pre-
viously indicated, a training programme for middle level officers
working in the command areas has been arranged at the Water
Technology Centre, New Delhi, with the help of the Indian Council
of Agricultural Research. Training of Senior level officers are
organised by the Department in collaboration with the Administra-
tive Staff College at Hyderabad. Special workshops, Seminars and
training programme are also being organised in the States assisted
by the Central Offiecers The Department also assist the Stateg in
strengthening training facilities for extension workers,

[Ministry of Agriculture & Irrigation (Department of
Irrigation O. M. No. 70|1|78-Coord., dated 20-11-1978].

Recommendation Serial No. 109 (Para 9.22)

The Committee are perturbed to note that out of 4 teams of
officers sent during 1973-74 on Study Tours to foreign countries on
UNDP/FAO fellowship to see the various aspects of integrated com-
mand area development works, 2 batches of officers who were
expected to submit reports did not submit any report. The Com-
mittee take a serious view of the non-submission of reports by the
officers concerned. They would urge that in all cases where officers
are sent abroad on Study Tours the Department concerned should
insist upon submission of reports so that the knowledge gathered
by them can be of benefit to others. The Committee desire that
officers concerned in these cases should be suitably dealt with for
their failure to submit a report of the study tour,

Reply of Government

The directive of the Committee has been noted and the matter is
being actively pursued. '
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According to the records available, 3 teams had been sent on
study tours under the Uniteq Nations Development Programme
during 1973-74. The reports of the two teams have been received
and the report of the third team is expected to be received shortly.
Other officers/teams now visiting abroad are being insisted upon to
submit their report within 1-2 months on their return.

[Ministry of Agriculture & Irrigation (Department of
Irrigation O. M. No. 70|1|78-Coord., dated 20-11-1978].

Recommendation Serial No. 110 (Para 10.23)

In paragraph 2.78 of their 76th Report (1974-75), the Committee
had observed that there is need for closer attention being paid to
minor irrigation programme so as to achieve the maximum benefit
in the shortest possible time. The Committee have been informed
that measure have been taken to step up the tempo of minor irriga-
tion. These measures include allocation of increased plan sector
outlay on priority basis and making concerted efforts to remove
bottlenecks in mobiliging institutional investment. During the Fifth
Plan a very substantial step up in the rate of institutional investment
of the order of Rs. 1462 crores is envisaged. The Committee however
note that the institutional investment during the first two years of
the Plan was Rs. 347.49 crores only. They have been informed that
the problems of institutional investment have been identified and
measures are being taken to remove the deficiencies. In view of
the fact that institutional financing is important for successful imple-
mentation of the programme of minor irrigation the Committee urge
that concerted steps should be taken to step up the investment of
institutional finance and remove bottlenecks in its mobilisation so
as to ensure that the target of Rs. 1462 crores envisaged for the
purpose during the period 1974-75 to 1978-79 is achieved. The
Committee would stress that special attention should be paid to less
developed States where the credit structure is weak.

Re;aly of Government

Consistent and concerted efforts are being made to step up the flow
of institutional investment for minor irrigation. These include: —

(i) Expeditious preparation, processing and implementation of
the scemes—special monitoring of these aspects.

(if) Simplification of application form and streamlining of
procedures involved in the scrutiny and sanction of loan
applications.
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(iii) Organising and sustaining drives for improving the
recovery position and lending eligibility of the banks.

(iv) Active involvement of ‘the Revenue Staff, the village
level workers etc. in the collection of loan applications by
. providing special incentives to the workers in the form
of some payment of honorarium per each successful ap-
plication.

(v) Organising special campaigns for clearance of a large
number of loan applications on the spot,

(vi) Up-dating and completion of land records by taking short-
cut procedures for certification of the land in regions with
incomplete records.

(vii) Strengthening the State Ground Water Organisation for
faster preparation and serutiny of feasible ground water
schemes duly supported with authentic data required for
their processing and sanctioning by the institutional
agencies.

(viii) Taking concrete measures for greater involvement of the
commercial Banks ag well as the Rural Banks in the

Programme.

(ix) Strengthening the regional office of ARDC at Gauhati with
technical staff for expeditious sanctioning of the scheme
in the North Eastern Reglon,

As a resxﬁt of these measures institutional investment has been
fncreasing from year to year, as would appear from the following
table:

. . .
(Rs. in crores)

During 1974-75 162.82
During 1975-76 174.88
During 1976-77 210.02
During 1977-78 240.52
During 1978-79 (expected) 300.00

[Ministry of Agriculture & Irrigation (Department of
Irrigation O. M. No, 70/1]78-Coord., dated 20-11-1978].
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Recommendation Serial No. 111 (Para 10.24)

The other measures taken to step up tempo of minor irrigation
are stated to be intensification of arrangements for monitoring of
programmes at the Central as well as State level, strengthening
Surface Water and Ground Water Organisations in the States, step-
ping up rural electrification programme ang providing power for
irrigation, pumping on an over-riding basis. The Committee need
hardly stress that all out efforts should be made to implement these
measures and timely action should be taken to remove bottlenecks,
if any, in their implementaiion. The Committee emphasise that
effective steps should be taken to achieve the target of net addition
of 6 million hectares envisaged by the end of 1978-79.

i e Reply of Government co o,

The action taken in implementation of the measures to step up
the tempo of minor irrigation programme are as below:—

L]

(1) Intensification of arrangements for monitoring of pro-
gramme at the Central and State level:

(i) At the Central level, a Cell has been created for active
monitoring and coordination of the programme. The
Regional Directors of the Central Ground Water Board
have also been made responsible to collect the progress
reports of various items of minor irrigation works from
the States in which their headquar::ﬁbmted on a
monthly/quarterly basis. For the g States, the
senior officers of the Ministry have been entrusted with
this work. The quarterly reports so ' collected are
analysed and letters written to the States at the highest
level indicating the shortfalls and stressing the need for
taking necessary measures to accelerate the programme

(ii) Arrangements have been made to review the progress
in the Eastern States by sending Central teams from the
Ministry.

(lii) Statewise annual targets have been prepared and com-
¢ municated to the Chief Secretarieg of the States through
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a D.O. letter from Secretary (A&RD) emphasising the

need for taking specific measures to realise the proposed
targets,

(iv) The States have been requested to set up a Coordination
Committee in each State under the Chairmanship of
Chief Secretary which should include representatives of
various Departments and agencies connected with minor
Irrigation works so as to coordinate and monitor all
aspects of the minor irrigation programme including
critically watching, compiling and reporting the consoli-
dated progress under the programme. He ghall also be
the convenor of the Coordination Committee. The States
have been further advised to set up Coordination Com-
mittees, if necessary, at the district and block level also.

2. Strengthening the surface water and ground water organi-
sations in the States.

Vigoroug efforts have been made in this direction in streng-
thening these organisations under a Centrally sponsored
scheme in which 50 per cent matching grant is being
made available by the Government of India. So far, 22
schemes ir all in 14 different States involving a total
outlay of Rs. 7.5 crores during the 5th Plan period have
been sanctioned. In addition, about 4-5 schemes have
been screened and are expected to be sanctioned shortly
while a game number of proposals are under examination.
The remaining few States are also being pursued to
submit these schemes,

) ping up Rural Electrification programme and provid-
power for irrigation.

(i) Increased target of energisation of 20 lakh pump/sets
has been set in the mid-term plan against the likely
achievement of 883 laks during 5th Plan (4 years—
1974—78).

(i1) Apart from providing funds from State Plan outlay under
REC schemes, ARDC reimbursement programme and
MNP, another new scheme called “Special Programme
Agriculture” (SPA) has been introduced for energising
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6 lakh pumpsets against the estimated cost of Rs, 360
crores for the area outside REC schemes. The REC,
commercial banks and ARDC will jointly filnance this
programme.

(ili) Under the ARDC reimbursement programme the ARDC
have since agreed to increase the amount of reimburse-
ment of Rs. 4,500 to Rs. 5,000 per pump-set of 5 H. P. "~

(iv) The Ministry of Energy are being regularly and actively
requested for the following measures: —

(a) Improving the availability of power for agricultural
purposes, minimising the power shedding and providing
exclusive feeds for public tubewells so that these can

run round-the-clock in period of peak demand for
irrigation.

(b) Reservation of certain minimum percentage of power

generated from new projects exclusively for agricul-
tural purposes.

(v) Chief Secretarieg of important States viz., Assam, Bihar,
West Bengal, Uttar Pradesh, Orissa and Kerala have
been addressed by the Secretary (A&RD) for taking

necessary steps to accelerate the programme of rural
electrification.

In view of these measures being taken, it is expected that by the
end of 1978-79 during the 5th Plan period (1978-79) a net additional
irrigation potentia] of 525 million hectares will be create against
the target of 5 million hectares fixed by the Planning Commission.

[Ministry of Agriculture & Irrigation (Department of Irrigation)
i O.M. No. 70[1{78-Coord., dated 20-11-78]

Reécommendation Serial No. 112, (Para 10.25)

The Committee note that a Centrally sponsored scheme has been
approved for strengthening the State Surface Water Minor Irrigation
and Ground Water Organisation during the remaining period of Fifth
Plan under which 50 per cent grant on a matching basis will be
provided to the States. In their 23rd Action Taken Report (1975-76)
the Committee while commenting upon the non-receipt of proposals
from State Governments for strengthening their existing minor
i¥rigation organisationg desired that the State Government should
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be approached, if, necessary, at higher levels to submit scheme for
strengthning of their organisation for minor irrigation and this
should be implemented or an urgent basis. The Committee trust
that the State Government have submitted their schemes in this
regard. In case where the schemes have not been received from the
State Governments, the matter should be vigorously pursued with

them. The Committee desire that these schemes should be imple-
mented on urgent basis,

-

Reply of Government

The. schemes of strengthening State Surface and Ground Water
Organisationg have been implemented on an urgent basis as desired
by the Committee. So far 22 schemes in 14 States have been sanc-
tioned. (The States are—Andhra Pradesh, Bihar, Gujarat, Haryana;
Himachal Pradesh; Kerala; Madhya Pradesh, Maharashtra, Orissa,
Rajasthan; Tamil Nadu, Tripura, Uttar Pradesh and West Bengal).

In the remaining States about 5 schemes are under sanction while
‘an equal number of schemes are under scrutiny. The States which
have not submitted the schemes so far are being constantly reminded
through letters and in various meetings, to expedite the schemes.

[Ministry of Agriculture & Irrigation (Department of Ifrigation)
O.M. No. 70{1{78-Coord., dated 20-11-78]

Recommendation Serial No. 113 (Para 10.28)

All minor irrigation works have a limited span of life. The
failures occur due to siltage, damage from floods, cyclones, lang slides
etc. gradual depreciation followed by collapse of structure and wear
and tear of pumping equipment. The rates of depreciation per annum
for different minor irrigation works have been stated to vary from 1
per cent to 16 per cent. The weighted average roughly comes to 5
to 6 per cent per annum. The Committee desire that necessary steps
should be taken to provide technical assistance to the States m.the
matter of better designing, construction and maintenance of minor
irrigation works with a view to minimising loss of potential due to
failures and depreciation.

aragraph 2.80 of their 76th Report (1974-75) the Committee
ha;nr:comﬁezded creation of facilities for short-time training in
tubewell repairs and servicing and encouragement of service co-
operatives of technical personnel who could und.ertake repairs of
tbewells on custom basis. The Committee were informed that this
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suggestion was being communicateq to the State Governments for
their consideration and implementation. The Committee desire that
the progress made in the implementation of this suggestion should be
kept under close watch with a view to ensuring that tubewells are
properly maintained.

Reply of Government

In respect of Committee’s recommendationsg to provide assistance
to the States in the matter of better designing, construction and
maintenance of minor irrigation works, it may be stated that this
aspect had been vigorously pursued with the States. To help them
in the discharge of these functions a specific scheme to strengthen the
surface and ground water organisations for these jobs on 50 per cent
matching grants basis have been sanctioned in 14 States so far and
are under sanction for some other States. There is a proposal also
to set up an All India Groundwater Institute with UNDP—assistance
for imparting training in these aspects for groundwater structures to
State Government officers at various levels.

As regard to the maintenance of minor irrigation works, the matter
is being constantly impressed upon the State Governments. The
problem was discussed in the State Ministers’ Conference for
Irrigation held in November, 1977. It was further highlighted in the
All India Conference of State Ministers incharge of Minor Irrigation
and Command Area Development held in September, 1978. The
need for further follow-up action as emerged from the discussions
in the Conference ig as below: —

(i) The following recommendations made by the National Com-
mission on Agriculture on the subject needs to be given
particular attention:

(a) In case of tanks maintained by the Department, the
annual maintenance grants often fall short of the
requirements; these need to be suitably increased in view
of the price increase and taking into consideration the
actual requirements for proper sustained maintenance.

(b) Where Panchavats are responsible for maintenance of
tanks, they should raise sufficient financial resources
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through water charges for satisfactorily maintaining the
tanks and should employ sufficient staff for the purpose.

(c) There should be a suitable legislation for recovering
water charges from beneficiaries of tank irrigation at
present exempt under ‘Fard-abpashi’ and ‘Wajib-ul arz’
in order to cover maintenance cost of the tanks.

(d) The circle system of inspection and repairs of tanks as
in vogue in erstwhile Madras State should be introduced
in all States which have fairly large tank irrigation.

(ii) The small works that are still expected to be maintained
by the beneficiaries themselves should be brought under
the orbit of some organisations such as the Irrigation
Department, Panchayati Raj Department, Rural Engineer-
ing Organisation etc., to ensure that maintenance gets
adequate attention,

{(iii) The provision of maintenance grants should not be sub-
jected to any outs whenever the latter become necessary
due to financial stringency or otherwise.

(iv) In utilisation of scarce maintenance grants, priority should
be given to treatment of crucial sore-spots on the works,
instead of mere routine tending to the earth work. Periodi-
cal desiltation of tanks should also be included in the
maintenance routine,

(v) The whole field of administration and management of
public tubewells and lift irrigation projects should be
given special attention to remove the existing deficiencies.
Drastic administrative measures should be takén to con-
trol the thefts of transformers and conductors. Special
watch may be kept during the period of keen irrigation
demand.

The matter will be actively followed up with the State Govern-
ments.

With regard to Committee’s recommendations of facilifles for
training in tubewell repairs and serviceing and encouragement of
service cooperatives of technical personnels who could undertake
repairs of tubewells on custom basis, the matter had been taken up
with the State Governments. Considering the importance of this
subject, Conference of the APCs was convened in the month of July,
1977 particularly, to discuss the issues regarding pricing, quality,
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after-sales service and repair of pumpsets. In the pursuance of de-
cisions taken, a Committee on pumpsets is being set up in each
State in which the officers of this Ministry shall also be represented.

This probleb was further highlighted in the All India Confer-
ence of Sate Ministers of Minor Irrigation held in September,
1978. The following recommendations emerged from discussions in
the Conference:

(i) The field agencies of the State Governments, the Land
Development Banks and the Commercial Banks, the
manufacturers of pumps, Agro-industries Corporations,
Agro-service Centres and private entrepheneurs should
come together to form a broad based complex of repair
shops, spare-parts depots and mobile units for providing
service and repair facilities for pumpsets and other items
of works within the easy reach of the farmers, ’

(ti) Progressive young farmers should be specifically trained
in handling mechanical and electrical equipments in carry-
ing out petty repairs on the spot.

(iii) The pumpset manufacturers/dealers in tHe approved
list may be required to provide effi¢ient dfter sales ser- -
vice discharge of warranty obligations, assiftance to far-
. mers in installing purpsets, training to farmeérs and post
warranty service including stocking and supply of spare-
parts. -

The matter will be actively followed up with tle State Govern-
ments.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70|1]|78-Coord., dated 20-11-78]

Recommendation Serial No. 114, (Para 10.44)

The Committee note that out of the total area of aboyt 26 1dkh
Sq. Kms, requiring systematic hydrogeological survey in the country,
the Central Ground Water Board had covered an area of 10,69 lakh
Sq. Kms. upto the end of Fourth Five Year Plan. It is expected
that an additional area of 5 lakh Sq. Kms. wil be covered during by
the end of 1978-79.

Thus an area of about 10.3 lakh Sq. Kma. will be laft uncovered
by the end of 1978-79. The Committee Hava been informed thal &
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is expected that the bulk of the remaining area would be covered
during the subsequent plan if increaseq financial allScations are
agreed to. The Committee are not satisfied with the progress made
in carrying out hydrogeological surveys. They consider that in view
of the importance of these surveys for assessing the ground water
potential to meet the needs of irrigation and drinking water, higher
priority was required to be accorded to this work. The Committee
“urge that necessary steps should be taken to %tcelérate the survey
programme of the uncovered area and adequate funds may be made
available for the purpose, so that hydrogeological survey of the re-
maining area is completed during the next five years.

Reply of Government .

It has now been finally estimated that the coverable area of the
country under the systematic hydrogeological surveys is 28 lakhs sq.
kms. An area of 14.4 lakh sq. kms. has been subjected to the sur-
veys till 31-3-1978 thereby leaving a balance of 13.6 lakh sq. kms.
The Board is able to cover an area of about 80,000 sq. kms. with the
personnel available. However, it is proposed to accelerate'the tempo
and to cover bulk of the remaining area during the 6th PTn.

To achieve this, it is proposed to strengthen the Board by creation
of two additional Regional Directorates and providing mmtlonal
personnel to undertake the job.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 115 (Para 10.45)

An important function of the Central Ground Water Board is to
carry out deep exploratory drilling in prospective areas for large
scale ground water development with an approximate assessment of
ground water potential. Upto the end of the Fourth Plan, 984 explora-
tory bore holes, 109 observation holes were drilled. The target for
the perfod 1873-74 to 1978-79 is 606 exploratory bore holes, 451 ob-
servation holes and 86 slim holes. Against these targets upto the end
of December, 1976, 238 exploratory bore holes, 141 observation bore
holes and 28 slim holes have been drilled. The Committee feel that
the progress made in deep exploratory drilling by the Central Ground
Water Board is far from satisfactory. As the large scale develop-
ment of ground water would depend on the deep exploratory dril-
ling, the Committee desire that vigorous efforts should be made to
step up the programme and achieve the targets laid down for the
period 1973-74 to 1978-79. The Committee further suggest that a
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perspective plan with time bound programme may be drawn up for
undertaking deep exploratory drilling work. 'The Committee need
hardly emphasize that techniques should continue to be improved
to increase the percentage of successful bores.

Reply of Government “

The recommendations of the Committee regarding steppﬁxg up
of drilling programme are accepted and efforts are being made to
step up the programme for achieveing the laid down targets.

The following measures have been proposed to accelerate the
progress of work:

1. Procurement of 7 new rigs in addition to the 54 rigs already
deployed in the C.G.W.B.

2. Creation of new Circles, Divisions etc. to cope up with the:
enhanced work-load in the Board,

3. Introduction of development and Testing Units for the
quick development of wells, thus saving the idle time of
the rigs engaged in such work.

We are also trying to improve drilling techniques by sending
officers on training abroad to have advance techniques in water well
construction,

A need-based perspective plan for the period 1978-83 has been
drawn up according to which a total of 2350 boreholés of various
categories are proposed to be drilled to support the country-wide
programme of ground water exploration.

In adition, deposite wells on an average of 30-40 per year are
being constructed to cater to the water supply needs of defence:
establishments, Railways and other sisfer organisations.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No, 70/1|78-Coord., dated 20-11-78]

Recommendation Serial No. 116 (Para 10.46)

The Committee find that a long term perspective plan for Trivesti-
gations to be caried out by the Central Water Board had been formu-
lated in 1971. This perspective plan had tentatively visualised
undertaking of 27 projects to cover different representative hydro--
geological situations in the country. The Committee, however, find
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that so far only four special projects have been actually completed
and seven are under execution. The Committee feel that progress in
the completion of the projects is very slow. In view of the impor-
tance of thege projects in developing technology, norms and standards
for planning and implementation of ground water schemes, the
Committee desire that the completion of the séven projects in hand
should be expedited. The Committee have been informed that the
position is proposed to be reviewed in the light of experience gain-
ed on the completed projects when the subsequent Plan proposals
of the Board are formulated. The Committee recommend that the
question of taking up the remaining projects should be carefully
considered and a time bound programme prepared for their com-
pletion.

e Reply of Government ca s

Of the 11 Projects so far put on the ground, 7 would stand
completed on 30-10-1978. Remaining 4 projects would be completed
before 1981. Proposals for undertaking 6 more projects in Gujarat,
Tribal areas of Chhota Nagpur and East Coast (Bengal, Bihar and
Orissa) drought prone area of Pen Ganga River Basin, East Maha-
rashtra, drought prone area of Anantpur District, Andhra Pradesh
and in the multi-hydrogeological set ups of the Coastal Kerala are
under consideration of the Government of India. The U.N.D.P. has
already agreed for collaberation on two of the above projects, one
in the State of Gujarat and the other in Tribal areas of Chhota
Nagpur and East Coast (Bengal, Bihar and Orissa). With the
completion of the above 6 projects proposed during the mid-term
plan 1978-83, the Board would have completed 17 out of the 27 pro-
jects tentatively suggested by the Working Group. Proposals for
additional projects would be formulated after tlie on-going 4 pro-
jects are completed and the position of the projetts is reviewed.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 117 (Para 10.47)

The Committee note that two Standing Teams have been consti-
tuted for special monitoring of the programme in six States of the
Eastern region (U.P., Bihar, West Bengal, Assam, Orissa and
Madhya Pradesh) and detailed guidelines and check lists have been
prepared for the purpose of review to be carried out by the Central
Teams. A Cell for monitoring of the programme is now in the pro-
cess of being set up under the Development Wing of Central
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‘Ground Water Board. The Committee desire that the setting up
of the Cell should be expedited. The Committee stress that gerious
attention should be paid by the Standing Teams and Monitoring
Cell to keep the programme of ground water development under
close review. They should identify the technical, organisational
and other weaknesses in the development programme and take
necessary steps to remove the bottlenecks coming in the way of
speedy development of ground water resources.

£y Reply of Government

o

The directive of the Committee has been noted. All possible
efforts are being made to expedite the setting up of this Cell by
filling up the new posts created. The Teams have been regularly
visiting the States assigned to them and their terms of reference
include identification of technical, organisational and other weak-
nesses in the development programme and recommendinig neces-
sary -steps to remove the bottlenecks coming in fhe way of speedy
development of the ground-water resources. It may be added that
as a result of close monitoring and scrutiny by these teams, the
pace of development of minor irrigation in the six States has gone up
considerably during the last two years.

[Ministry of Agriculture and Irrigation (Department 6f Irrigation)
. O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 118 (Para 10.48)

The Committee note that technical hand books, guidelines and
papers have been prepared and circulated widely for providing
guidance to field officers. The reports completed by the Central
Ground Water Boards are being put to full use by the States in
planning of ground water schemes, in the design and construction
of ground water structure under these schemes, The Committee
hope that in the light of experience gained, the Central Ground
Water Board would continue to review the guidelines and provide
technical literature for bringing about improvement in planning
and execution of ground water development schemes.

..... Reply of Government . -

These activides are being continued with a new orientation to-
wards preparation of Ground Water status reports Statewise and
‘Districtive so as to help State Governments in planning ~Ground
Water Development on scientific lines, The technical guidelines and
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other pertinent literature on Ground Water Structures is under con-
stant review and is issued to Sates from time to time,

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70|1/78-Coord., dated 20-11-78)

Recommendation Serial No. 119 (Para 10.49)

From 1966 to March, 1974 (end of the Fourth Plan) 15 training
Courses have been conducted by the Board in which 335 officers
were trained. 22 officers were ¢rained in the 16th Course (1974-75)
and 23 officers were trained in the 17th Cuurse (1976-77). Thus a
total of 380 officers were trained at the completion of the 17th
Course. At present 26 officers are being trained in the 18th course
which started with effect from 1st November, 1977. The Committee
have been informed that the need for training facilities in the fleld
of ground water are proposed to be revised in consultation with
the State Governments in the next one or two years when the
subsequent Plan proposals of the Central Ground Water Board are
drawn up. The Committee feel that adequate trained man power
will go a long way in bringing about efficiency and economy as
also in removing organisational and techvical weaknesses in the
ground water development. programmes. The Committee, there-
fore, desire that the requirements for training of officers and staff
should be carefully reviewed.

Reply of Government

The regular training programme of the Board is continuing and
under this 18 courses have so far been completed and 406 Officers
from the States, Central Agencies and Central Ground Water Board
have been provided exhaustive training in the fiel§ techniques on.
ground water investigation, exploration, development and menage.

ment,

The training requirements in relation to Sixth Plan have been
revised. The scope of the training programme is proposed to be
enlarged in respect of the following:—

(a) training is to be imparted to the officers and staff at
various levels.

¢%) The training would also be more comprehensive to cover
different aspects of planning and Ground Water Struc-

765 LS—9. e
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tures and selection of pump-sets and areas where consi-
derable improvement is called for.

A proposal to set up a Regional training centre for this purpose
in collaboration with U.N.D.P. is under active consideration,

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70|1|78-Coord., dated 20-11-78F

Recommendation Serial No, 120 (Para 10.50)

The Irrigation Commission in their report (1972) and the
National Commission on Agriculture in 1976 recommended that
legislation should be enacted for regulating the use of ground
water in the States wherever over-exploitation is in evidence. The
Committee understand that in some States like Gujarat, Haryana,
Punjab, Rajasthan and Tamil Nadu, the development of ground
water will reach its limit during the Fifth Plan. They note that a
Model Bill was circulated to the States by the Union Ministry of
Agriculture in 1970. The Committee desire that the question of
having suitable legislation for regulation, control and management
of ground water should be pursued with the State Governments
concerned.

- Reply of Government -~

The question of having suitable legislation for regulation, econ-
trol and management of ground water has been actively pursued
with the State Governments concerned. In respect of Gujarat, an
Ordinance for ground water control has already been promulgated.
The Government of Tamil Nadu has also prepared a draft bill
which is in the process of enactment. In case of other States viz.
Haryana, Punjab, Rajasthan, the respective Chief Ministers have
been requested by the Minister (A&I) to give due consideration to
this matter and expedite early enactment of the legislation. The
States are also being pursued at all meetings and discussions to
expedite the legislation.

[Ministry of Agriculture and Irrigation (Department of Irrigatior’
O.M. No. 70|1|78-Coord., dated 20-11-78]

Recommendation Serial No. 121 (Para 10.51)

The Committee are of the view that rain waters and surplus
river waters rainy in geason can be used advantage to recharge
the underground water wherever the underground water level has
gone down and the low water level is causing scarcity of water. They
would like to suggest that feasibility studies for utilisation of such
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waters may be undertaken and necessary schemes formulated and
implemented to augment the underground water resources.

Reply of Government

Schemes have been formulated by the Central Ground Water
Board for undertaking feasibility studies on artificial recharging the
acquifer system. Some work in this respect was done under UNDP
assisted Ghaggar Project and results thereof would be available
shortly. Pilot studies on artificial recharge are also proposed to be
undertaken in Mehsana and Coastal areas of Saurashtra with the
assistance of UN.D.P. Another project on induced recharge _4161,
proposed to be undertaken in Ballia and Buxar Areas in the Gang$ .
Basin. ) .
[Ministry of Agriculture and Irrigation (Department of Irrigation) '

O.M. No. 701{78-Coord., dated 20-11-78]

Recommendation Serial No. 122, (Para 11.13)

The Committee note that with effect from 1st November, 1974, a
separate Department of Irrigation has been set up under the recons-
tituted Ministry of Agriculture & Irrigation. The Department of
Irrigation is responsible for laying down the national policy  for
development and regulation of country’s water resources in respect
of major and medium irrigation schemes. Minor irrigation, Com-
mand Area Wing and Central Ground Water Board are under the
control of the Department of Agriculture, The Irrigation Commis-
sion in their report (1972) recommended that the Central Ground
Water Board should be transferred from the Ministy of Agriculture
to the Ministry of Irrigation and Power. The National Commission
on Agriculture recommended in 1976 transfer of minor irrigation
and Command Area Wing from the Department of Agriculture to
the Department of Irrigation. The Committee have been informed
that no decision has yet been taken on the recommendations of the
Irrigation Commission made in 1972 and of the National Commission
on Agriculture in 1976. These recommendations would be examined
by the Committee of Secretaries, and it is not presently possible to
indicate the precise time when a final decision is likely to be taken
on these recommendations. . The Committiee regret the delay in
taking decision on these important recommendations. They would
like Government to take an early decision in the matter. The Com-
mittee hope that in the mean time, effective corrdination would be
meintained between the various Departments with a view to speedy
implementation of the irrigation and Commangq Area Development

Projects,
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Reply of Government

A meeting of the Committee of Secretaries and Irrigation Depart-
ments was held on the 24th August, 1978 to consider the National
Commission on Agriculture’s recommendation about the transfer of
minor irrigation and Central Ground Water Board to the Department
of Irrigation. During the meeting, the consensus was that what was
necessary was coordinated utilisation of water resouices for which
coordination between the Departments of Agriculture and Irrigation
will be necessary.

Effective coordination is being maintained between the Depart-
f_'%s of Agriculture and Irrigation with a view to having integrated
Ubhsation of water resources and expeditious and more efficient
dtilisation of irrigation potential through Command Area Develop-

eht. The officers concerned in the two Departments have joint
meetings for this purpose and also undertake joint tours to the
States.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord., dated 6-12-78]

Recommendation Serial No. 123 (Para 11.14)

The Committee are glad to note that in pursuance of the recom-
mendations of the Irrigation Commission (1972), both technocrats
and generalists are treated at par in the case of appointment to the
post of Secretary to the newly constituted Department of Irrigation.
The Committee hope that this will help in increasing the efficiency
and expedition of work in the Department,

Reply of Government

Noted.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord. dated 20-11-78]

Recommendation Serial No. 124 (Para 11.22)

The Committee note that for the efficient execution of various
major inter-State projects, the Central Government has established
Control Boards. At present five inter-State Control Boards are func-
tioning (Mahi, Gandak, Tungabhadra Dhakra and Beas) and two
more Control Boards (Betwa and Bansagar) have been set up recent-
ly but these have not started functioning. The Committee note that
there is no uniformity in the functioning of the various Control
Boards, while the Mahi Project has a number of special committees
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to look after different aspects of the project, there are no such com-
mittees in case of Gandak and Tungabhadra projects. There is also
no fixed periodicity for the meeting of the Conirol Boards. The
Committee consider that since the Control Boards are functioning
in a number of projects, it would be desirable if their working is
evaluated with a view to evolving a broad organisational pattern
and bringing about improvements in their functioning so ag to make
them more effective for speedy and economic execution of the
projects.

Reply of Government

The suggestion of the esteemed Committee that there should be
uniformity in the functioning of the various Control Boards, is noted.
As far as possible, efforts will be made to follow this suggestion. How-
ever, each project has its own peculiarities and depending on the
complexity and also on the desires of the participating States, the
constitution and functioning of the Control Boards, is decided. The
periodicity of the meetings also dependg on the requirements of each
of the project under consideration. The suggestion of the esteemed
Committee to evaluate the functioning of the Boards with a view
to evolving a broad organisationa] pattern and bringing about im-
provements in their functioning so as to make them more effective
for speedy and economic execution of the projects, is noted.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord. dated 20-11-78)



CHAPTER III

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S
REPLIES

Recommendation Serial No, 5 (Para 1.45)

The Committee note that development of water resourceg is
essentially a State subject and therefore the responsibility for inves-
tigation, formulation, implementation and operation of irrigation
projects, vests mainly in the State Governments. Under Entry 56
of Union List, the Central Government can be entrusted with the
regulation and development of inter-State rivers and river valleys
to the extent to which such regulation and development under the
control of Union is declared by Parliament by Law to be expedient
in the public interest. The powers of control and regulation exer-
cised by the Central Government are thus mostly advisory in
nature, The Committee however note that certain laws have been
enacted by the Centre to meet specific situations such as DVC Act,
1948 for development of Damodar Valley, Andhra Pradesh State Act
of 1953 making provisiong for the Tungabhadra Project, Punjab
Re-organisation Act, 1956, specifying arrangements for Bhakra
Nangal and Beas Project, the Betwa River Board Act, 1976 to deal
with the development of Betwa River Waters. The Central Gov-
ernment have also been responsible in establishing a number of
Control Boards for efficient execution of various major inter-State
Projects. Under provisions of Entry 56 of the Union List, the River
Boards Act, 1956 has been enacted by Parliament but it has not been
possible so far to set up any River Board on account of unwillingness
or opposition shown by States,

Recommendation Serial No. 5 (Para 1.46)

The Committee note that in the absence of proper authority in the
matter of regulation and development of water resources, the Centre
finds itself handicapped in various ways, such as resolution of the
conflicting claims of the various users of water in different parts
of the country, proper management of inter-State rivers and water-
ways in regard to flood control, navigation, drainage etc., planning

126
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and development river basins in an integrated manner which cover
many Stateg etc. To overcome this difficulty the Centre addressed
the States in February, 1973 at the highest level seeking their views
on the setting up of National Water Resources Council to evolve a
National Water Policy and to resolve disputes as also to set up river
commissiong to draw up Master Plans etc. The Committee note that
the majority of the States did not favour the idea of amending the
Constitution which could give sufficient powers to the Centre in this
Tegard. The matter was also referred to the Attorney General and
his opinion regarding the extent to which Centre could legislate in
‘these matters under the provisions of Entry 56, is under considera-
tion,

Recommendation Serial No, 5 (Para 1.47)

The Committee consider that for the proper management of the
rivers and waterways as also for optimum utilisation of the utilisable
water in the overall interest of the country, it ig but appropriate that
the Central Government should play an active role in the develop-
ment and use of water resources. For this purpose, it may also be
desirable that a National Water Policy is evolved in consultation
with the States. The Committee would like Government to seek
the cooperation of the State Governments in this regard and examine
the question of enacting suitable legislation under Entry 56 of the
Union List of the Constitution.

Recommendation Serial No. 6 (Para 1.48)

Thi: Committee note that the question of direct involvement of the
Centre in the planning of uses of waters of inter-State rivers and
other related matters is under active examination. The Committee
desire that this matter should be finalised early.

Reply of Government

The question of evolving appropriate institutional arrangements
for ensuring proper management and optimum utilisation of waters
of the inter-State rivers and the related proposals for legislation
under Entry 56 of the Union List of the Constitution have been con-
sidered by the Government. The proposals for Legislation under
Entry 56 and the setting up of a National Water Resources Council
have been dropped, for the time being. The Government consider
that the desired objectives of preparing Basin Plans could be better
achieved by informally obtaining the willing consent of the States
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concerned and in rare cases the setting up of the River Boards also
can be envisaged.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
0. M. No. 70/1/78-Coord, dated 1-2-79}

Recommendation Sl. No. 73 (Para 5.36)

The Committee feel concerned over the large gap between the
irrigation potential created by the Kosi ProJect and its utilisation.
As against the potential of 416,000 ha. created by the end of March,
1976, the utilisation upto the March, 1977 was 198,000 ha., the lag
in utilisation being 218,000 ha (52 per cent). '

Recommendation Serial No. 74 (Para 5.37)

One of the major reasons for under-utilisation of the potential
is the inability of the canal to take full discharge due to heavy silta-
tion in head reaches and frequent shut-down of power house after
its completion. The Committee learn that the problem of siltation
in the Canal hag engaged the attention of a number of Committees
of Experts. As a result of the measures taken in pursuance of the
recommendations made by Expert Committees in 1969, silting was
reduced. A silt ejector for ejecting silt entering the canal was instal-
led in 1970, but this was found to be inadequate. In 1973 another
technical Committee went into the problem and suggested further
measures both short-term and long-term which included detailed
recommendations about the canal operation during monsoon season,
construction of a second silt ejector, deployment of dredgers, pitch-
ing of canal pbanks in vulnerable reaches and measures for control-
ling sediment yield. As a long term solution, investigations have
been suggested for exploring feasibility of high dam for silt storage
and check dams across two tributaries of the river Kosi, Extensive
Soil Conservation measures in the Catchment area in Nepal have
also been suggested. The Committee have been informeq that the con-
struction of the Second silt ejector is under consideration. The canal
hag been lined and pitched up to 43 Kms. By operating the canal
as per suggestions made by the Expert Committee, the canal has
been run into full authorised discharge without silting during 1973-
74. As regards disruptions caused due to outage of power house,
a permanent bypass has been constructed for ensuring continuous
supplies in the Canal in the event of shut-down of the power house.
The Committee consider that it is necessary to have a permanent
solution of the problem of siltation. They are not happy over the-
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delay in taking a decision on the recommendations made by the Ex--
pert Committee set up in 1973 in this regard. The Committee desire-
that a decision on these recommendations should be taken without
further delay.

Recommendation Serial No. 75 (Para 5.38)

Another reason for under-utilisation of the irrigation potential
is the unrealistic cropping pattern envisageq in the project. The
project report envisaged sizeable percentage of area to be irrigated
in the monsoon period but due to heavy rainfall during the monsoon
period the cultivators were not prepared to take water from the
canal. The Committee would like Governmeént to take concerted
measures to promote hot weather and other crops which would
result not only in utilisation of the irrigation facilities but higher
yields and income to the farmers.

Recommendation Serial No. 76 (Para 5.39) “

The Committee note that there is inadequate response from culti-
vators abvut construction of field channels and that there are inade-
quate extension facilities in the Commmand area. They note that
Kosi Command Area Authority was set up on October, 1973. The
Committee desire that under the Command Area Development Pro-
gramme, concerted efforts should be made to speed up construction-
of field channels, develop proper cropping pattern and provide ade-
quate extension facilities. The Committee need hardly stress that all
efforts should be made to fully utilise the irrigation potential created
at a considerable cost.

Recommendation Serial No, 77 (Para 5.40)

The Committee understand that because of occurrence of high-
patches and water logged areas in the project command, the area
actually available for irrigation is less than what was assumed in
the original project. A Committee set up by the Govt. of Bihar
in September, 1973 has suggested reduction in the potential of the
project and that the matter is under consideration of the Government
of Bihar. It is thus evident that the project report was not prepared
after careful survey and investigation. The Committee emphasise
that the irrigation potential should be realistically estimated at the
time of preparation of project reports.
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Recommendation Serial No. 78 (Para 5.41)

The Committee would like to point out that the main reasons
‘which have been adduced for under utilisation of irrigation potential
in this project are:—
(i) Unrealistic Crop pattern envisaged in the original project.
of the irrigation potential shown is not appreciable.

(il) Heavy siltation,
(iii) Inadequate extension facilities in the Command area.

The Committee consider that these difficultieg are largely the
result of defective planning and surveying and want of advance
action. The Committee desire that a careful study be made of the
-difficulties/deficiencies experienced in these projects so as to draw
meaningful lessons to avoid the same in future projects. The Cen-
tral Water Commission should take necessary remedial measures to
ensure better planning of irrigation projects by State Governments
and their critical scrutiny by the Commission. The guidelines re-
.garding the preparation of irrigation project reports may be modified
suitably where considered necessary.

Reply of Government

According to the latest information supplied by Bihar Govern-
.ment, the irrigation potential of 2.46 lakh ha. has been created upto
-1977-78 with an utilisation of 1.85 lakh ha. i.e. 75 per cent. The total
.potential from the project is now estimated at 5.79 lakh ha. which
is expected to be developed fully by 1983. The potential created and
‘the utilisation from 1971-72 to 1977-78 are furnisheq below:—

Year Potential (In thousand hectare Percentage
created - Utilisation

1971-72 . . N.A. 98 33

i1992-73 N.A. 108 69

1973-74 . . N.A. 109° 72

1974-78 . 184 62 130° 61 70° 74

1975-76 . 208° 91 170° 32 81355

1976-77 . 232 39 173°79 74' 84

1977-78 . . . . 246° 47 184 62 74* 90
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It would be seen from the above table that the lag in utilisation
-of the irrigation potential shown is not appreciable.

The Kosi Irrigation System, however, has certain engineering
problems viz, excessive silt entry on account of the abnormal silt
load in the river Kosi, heavy seepage losses in the Porous reaches and
poor drainage. Moreover, most of the Kosi command area is undula-
ting and sandy on account of the gradua] shifting of river Kosi to
the West by 120 Km during the last 200 years with the result that
the area is very badly cut up with a large number of old river chan-
nels traversing the area. Consequently, there is an urgent need
for land levelling in the area. Consolidation of land holdings is also
needed. Large areas are cultivated by share croppers who are not
eligible for loans etc. for improving the land and consfucting fleld
channels. Consequently, land reforms are alsp urgently called for.
The cropping pattern for the command area has to be adjusted to
meet the present day needs and also keeping in view the erratic
rainfall pattern.

The question of a second silt erector is under consideration of the
Bihar Government and the same would be taken up if required. It
is now proposed to modernise the Kosi Canal system which would
include lining of the channels in sandy and high filling reaches to
reduce the seepage losses, Construction of drainage net work has
also been commenced and would be completed during the next few
‘years.

Command Area Development Authority has been established and
would take up land levelling and construction of field channels.
‘Suitable cropping pattern is also being evolved by them in consulta-
‘tion with the Agriculture Department,

[Ministry of.Ag'ricul‘ture and Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord. dated 20-11-78]

Recommendation Serial No. 109 (Para 10.22)

The Committee have been informed that there was no overall
-ghortfall under the minor irrigation programme in the various plans.
‘Upto the Fourth Plan against the target of 23.44 million hectares,
the actual potential created was 23.96 million hectares (Gross). The
Committee have however poticed that even up to the Fourth Plan
there was shortfall in targets in some States like Andhra Pradesh,
Bihar, Madhya Pradesh and Eastern States, The target fixed during
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the Fifth Plan is 8 million hectares (net). But the actual achieve-
ment during the first two years of the Fifth Plan was 1.99 million
hectares only. The Committee apprehend that at this rate it would
be difficult to achieve the target of 6 million hectares by the end of
1978-79. In view of the importance of minor irrigation for increas-
ing production of agricultural commodities including foodgrains, the
Committee would like Government to take concerted measures to
step up the execution of minor irrigation schemes so that the target
of 6 million hectares is achieved by the end of 1978-79.

Reply of Government

The original target of 6 million hectares envisaged for the 5th
Plan (1974—79) was lowered to 5 million hectares by the Planning
Commission. The estimated achievement during the 4 year period of
the 5th Plan (1974-75—1977-78) is 3.8 million hectares. If the target
of 1.45 million hectares proposed for 1978-79 is taken into account
the expected achievement would be 5.25 million hectares. Thus the
target of 5 million hectares for the period 1974-75 to 1978-79 is
likely to be exceeded during the same period.

[Ministry of Agriculture and Irrigation (Department of Irrigation)
O.M. No. 70/1/78-Coord. dated 20-11-78]



CHAPTER IV

'RECOMMENDATION IN RESPECT OF WHICH GOVERNMENT'S
REPLY HAS NOT BEEN ACCEPTED BY THE COMMITTEE

Recommendation Serial No. 42 (Para 3.50)

The Committee are perturbed that no perceptible progress has
been made in setting up of cost Control Cells in major irrigation pro-
Jjects although the matter is being pursued with the State Govern-
ments since 1962. In May, 1962 the State Governments were advised
to take action on the recommendations of Rates and Cost Committee
which inter alia suggested establishment of costing cells in River
Valley Projects costing Rs. 15 crores or above. The Committee are
surprised that the Ministry took 7 years to prepare the model pattern
-of costing cells and its duties and functions, which were communi-
cated to the State Governments only in August, 1969. The Com-
mittee desire that the reasons for this inordinate delay should be

investigated.
Reply of Government

In 1962, the recommendations of the Rates and Costs Committee
contained in Part 1 of their report, as modified by the team of
officers, were communicated to the State Governments for necessary
action. Recommendation No. 4 dealt with the establishment of
‘costing cells in all river valley projects costing more than Rs. 15
crores, more particularly, where construction work was mostly
carried out departmentally. The main object of this recommendation

‘was:

(i) To furnish the maximum amount of information from both
operation and cost angles;

(ii) To present in the most practical way the facts that reveal
actual performances and aid in the attainment of high
standard of efficiency and, therefore, of realisation of maxi-

mum economy; and
(ii) To aid in determining operational policies.
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It was stressed that the implemerRation of these recommenda--
tions would ensure better efficiency and overall economy in the im-
plementation of the river valley projects.

Although, the Union Ministry had been pursuing this matter
regularly with the State Governments since then by letters and also
during discussions in the various meetings, the response was poor.
The matter was further considered in the Department of Irrigation
and it was decided to give specific guidelines to the States and the
model pattern of the cost engineering cells was prepared and recom-
mended to the States in August 1969 for implementation.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O. M. No. 70|1|78-Coord., dated 20-11-78].



CHAPTER V

RECOMMENDATION IN RESPECT OF WHICH FINAL REPLY"
OF GOVERNMENT IS STILL AWAITED

Recommendation Serial No. 43 (Para 3.52)

The Committee desire that as projects costing Rs, 30 crores or-
more are major projects for which sanction is required to be issued
by the Central Government, it may be made obligatory for the
authorities submitting the estimates to include in it a provision for
cost Conrtrol Cells. The Committee would like Government to scru-
tinise in particular the provision for this Cell before according
sanction.

Reply of Government

Further action is being taken on this recommendation in consul-
tation with the Planning Commission.

[Ministry of Agriculture and Irrigation (Department of
Irrigation) O.M. No. 70/1|78-Coord., dated 20-11-78].

New DELHI SATYENDRA NARAYAN SINHA,
April 26, 1979 Chairman,
Vaisakha 6, 1901(S) Estimates Committe..

135



3

*53sIApY [eRuEdy 0y payddns
3q [regs %yes jo AnpoyPs Paoczdde o jo sapdo) ‘sRMod ([N

‘smog [
-ewpsd 3340 %o1

*SIMPIYOs BENSIX I AQ PIISA0D JOU SWINT MIT
I0J $3JB1 AJ0AD JO §IJEBI JO IMPIYIs Iy} HlavlfaeMuiio} o],

sy fo nRpApIS
jewn Iy up poposd
jou sijedaz 10 sYi0oMm [RUORIIPPR U0 A2UaBUNUOD 112AIP O
* ‘UOROWes [eIIUYII) A0 IMIIPURdXD §530X9 ssed o
(wrar vonendoxdde aiqim)

‘smog (M4 siredas Areutplo 10§ $9)BWINIEI 03 UOIIIWES [EIIUYIS I, PIOXJE O,
( syury wonendoidde M)
‘smod Mg sredas erads 10§ §9eWNS 0] UOHOUES [EIIUYIR], pi0dJe O],
*33)3UIOY) 3ANRNIIXY oy Aq paaoxdde ‘spPMod [MJI *s3urp[ing Joj 533 2WIN$I 03 UOIJOUes [EIIUYID ], pI03d¢ O
s320Mm [enpjajpu Joj uowstaoud I 03 23(qns
aq msmod ey ‘preog o 4q  paaoxd ‘sPMod TIMg *© “§9)EUIN)SI PIslAdI 03 UOTIUES [EdUYIS], PI0odJe 0J,
-de are soyemmsd 303foud Y3 se Jumy yons: (LY
223foag Y uj suoptacid I 03 393fqns 3q [[m s[qL ‘smod (Mg *  *$2)RUINSI 0} UOIIOUES [BIIUYDII) PIOIJE O,
uon Uy’ [OIUYI3 Y
¥ 13 c
RowmBuy P M ‘oN
syrewdy 0} paiedap( RMog SYIOM MO Jo JmieN ‘S

(1€ a1ny)

pofosg woq soy3fvy ‘sswusdug fry) o) pawlapsp sismed

(11 sdeqy—oL.6 wreg—ES
! XIGNE4VY

‘oN ‘IS #14)



137

‘sRMog (o4

‘smmod 1A
‘sRMod (4
*2a0q'8

Adhooe o soryruy
01 12fqns samod Mg

‘preog oy wiosy paaoidde jo8 3q [[eys spiq Jo
UoRWAUI J0) swuoj RpuM Y] panuid aq jou

Pinoys Lo} ppu paroxdde 2 ot saliaeyo 10 suon |

-euwA fenuwmsqns 3 papiaosd pauRduod sRuBuy
Surpunuuadng  pue SIPY [eRuTUL] ‘RoumSuy

4
PO Jo Sunsisuod P MuURuoo-qns € glnosm _~.

PRI 3q [[egs sPWBUF PIGY A JO £MOF YL
[ J

o

_- 000°00°Gz

oy

000‘00°0S sy

000°‘00‘05 o

R QLU

‘Wd -ook
0} dn 150d Auy

‘spMmod (g

sinq Smauru pue rvuy pue say ssed O
*19eRT0d I W pIgRds suCRIPUD 03
Surpaooos pue poad o Jo sede] GO PUS PORIE BN Y
'€ [eUlf 3@ SYYe 2010enu0d JO N Lonxs Ledas o],

‘§10M 3 jo uondwoo ioj uonI® IV
0] pue 313ENUOD JO SUOUIPUOD 1d FE RIRRUWOD PUDES IYL

“NVNTOD
e ur popiaoad Kpuwd I dupes » yyuuad of

"NIRNWO Jo JUREIWN Iy (e O,

‘srredax pue syiom rewm3uo [re 10§ sivaweale Ul NU O,

*S39pUI} JO [[ed snomonuf
-ut Iy uonN[Is pue suonenolou Aq yiom jofre 0, (9)

*suONENoSIU JA[OAUT YIIGM $12pun () 1s9mof
@ wey PO 2pu (1) Ppun yuss (1) 1dxoe o, (q)

*PAAIIOII 31 IPPUI) PIfEA U0
uvy) 250Ul UIYM SYI0M 30 33puay  333mo] 3dacoe o, (e)

sYioM sof sizpusy pwo 5170ivE)
IRWYSIqese pafrego-1iom jo sqpiq sved 0],

* gewn® Y ul 161X suoistaoid dywads oN (q)

. *J3eUmMSd UI feTX0 uonstacad dyadg (e)
5.—3.ﬁﬂggﬁguuotuouﬁﬂ»o..mu.ucouueu.:h

roomyreysy podayd-yioM



138

398png ) ut uosiaoxd 0y 3defgns

pue shewlnsd pauondues jsuteBe  Posoads aq [ siomod Jaoqe YJe .

. ‘PIWINUY 1ulag
Smpuuuadng  pus . JsuUpYy [wdusuly ‘2ou
“Bug P jo Junswucd JnEmed-qus € yEnosy
PR 3q [juys 1wEuF PIY) A jossomod g,

SAed Jo INpayss pue
sfeunew jo sisfjeue posoidde qum  duepiodde
W 3q M paplacad sy oy, ‘preog Sy qim
Po1s1821 SI0108NU0D 0) PIPIEME 3G [[IM ioMm Iy,

o'SMOd [[Nd ° IURUWWIIACY AQ POXYy snel [Bnu) T £330 Jo xeyung €

suon®onb/siopun Swred noqim snes poacsdde
Q3 3w *0) [3N§ PUt uoa] uelpuj pue ‘o) [3NG puE o]
el ‘P PAIS UHmMpmH ‘414 [PIgs Jo ssoompoxd urwma
3P Jo spiwd JJois Iy w0l Iwm 0} IWN Wolj pPynou
SLMOJ [INd  saes - d [ 1€ sRandEnUEIN a1  Woaj [393s Jo weyung ¥

sS2IMog Mg - - -s28nuod Buluunu/aes (IRSHC  Isulese porexang - 6

-A>wipus
#000°05 sy  Jo 8w ul sPPpuUN JOJBuljjed JnoqIm Sseydand Iyew of T

{ suonwnodsu aajoaut Yoigm 1pus] (m)
syye] 0 sy < 12pua) 3IM0[ I3 Uy} Qe Ppw], (W)
L spuzn Iffus (1)

1daa3e o3 (q)

*PIA1IAI ST PPUN
oSUYE] SZ ‘s PIBA U0 URY) J10W UIYM IPU 19me] 1da00e o] (¢)

* e sqnyafd ‘sudinbyg ,
d @ L Giompig. ‘g @ [ 1ovafs ‘suojs fo swying

(123foud op
Aq parddns epaew
Jo  3s02 3upnpry) *$33pIO YIOM UO WION
000°01 "SY -TPUOD [EULIOU IIPUN S15PU) Joj Surfed JnoquIm YIOMPIEAC oy ¢

¥

£ s




139

“suowtaosd 338pnq 03 130[qns aq i sxamod o Jo #ODXY e

‘sRModg I . . . : . Bn._ﬂ_o Juoydapn Led o, ¢
39enuod AW up ‘SRMOg M4 . *Im [ergo ;] piog npand oy, 9
‘WRIIMOG [N pUE  SIR[00) INEI ‘sUB) JNIIR ‘umuny Yo Yy oy, €
. -sasodmd ( ‘s1amog [Md sdeuwns 1qqni pue sjeas DVYo jo ssydund jed0] woydueg o), ¥
onqnd ioj vopEpowwiodow Sunly  Joj preogdy < .
Aq umop prej oq Aew 58 $3[NJ [RIIUIS Yons 03 13Agng L ‘s1amog Mg N © RIS puR Vo 1o ConPpouTwioNw U0, £
*asoqe pue siuiuy dutpunuuadng
SPMOJ HRd JO |3 Yl JO uIOWPO Joj uondapn MuepRas wonduss 0],
‘sIamod [ind . : o * -souoydapy dgyo uonoues o !
S SRODITIISIY
[ % -reak® w1 000‘01 'y
pue 3wm € 1% 000 ‘Sz “$Y
14 € w 000§ sY - ‘N2 suuoj jo Supuud uonoues o), =
pue Jwm e j® 0001 sy *Asduoneig Jo swyomd |30 uohoues 0], 1

-uowstaoud 128pngd o1 13fqng .M

Fmuud puv Guenms

‘Siunnsul pue jwwdmbo [Bonew
‘sPMmod [N -ayiew put Sutmesp ‘g usumnsul £5ans jo A|ddns p  uondOues o],

“Junadinby oyvwaop pwo Juwwiq ‘Gang

-1wudmbo 0o pue siojemored pue sioy
‘siamog [ng  -eatdmp ‘s33umadLs jo yeawmoeidaa so {iddns 2 uondwes o],

‘umadiby nfp
‘s 333f
‘tamod [I0g -oxd o unpM gers jo suondpsuni pue udsenbpedy xg o, €
‘sRMogd [mJ : ’ : : ) : ©RRq VL sseg oL
‘s1amogd Mg WY J2PUN YRI5 10 PUe UMO s1Y ‘sfjiq Aed ssed o, 3

-quasiys oIS



140

~

i parjdwd aq
ajes 10§ wIpU] Jo

.Wi sdww pnouIsaIjo  Lpoysmd
AImg Aq umop pre] ®mI aqlL

‘wague 13d 0001 ‘sY . uwmdmba pie 353y pue PuRpow avgund o
samog fMd . * seirsyy puv seifeys jo uoneredosd uondues o,

"R aMmvINy] ¢ sdsw ‘00
ununau&ua [ea180j010910) ®IPU] pue wipu] jo L2aing jenBojoan
‘semog [N ‘¢ TIpu] Jo Lsamg woy swyund puw uo JuIPUI ApJAp o],

-Suu
-maar-uou wngwe 3>d
000 ‘5 “Suanid "pavog 3 Aq poquasaad u3aq %Y E2{EOS /WL OTGM
wnuue 13d 0001 .& U0 29071 UeY) JIPO sWAN! GO IIMIpuadxd 3xSunuod mdw oy

s 14




APPENDIX II

(Vide Sl. No. 54—Para 4.12—Chapter II)
(of reply to Para 4.12)

List of important Modernisation Schemes
Name of State/Scheme

ANDHRA PRADESH

1. Modernisation of Krishna Delta System.
2. Modernisation of Godavari Delta System,
3. Modernisation of K. C. Canal.

4. Modernisation of T.B.P. Canal.

BIHAR

5. Remodelling and modernising Tribeni Canal.
6. Sone Remodelling.

HARYANA
7. Lining of channels of N.J.C., Bhakra Tract.

KARNATAKA

8. Modernisation of K. B. Sagar Canal System.
MAHARASHTRA

9. Lining of Nira Canal,

ORISSA

10. Modernisation of Rushikalya System.
11. Extension and improvement of Hirakud Canal System.

+UNJAB
12. Lining of channels on Sirhind and Bhakra System.
RAJASTHAN
13. Modernisation of Gang Canal.
141
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TAMIL NADU

14. Modernisation of Cauvery Delta system.
15. Lining of lower Bhavani Canal.

UTTAR PRADESH

16. Modernisation of Eastern Yamuna Canal.
17. Modernisation of Agra Canal,
18. Modernisation of Ghagra Canal.
19. Modernisation of Upper Ganga Canal.
« 20. Modernisation of Upper and Lower Ganga Canal System.

WEST BENGAL
21. Lining of Mayurakshi and D.V.C. Systems.



APPENDIX 1II

Analysis of the action taken by Government on the recommendation contained in the Twelfth
Report of Estimates Commiittee (Sixth Lok Sabha).

I. Total number of recommendations . 124

II. Recommendations that have been accepted by Government  vide
rccommendatnonu atSI.Nos.1to4,7t041,44 to 72, 79t0108,

110 to 12
Numbx . .113
Percentage to total . . o911

II1. Recommendations which the Committce do not desire to pursue m
view of Government 's replies vide recommendation at S1. Nos. 5, 6
73 to 78 and 109.
Number . . . 9
Percentage to total . 7.3%

IV.  Recommendations in respect of which Govemm ent’s replies have not
been accepted by the Committee.

Sl. No. 42.
Number . . . 1

Percentage to total . . . 0.8%

V. Recommendations in respect of which final reply of Government
is still awaited .

S1. No. 43
Number . . L

Percentage to total . . 0.8%
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